LOK SABHA
DEBATES

Sixth Series)

Vol. XVINl

{August 33 te 31, 1978/Sruvana 21 te Bhadea 9, 2900 (Saka))

wm

Fifth Seesion, 19781900 (Sake)

(Vol. XV III comains Nos. 21 —33)

LOK SABHA SRCRETARIAT
NEW DELm



CONTENTS
No. 27==Wednarday, Augusr 33, 1978/Bhadra 1, 1900 (Saka)

Gonetitution (Forty-Fifth Amendment’ Bill

Clauses 4 to 49 and 1 .
Motion to [ ass, as amended .
Shri Shanti Bhughan . .
Shri Jyotirmoy Bosu .
Shri Raj Narain
Shri R. Venkataraman
Shri J. Ramcshwara Rao
Shri A. Bala Pajanor
Shrimati Parvathi Krishnan
Shri Ram Kishan . .
Papers laid on the Table .

. Message from Rajva Sabha . .

’ t‘alling Attention 1o Matter of Urgent Public Importance
veported throwing of some tribals into the Subamnarek.ba

amshedpur on 16-8-7b .
Shri Laxman Rgo Mankar .
Shri S. D. Patil
Shri Yagya Daut Sharma
Shri Morarji Desai .

Shri P. K. Kodivan . .

Accounts Comunittee .

.

"--fourth and Eighty fifth Reports

-ae on Absence of Members from sittings of the House

2Report . .

sn Private Members’ Bills and Resolutions

hird Report .

.

. .
.
. .
.
.
. .
river at
. .
. .
. .
. .
.
. .
. .

GoLVMNE
1=1317
174
75117
75:103°07
75
7584
85-38
8890
90-95

96-99
99~103

118~127

138

139~143

129131
131+136
136
137
137-141
143

144

145



m

Statement Re: Visit of Minister of Exterml Aﬂnn to Jgpm gud the
Republic of Korea . .
Shri Atal Bihari Vajpayee . . . . . . .

Statutory Resolution re: stapproval of Declhi Police Ordinance,
- 1978 —Negatived AND

- Delhi Police Bill
Motion to consider . i . . . . . .
Shri Shambhu Nath Chaturvedi
Shri Kanwar Lal Gupta
Shri Eduardo Faleiro
Shri Ramanand Tiwari
Stiri Dinen Bhattacharya
Shri Kishore Lal
Shri Vayasar Ravi
Shri Vijay Kuinar Mathotra
Shri 8. G. Murugaiyan

Dr. Ramiji Singh

Chowdhry Balbir Singh . . . . .
Shri R. 1. .P. Verma . . . . .
Dr. Baldev Prakash . . .

Shri S. D. Patil . . . . . .
Shrimati Parvathi Krishnan . . ,

Clauses 2 to 152 and 1

Meotion w pass s amended (House adjourncd for want of quorum) .

Shri 8. D. Patil . . . . . .
Shri Vayalar Ravi . . . . . .

Shrimati Parvathi Krishnan

anm-‘

145-149

150-264
150
150~153
153-160
160-165
165-171
171-17;
175-181
181-186
186-191
191°193
193-196
196-200
200-202
202-206
206-207
207-214
221-2§¢



Y

lad

»

LOK SABHA DEBATES

LOX SABHA

Wednesday, Aumtst 28, 1978/Bhadra 1,
900 (Saka)

The Lok Sabha met qt Eleven of the
Clock

[Mn. Sepaxmn in the Chair]

CONSTITUTION (FORTY-FIFTH
AMENDMENT) BILL—contd,
Clanse 35
MR, SPEAKER: The House will
now take up further clause-by-éluuse
consideration of the Bill further to
amend the Constitution of India.
Before I put clause 35 to the vote of
the House, thiz being a Constitution

Amendment Bill, voting has to be by
division. Let the lobbies be cleared.

The lobbies have béen cleared. I
shall read clause 35. It gays:

“Part XIVA of the
shal] be omitted.”

SHR! RAM DHAN (lulganf): On
a point of order, Sir. When this
Houge assembled today, the quorum
bell and division bell rang together.
There should be & separate bell for
the division, Many mémbérs are out-
side. This confusion has to be
avoided.

MR. SPEAKER: No, no.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHR!
SHANTI BHUBEAN): Unlés thise
is 4 separate bell for division, mem-
bers tay not know.

Sl

2671 LS—1.

Constitution

2
SHRI VAYALAR RAVI (Chliray-
inkil): Sir, after your occupying the
seat only the bell was rung. In the
case of quorum, it is only after the
bell is rung and there is quorum that
the Spéakeér comeés and occupies the
seat. In this particular case, after
you came und occupied the geat the
bell wag rung, which meansg that 1t
was a division bell. Yet ately
afterwards, the division bell was rung
again, which is not the correct pro-
cedure.

MR. SPEAER: There is no point
of order.

PROF. P. G. MAVALANKAR
(Gandhinagar): You camé to fhe
House, and the House wes duly consti-
tuted. Then, you calléd for the divi-
sion bell,

MR. SPEAKER: The lobbieg have
been cleared. I have already read out
the relevant clause ecarlier. 1 will
read the slibstance of it again so that
hon. Members may know what it is
about. This clause geeks to omit Part
XIV-A of the Constitution relating to
adminjstrative tribunals and tribunals
for other matters in place of High
Courts. The said Part XIV-A was
inserted by the Constitution (Forty-
second Amendment) Act.

The question is:

“That Clause 35 stand part of the

B

The Lok Sabha divided:

SHRI C. M. STEPHEN (Idukii):
Sir, I bring to your notice sub-clause
(3) of rule 367A. wbody who has
notvot@dmustshndupinhhmt
and tell you because, otherwise, it o
be corrected by anybody. Rule
(3) says: ‘ )

“A membet Who is not able to
cant higVéte by pressing the button
provided for the purpose due to any
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[Shri C .M. Stephen]

reason considereq sufficient by the
Speuker, may, with the permission
of the Speaker, have his vote ve-
corded verbally by stating whether
he is in favour of or against the
motion, before the result of the
Division is announced.”

(Ingerruptions)

SHRI VASANT SATHE (Akola):
¥ want you to announce the result
now. We do nof want any mischief
to be done.... (Interruptions)

MR. SPEAKER:
nothing of the sort.

SHRI C. M. STEPHEN: As soon a8
the result appears on the indicator
board, the result of the division is
announced by the Speaker and it can
be further corrected subject to sub-
clause (3) of rule 367A,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir, 1
would also like to draw your atten-
tion to sub-clause (4) of rule 367A.
It says:

“If a member findg that he has
voted by mistake by pressing the
wrong button, he may be allowed
to correct his mistake, provided he
brings it to the notice ot the Speaker
before the result of the division is
announced.”

(Interruptions)

MR. SPEAKER: The Leader of the
Opposition has read out sub-rule (3)
of Rule 367A. It says:

“A member who is not able to
cast his vote by pressing the button
provided for the purpose due to any
reason considered sufficient by the
“Speaker, may, with the permission
of the Speaker, have his vote re-
corded verbally by stating whether
he is in favour of or against the
motion, before the result of the
Division is announced.”

Then, sub-rule (4) says:

"I a memder finds that he bas
voted by mistake by pressing the

No, no; there is
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wrong button, he may be allowed
to correct his mistake, provided he
brings it to the notice of the Spea-
ker before the result of the Division
is announced.” .

There are two different things, Sub-
rule (4) relates to where a member
has voted by misteke; sub-rule (8)
relates to where he hag not been able
to cast his vote. In the case of a.
member who has not been able to
cast his vote, he must stand up and
tel] the Speaker so that the Speaker
may know. So far ug a member who
has voted by mistake is concerned,
he can give a correcting slip. That is
all the difference,

Now, the members who say that
they have not been able to cast their
vote may please stand up. I am
counting on both sides. I shall caill
the Members who have not been able
to cast their votes one by one, Mr.
Patil, you have not been able to cast
your vote. What is your Number?

SHRI S. D. PATIL: My number i3
217.

MR. SPEAKER: Please check up.
Let us go orderly, Mr. Chand Ram
what js your number?

SHRI CHAND RAM: My Number
is 19,

MR. SPEAKER: please check up.
Shri Hukamdeo Narain Yadav, what
is your number?

SHRj} HUKAMDEO
YADAV: My number is 48.

MR. SPEAKER: Please check up.
What is your Number?

SHRI SHRIKRISHNA SINGH: My
number is 531,

MR. SPEAKER; Now you will
give your numbers one by one, The
division numbers given by the Mem-
bersy arve: 87, 69, 70, 63, 74, 127, 189,
145, 170, 176, 2681, 205, 350, 361, 362,
869, 41, 416, 433, 550, 408 512 ¥ will
now ask you fo stand up one by one

NARAIN
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and say wheﬂm- you ‘are for “Ayes”
or “Noes”.

SHRI S. D. PATIL; “Ayes”,

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF

SHIFPING AND TRANSPORT (SHRI
CHAND RAM): “Ayes”.

SHRI HUKMDEO NARAIN
YADAV: “Ayes”

SHRI YUVRAJ: “Ayes”

DR. RAMJI SINGH: “Ayes".

SHRI VINODBHAI B. SHETH:

“Ayes”.
SHRI H. L. P, SINHA: “Ayes”.

SHRI MOTIBHAI R. CHAU-
DHARY: “Ayes”.

SHRI SHRIKRISHNA  SINGH:
I'Ayuﬂ.

SHRI IQBAL SINGH DHILLON:
“Ayes”.

SHRI JAGDEV SINGH TAT.~
WANDI; “Ayes”.

SHRI MADHAV PRASAD TRI-
PATHI: “Ayes”.

SHRI AGHAN SINGH THAKUR:
“Ayes”,

SHR] PRADYUMNA BAL. “Ayes”.

SHRI M. A, HANNAN ALHAJ:
“Ayes®,

SHRI SHARAD YADAV: “Ayes".
DR. R. ROTHUAMA: “Ayes”.

SHRIMAT] AKBAR JAHAN
BEGUM: “Ayes”.

SHRI A. E. T, BARROW: “Ayes”.

SHRI CHITTA BASU: “Ayes",

SHRI NANASAHIB BONDE:
"NOQS".

SHRI EDUARDO FALEIRO:
“Noes”.

SHRIMATTI MOHSINA KIDWATI:
“Noes”.

SHRI K. T, KOSALRAM: “Noes".

SHRI B. P. KADAM: “Noes”.

SHRI BALASAHIB VIKHE PATIL
rose,

MR. SPEAKER; Is it for correcting
or is it that you have not been abie
to vote?

SHRI BALASAHIB VIKHE PATIL:
My vote hus not been recorded.

MR. SPEAKER: You are for ‘Ayes’
or ‘Noes’.

SHRI BALASAHIB VIKHE PATIL:
Noes.

MR. SPEAKER: Now, there are
people who have wrongly voted, they
may send the slips.

AN HON. MEMBER: This has to
be verified.

MR. SPEAKER: We will verify

everything.

Yl T W (g )
werw WEEd, Wy e feoww W
e & fae ® e &%,
U% 9T FT N g1 OO AT ET
b gw @ & AR A S gt ae
g1 zu widigme (hEde) feraR
ST W AT PAT TT JE B
(W 7)) snww WEIRY, 9 Al
T ONET GO 1 (WEEE) O
quT T 0T TE @I | g sfe-
few ¥ ¥ gTer @t @ F Wy
agT T HTAT AT T A g | (e

MR. SPEAKER: Some Members
have said that they voted wrongly. I
would call them by number. Please
check that up. Let me know the
Division Numbers of the Members
who have voted wrongly. They are:

308, 167, 182 and 539.
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o oo Wi - R ok aw
qifer aff g el a wow o vy W@
wite  Aft foar o e ? g

SHR] VASANT SATHE; What is
the hon. Member doing?

MR. SPEAKER: Whep the counting
is done, you should not be here.
Please do not come here.

Division No. 25] AYES
{11.11 hrs.
Abdul Lateef, Shri
Agrawal, Shri Satish
Ahuja, Shri Subhash
Akbar Jahan Begum, Shrimati

Alhaj, Shri M. A. Hannan
Amat, Shri D.

Amin, Prof. R. K.
Anbalagan, Shri P.

Argal, Shri Chhabiram
Arif Beg, Shri

Arunachalam glias ‘Aladi Aruna’
Shri V.

Asokaraj, Shri A,

Bagri, Shri Mani Ram
Bahuguna, Shrimati Kamala
Bairagi, Shri Jena

Bal, Shri Pradyumna
Balak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Barrow, Shri A, E. T.
Basappa, Shri Kondajji
Basu, Shri Chitta
Bateshwar Hemram, Shri -
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Berwa, Shri Ram Kanwar
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Birendra Prasad, Shri

Borole, Shri Yashwant

Bosu, Shri Jyotirmoy

Brahm Perkash, Chaudhury
Brij Raj Singh, Shri

Burande, Shri Gangadhar Appa
Chakravarty, Prof. Dilip
Chand Ram, Shri

Chandan Singh, Shri

-

Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandrappan, Shri C. K.
Chandravati, Shrimati

Charan Narzary, Shri
Chatterjee, Shri Somnath
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.

Chaudhry, Shri Ishwar
Chaudhuri, Shri Tridib
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavda, Shri K. 8.

Chhetri, Shri Chhatra Babadur
Chowhan, Shri Bharat Singh
Dandevate, Prof. Madhu
Danwe, Shri Pundalik Harl
Das, Shri 8. S.

Das, 8hri R: P,
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Dasgupts, Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Deo, Shri P. K.

Desai, Shri Morarji
Deshmukh, Shri Nanajt
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri
Durga Chand, Shn

Dutt, Shri Asoke Krishna
Fazlur Rahman, Shri
Fernandes, Shri George
Ganga Singh, Shri

Gattani, Shri R. D.

Ghosal, Shri Sudhir
Girjanandan Singh, Shri

Godara, Ch, Hari Ram Makkasar

Gore, Shrimati Mrinal

Goswami, Shrimati Bibha Ghosh

Gowda, Shri S, Nanjesha
Gupta, Shri Kanwar Lal

Halder, Shri Krishna Chandra

Harikesh Bashadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri

Jain, Shri Kacharulal Hemra}
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Rem
Jasrotia, Shri Baldev Singh

Joshi, Dt.- Murli Manohar-
Kachwai, Shri Hukam Chand
Kaiho, Shri

Kailash Prakash, Shri
Kakade, Shrl Sambhajirao
Kaldate, Dr. Bapu
Kamble, Shri B. C.
Kannan, Shri P.

Kapoor, Shri L. L.

Kar, Shri Sarat

Kasar, Shri Amrut
Kaushik, Shrj Purushottam

Khan, Shri Ghulam Mohammad
Khan, Shri Kunwar Mahmud Ali

Kishore Lai, Shri

Kisku, Shri Jadunath
Kodiyan, Shri P, K.
Krishan Kant, Shri

Kundu, Shri Samarendra
Kureel, Shri Jawala Prasad
Kushwaha, Shri Ram Naresh
Lahanu Shidava Kom, Shri
Lalji Bhai, Shri

Lalu Prasad, Shr}

Mahale, Shri Shankar
Mahata, Shri C. R.

Mahi Lal, Shri

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Mallick, Shri Rama Chandra
Mandal, Shri B. P,

Mandal, Shri Dhanik Lal
Mandal, Shri Mukunda
Mangal Deo, Shri

Mankar, Shri Laxmsn Ree

(]
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Mathur, Shri Jagdish Prasad
Mavalankar, Prof. P. G.
Meerza, Shri Syed Kazim AW
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Miri, Shri Govind Ram
Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mohd. Hayat Ali, Shri
Mondal, Dr. Bijoy
Mukherjee, Shri Samar
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia
Murugaiyan, Shri S. G.
Nahar, Shri Bijoy Singh
Narendra Singh, Shri
Nayak, Shri Laxmj Narain
Negi, Shri T. S.

Onkar Singh, Shri

Oraon, Shri Lalu

Pandeya, Dr. Lexminarayan
Pandit, Dr. Vasant Kumar
Paraste, Shri Dalpat Singh
Parmai Lal, Shri

Parmar, Shri Natwarla] B.
Parthasarthy, Shri P.
Paswan, Shri Ram Vilas
Patel, Shri Dharamasinhbhai
Patel, Shri H. M.

Patel, Km. Maniben Vallabhbhai

Patel, Shri Meetha Lal
Patidar, Shri Rameshwar
Patil, Shr! Chandrakant

AUGUST 23, 1978
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Patil, Shri 8. D.~
Patnaik, Shri Biju
“+tnaik, Shri Sivajj
Patwary, Shri H. L.
Periasamy. Dr. P. V.
Phirangi Prasad, Shri
Pipil, Shri Mohan Lal
Pradhan, Shri Amar Roy
Pradhan, Shri Pabitra Mohan
Raghavendra Singh, Shri
Raghavji, Shri

Raghu Ramaiah, Shri K.
Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram

Raj Keshar Singh, Shri
Raj Narain, Shri

Rajan, Shr! K. A.

Ram, Shri R. D.

fam Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri P. 8.
Ramapati Singh, Shri
Ramaswamy, Shri S,

Ramji Singh, Dr,

Rangnekar, Shrimati Ahilya P,
Ranjit Singh, Shri

Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri

12 .
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Rodrigues, Shri Rudolph
Rothuame, Dr. R.
Rey, Shri A, K,

Roy, Dr. Saradish
Saeed Murtaza, Shri
Saha, Shri A. K.
Saha, Shri Gadadhar
Sahoo, Shri Ainthu
Sei, Shri Larang

Sei, Shri Narhari Prasad Sukhdeo
Saini, Shri Manohar Lal
Samantasinhera, Shri Padmacharan
Sanyal, Shri Sasankasekhar
Saran, Shri Daulat Ram

Sarangi, Shri R. P.

Sarda, Shri S. K.

Sardar, Shri Mahendra Narayas
Sarkar, Shri 8. K.

Sarsonia, Shri Shiv Narain
Satapathy. Shri Devendra

Satya Deo Singh, Shri

Sen, Shri Robin

Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.

Shakya, Dr. Mahadeepak Singh
Shanti Devi, Shrimati

Sharma, Shri Jagannath

Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Datt

Shastri, Shri Y. P.

Shejwalkar, Shri N. K.

Sheo Narain, Shri

Sher Singh, Prof,

Sheth, Shri Vinodbhai B.

Shiv Sampati Ram, Shri
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Shrikrishna Singh, Shri
Shukla, Shri Madan Lal
Singh, Dr. B. N.

Singha, Shri Sachindralal
Sinha, Shri C. M.

Sinha, Shri H. L. P.

Sinha, Shri M. P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somasundaram, Shri S. D.
Sukhendra Singh, Shri
Suman, Shri Ramji Lal
Suman, Shri Surendra Jha
Suraj Bhan, Shri

Swamy, Dr. Subramaniam
Swatantra, Shri Jagannath Prasad
Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shn
Thakur, Shri Aghan Singh
Tirkey, Shri Pius

Tiwary, Shri D. N.

Tiwary, Shri Madan

Tohra, Shri G. S.

Tripathi, Shri Madhav Prasad
Ugrasen, Shri

Vajpayee, Shri Atal Bjharg
Varma, Shri Ravindra

Vasisht, Shri Dharma Vir
Verma, Shri Hargovind
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C, N.
Yadav, Shri Hukmdeo Narain
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Yadav, Shri Narsingh

Yadav, Shri leji Lal
Yadav, Shri Sharad

Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri

Yuvraj, Shri

Zulfiquarullah, Shri

NOES
Ahsan Jafri, Shri
Ankineedu, Shri Magant!
Arunachalam, Shri M.
Banatwalla, Shri G. M.
Basu, Shri Dhirendranath
Bhakta, Shri Manoranjan
Bonde, Shri Nanasahib
Borooah, Shri D, K.
Burman, Shri Kirit Bikram Deb
Chavan, Shri Yeshwantrag
Chikkalingiah, Shri K.
Dabhi, Shri Ajitsinh
Damor, Shri Somjibhai
Dasappa, Shri Tulsidas
Deo, Shri V. Kishore Chandra S.
Desai, Shri Hitendra
Doley, Shri L. K.
Engti, Shri Biren
Faleiro, Shri Eduardo
Gamit, Shri Chhitubhai
George, Shri A, C.
Gomango, Shri Giridhar
Gopal, Shri K.
Gotkhinde, Shrj Annnasaheb
Hande, Shri V. G.
Haren Bhumij, Shri
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Jeyalakshmi, Sheimal V.
Kadam, Shri B. P,
Kamakshaiah, Shri D,

Karan Singh, Dr.

Khen, Shri Ismail Hoasain
Khrime, Shrj Rinching Khandu
Kosalram, Shri XK. T.
Lakshminarayanan, Shri M. R,
Laskar, Shri Nihar

Mallanna, Shri K.

Mallikarjun, Shri

Mane, Shri Rajaram Shankarrao
Mirdha, Shri Nathu Ram

k.

Murthy, Shri M. V. Chandrashekhara

Naidu, Shri P. Rajagopal
Naik, Shri S. H,
Nair, Shri M. N. Govindan

Nair, Shri N. Sreekantan
Narayana, Shri K. S,

Patel, Shri Ahmed M.

Patil, Shri Balasaheb Vikhe
Patil, Shri D. B.

Poojary, Shri Janardhana
Pradhsni, Shri K.

Pullaiah, Shri Darur

Rachaiah, Shri B.

Ramalingam, Shri N. Kudanthai
Ramamurthy, Shri K.

Rao, Shrimati B. Radhabai Ananda
Rao, Shri J. Rameshwar

Rao, Shri M. S. Sanjeevi

Rao, Shri M. Satyansrayan
Rath, Shri Ramachandra

Ravi, Shri Vayalar

Reddi, Shri G. 8.
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Reddy, Shrl G. Narsimba
Reddy, Shri K. Obnl
Reddy, Shri K. Vijaya Bhaskara
Reddy, Shri M. Ram Gopsal
Reddy, Shri S. R.
Roy, Shri Saugata
Sathe, Shri Vasant
Satygnarayana, Shri Dronam Raju
Seyid Muhammad, Dr. V. A,
Shankar Dev, Shri
Shrangare, Shri T. S.
Stephen, Shri C. M.
Subramaniam, Shri C.
Sunna Sahib, Shri A.
Swaminathan, Shri R. V.
Thakur, Shri Krishnarao
Thorat, Shri Bhausaheb
Tulsiram, Shri V.
Veerabhadrappa, Shri K. S.
Venkataraman, Shri R.
MR. SPEAKER: The
division is;
Ayes 277; Noes 81.
I will give you the break-up.
Ayes: 2562 Original. 25 Later-
Noes: 79 Original. 2 Later.

The motion ig carried by a majority
of the total membership of the
House and by a majority of not less
than two-thirds of the Members pre-
sent and voting.

result of the

The motion was adopied.
Clause 35 was added to the Bill.

SHRI CHANDRA SHEKHAR (Balia):
Sir, 1 have just to say a word. I am
sorry for losing my temper while the
voting was going on. I want just to
make one point clear. We want 10

get through this Constitution (Amend-
ment) Bill with the co.operation of
the Opposition; it is not only our res-
ponsibility. I feel upset that Members
from that side feel that we are doing
some trick here and they are making
all sorts of .... (Interrupiions).
When voting is going on, I see no point
in any Member making any accusa-
tion against another Member. At the
time of voting it is only between the
Chairman and the Member concerned.
1 am sorry that Members from the
opposition side do not maintain that
much decorum. I appeal to them....
(Interruptions).

SHRI VASANT SATHE: It is only
when a Member was wanting to vote
twice that Shri Saugata Roy raised....
(Interruptions).

MR. SPEAKER:
lobbies.

Please clear the

SHR] C. M. STEPHEN: I just want
to say a word. Shri Chandra Shekhar
says that the passing of the constitu-
tion (Amendment) Bill is the respon-
sibility of everybody. It is. But it
must be noted that in spite of the
massive majority that the ruling party
enjoys, it has not been able to muster
enough members to give a voting stren.
gth even at the very start. That shows
that the whole party is not solemuly
behind this Constitution (Amendment)
Bill.

MR. SPEAKER: Let the lobbies be
cleared.

Clause 38

MR. SPEAKER: The lobbies have
been cleared. Now we go to Clause 38.
Thig Clause seeks to amend article 382
relating to Proclamation of Emergency
to provide for various safeguards
against abuse of powers under the arti-
cle.

Before I put Clause 38 to the vote
of the House, I may inform the House. .
that this being a Constitutimnl_ ’
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Amendment Bill, voting has to be by
division.

The question is:
" “That Clause 38 stand part of the
Bm“

The Lok Sabha divided:

Division No. 26] (11.52 hrs.

AYES

Abdul Lateef, Shri
Agrawal, Shri Satish

Absan Jafri, Shri

Abuja, Shri Subhash
Akbar Jahan Begum, Shrimati
Albaj, Shri M, A. Hannan
Amat, Shri D.

Amin, Prof. R. K.
Anbalagan, Shri P.
Ankineedu Prasada Rao, Shri
Ansari, Shri Faquir Ali
Argal, Shri Chhabiram

Arif Beg, Shri
Arunachalam, Shri V.
Asckaraj, Shri A.

Bagri, Shri Mani Ram
Babuguna, Shrimati Kamala
Bairagi, Shri Jena

Bal, Shri Pradyumna

Balak Ram, shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Banatwalla, Shri G. M,
Barman, Shri Palas
Barrow, Shri A. E. T.
Basappa, Shri Kondajl
Basu, Shri Chitta
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Basu, Shri Dhirendranath
Bateshwar Hemram, Shri
Berwa, Shrli Ram Kanwar
Bhagat Ram, Shri

Bhanwar Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Birendra Prasad. Shri

Bonde, Shri Nanasahib
Barole, Shri Yeshwant

Bosu, Shri Jyotirmoy

Brahm Perkash, Chaudhury
Brij Raj Singh. Shri

Burande, Shri Gangadhar Appa
Chakravarty, Prof. Dilip

Chand Ram, Shri

Chandan Singh, Shri

Chandra Shekhar 8ingh, Shri
Chandra Pal Singh, Shri
Chandrappan, Shri C. K.
Chandravati, Shrimati

Charan Narzary, Shri
Chatterjee, Shri Somnath
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motlbhal R.
Chaudhry, Shri Ishwar
Chaudhuri, Shri Tridib
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavda, Shri K. 8,

Chhetri, Shri Chhatra Bahadur
Chowhan, Shri Bharat Singh

Dandavate, Prof. Madhu
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Danwe, Shrl Pundalik Hari
Das, Shri S. 8.

Das, Shri R. P.

Dasappa, Shri Tulsidas
Dasgupta, shri K. N.
Dave, Shri Anant

Dawn. Shri Raj Krishna
Deo, Shri P. K.

Deo, V. Kishore Chandra S.
Desai. Shri Hitendra

Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna

Fazlur Rahman, Shri

Fernandes, Shri George

Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

George, Shri A. C.

Ghosal, Shri Sudhir

Godara, Ch. Hari Ram Makkasar
Gode, Shri Santoshrao

Gore, Shrimati Mrinal
Goswami, Shrimati Blbha Ghosh
Golkhinde, Shri Annasaheb
Gowda, Shri S, Nanjesha

Goyal, Shri Krishna Kumar
Guha, Prof. Samar

Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal
Halder, Shri Krishna Chandra
Haren Bhumij, Shri
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri
Jagannathan, shri S.
Jagiivan Ram, Shri

Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra

Jaiswal, Shri Anant Ram
Jasrotia, Shri Baldev Singh
Joshi, Dr. Murli Manohar

Kachwai, Shri Hukam Chand
Kadannappalli, Shri Ramachandran
Kaiho, Shri

Kailash Prakash, Shn

Kakade, Shri Sambhajirao
<Kaldate, Dr. Bapu

Kamath, Shri Hari Vishnu
Kamble, Shri B. C.

Kannan, Shri P.

Kapoor, Shri L. L.

Kar, Shri Saret

Karan Singh, Dr,

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, shri Ghulam Mohammad
Khan, Shri Ismail Hossain
Khan, Shri Kunwar Mahmud Al
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Khan, Shri Mohd. Shamsul Hasan

Khrime, Shri Rinching Khandu
Kishore Lal, Shri
Kisku, Shri Jadunath

Kodiyan, Shri P. K.

Kolur, Shri Rajshekhar
Krishan Kant, Shri
Krishnan, Shrimati Parvathi
Kundu, Shri Samarendra
Kunhambu, Shri K.

Kureel, Shri Jwala Prasad
Kureel, Shri R. L.
Kushwaha, Shri Ram Naresh
Lahanu Shidava Kom, Shri
Lakshminarayanan, Shri M. R.
" «lji Bhai, Shri

Lalu Prasad, Shri

Limaye, Shri Madhu

Mahals, Shri K. L.

Mahale, Shri Hari Shankar
Mahata, Shri C. R.

Mahi Lal, Shri

Mahishi, Dr. Sarojini

Maiti, Shrimati Abha
Mathotra, Shri Vijay Kumar
Malik, Shri Mukhtiar Singh
Mallick, Shri Rama Chandra
Mandal, Shri B. P.

Mandal, Shri Dhanik Lal
Mandal, Shri Mukunda
Mane, Shri Rajaram Shankarrao
Mangal Deo, Shri’

Mankar, Shri Laxman Rao
Mathur, Shri Jagdish Prasad
Mavalankar, Prof. P. G.
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Mayathevar, Shri K,

Meerza, Shri Syed Kazim All
Mehta, Shri Prasannbhal
Mhalgi, Shri R. K.

Mirdha, Shri Nathu Ram
Miri, Shri Govind Ram
Mishra, Shri Janeshwar
Mishra, Shri Shyamnandan
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mohd. Hayat Ali, Shri
Mondal, Dr. Bijoy

Mritunjay Prasad, Shri
Mukherjee, Shri Samar
Multan Singh, Chaduhary
Munda, Shri Govinda

Munda, Shri Karia

Murugaiyan, Shri S. G.
Murugesan, Shri A.
Nahar, Shri Bijoy Singh
Nahata, Shri Amrit
Narayana, Shri K. B.
Narendra Singh, Shri
Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila

Negi, Shri T. S.

Oraon, Shri Lalu

Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Paraste, Shri Dalpat Singh
Parmai Lal, Shri
Parmar, Shri Natwarlal B.
Parthasarathy, Shri P.
Paswan, Shri Ram Vilas
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Patel, Sbri Dharmasinhbhai
Patel, Shri H. M.
Patel, Km. Maniben Vallabhbhai
Patel, Shri Meetha Lal
Patidar, Shri Rameshwar
Patil, Shri Balasaheb Vikhe
Patil Shri Chandrakant
Patil, Shri S, B.
Patil, Shri S. D.
Patnaik, Shri Biju
Patnaik Shri Sivaji
Patwary, Shri H. L.

- Periasamy, Dr. P. V.
Phirangi Prasad, Shri
Pipil, Shri Mohan Lal
Pradhan, Shri Amar Roy
Pradhan, Shri Pabitra Mohan
Qureshi, Shri Mohd. Shaft
Raghavendra Singh, Shri
Raghavji, Shri
Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal
Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram
Raj Keshar Singh, Shri
Raj Narain, Shri
Rajan, Shri K. A.
Rakesh, Shri R. N.
Ram, Shri R. D.
Ram Charan, shri
Ram Dhan, Shri
Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri
Ram Kishan, Shri

Ram Murtl, Shr

Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri P. S.
Ramapati Singh, Shri
Ramaswamy, Shri S.

Ramdas Singh, Shri

Ramji Singh, Dr.

Ramjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Rangnekar, Shrimati Ahilya P.
Rao,r Shri J. Rameshwar
Rathor, Dr. Bhagwan Dass
Ravi, Shri Vayalar

Ravindra Pratap Singh, Shri
Reddy, Shri G. Narsimha
Reddy, Shri M. Ram Gopal
Rodrigues, Shri Rudolph
Rothuama, Dr. R.

Roy, Dr. Saradish

Roy, Shri Saugata

Saeed Murtaza, Shri

Saha, Shri A. K.

Saha, Shri Gadadhar

Sahoo, Shri Ainthu

Sai, Shri Larang

Sai, Shri Narhari Prasad Sukhdeo
Saini, Shri Manohar Lal

Samantasinhera, Shri Padmacharan
Sanyal, Shri Sasankasekhar

Saran, Shri Daulat Ram

Sarangl, Shri R, P,

Sardar, Shri Mahéhdra Narayan
Sarsonia, Shri Shiv Natain
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Satapathy, Shri Devendra
Satya Deo Singh, Shri

Sayian Wala, Shri Mohinder Singh

Sen, Shri Robin

Shah, shri D. P.

Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh
Shanti Devi, Shrimati

Sharma, Shri Jagannath
Sharma, Shri Rajendra Kumar
Shorma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y. P.
Shejwalkar, Shri N, K.

Sheo Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhai B.

Shiv Sampati Ram, Shrj
Shrangare, Shri T. S.
Shrikrishna Singh, Shri

Shukla, Shri Madan Lal
Singh, Dr. B. N.

Singha, Shri Sachindralal
Sinha, Shri C. M.

Sinha, Shri H. L. P.

Sinha, Shri M. P.

Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somasundaram, Shri S. D.
Sukhendra Singh, Shri
Suman, Shri Ramji Lal
Suman, Shri Surendra Jha
‘Sunna Sehib, Shri A.
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Suraj Bhan, Shri
Surya Narain Singh, Shri
Swamy, Dr. Subramaniam

Swatantra, Shri Jagannath Prasad

Talwandi, Shrij Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur. Shri Aghan Singh
Thakur, Shri Krishnarao
Tirkey, Shri Pius

Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.

Tiwary, Shri Madan

Tohra, Shri G. S.

Tombi Singh, Shri N.
Tripathi, Shri Madhav Prasad
Ugrasen, Shri

Vajpayee. Shri Atal Bihari
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Verma, Shri Brijlal

Verma, Shri Hargovind
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C. N.
Yadav, Shri Hukmdeo Narain
Yadav, Shri Narsingh
Yadav, Shri Ramji Lal

Yadav, Shri Sharad

Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendrg Dutt, Shri

Yuvraj, Shri

Zulfiquarullah, Shfi
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NOES:

Ankineedu, Shri Magant}

Arunschalam, Shri M.

Bhakta, Shri Manoranjan

Borooah, Shri D. K,

Burman, 8hrj Kirit Bikram Deb

Chavan, Shrimati P,

Chavan, Shri Yeshwantrao

Chikkalingiah, Shri K.

Dabbi, Shri Ajitsinh

Damor, Shrj Somjibhai

Doley, Shri L, K.

Engti, Shri Birep

Gamit, Shri Chhitubhai

Gomango, Shri Giridhar
Jeyalakshmi, Shrimati V.
Kadam, Sfxri B. P
Kamakshaigh, Shri D.
Kidwai, Shrimati Mohsina
Kosalram, Shri K. T.
Lakkappa, Shri K
Zuskar, Shri Nihar
Mallanna, Shrij K,
Mallikarjun, Shri
Mishra, Shri G. S.
Murthy, Shri M. V. Chandrashekhara
Naidu, Shri P. Rajagopal
Naik, Shri S. H.

Naik, Shri V, P,

Nair, Shri N, Sreekantan
Patel, Shri Ahmed M.
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" Pertin, Shri Bakin

Poojary, Shri Janardhana

Pradhani, Shri K.

Pullaiah, Shri Darur O
Raci'xaiafh. Shri B. ‘
Raju, Shri P. V. G,

Ramalingam, Shri N, Kudanthai
Ramamurthy, Shri K.

Rao, Shrimati B. Radhabhaj Ananda
Rao, Shri M. S. Sanjeevi

Rao, Shri M. Satyanarayan

Rath, Shri Ramachandra

Rathawa, Shri Amarsinh V,

Reddi, Shri G. S,

Reddy, Shri K. Brahmananda
Reddy, Shri K. Obul

Reddy, Shri P. Bayappa
Reddy, Shri S. R.

tSarkar, Shri S. K.

Sathe, Shri Vasant
Satyanarayana, Shri Dronam Raju
Shankar Dev, Shri

Stephen, Shri €. M
Subramaniam, Shri C.
Swaminathan, Shri R. V,
Thomas, Shri Skariah

Thorat. Shri Bhausaheb
Tulsiram, Shri V.
Veerabhadrappa, Shri K, S.
Venkataraman, Shri R.
Venkatareddy, Shri P.

{Wrongly voted for NOES. .
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MR. SPEAKER: Subject to
correction, the result* of the Division
is; Ayes 340; Noes 61,

The motion is carried by a majority
of the tota] membership of the House
and by a majority of not less than
two-thirds of the Members present
ang voting, Clause 38 stands part of
the Bill

The motion was adopted,

Clause 38 was added to the Bill.
Clause 44

MR, SPEAKER: Now we go to
Clause 44. This Clause seeks to amend
urticle 366 of the Constitution to in-
cluded therein provisions for explain-
ing the significance of the expressions
“SECULAR” end “SOCIALIST" as
used in the Preamble,

The question is:
“That Clause 44 stand part of the
Bill".
The Lok Sabha divided:

Division No. 27) (11.56 hrs.

AYES

Abdu] Lateef, Shri

Agarwal, Shri Satish

Ahuja, Shri Subhash

Akbar Jahan Begum, Shrimati
Alhaj, Shri M. A, Hannan
Amin, Prof, R. K,

Ansari, S8hri Faquir Ali
Argal, Shri Chhabiram

Arif Beg, Shri
Arunachalam alias ‘Aladi Aruna’, Shri
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Asokaraj, Shrl A -

Bagri, Shri Msni Reém
Bahuguna, Shrirhati Kamala
Bairagi, Shri Jena

Bal, Shri Predyumna

Balak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr,

Barman, Shri Palas

Barrow, Shri A. E. T.
Basappa, Shri Kondajji

Basu, Shri Chitta

Bateshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhagat Ram, Shri

Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Birendra Prasad, Shri

Borole, Shri Yashwant

Bosu, Shri Jyotirmoy

Brahm Perkash, Chaudhury
Brij Raj Singh, Shri

Burande, Shri Gangadhar Appa
Chakravarty, Prof. Dilip

Chand Ram, Shri

Chandan Singh, Shri

Chandra Shekhar, Shri

Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandravati, Shrimati

*The following Members also re-corded their votes.

AYES: Sarvashri Chandra Shekhsr,

A. Bala Pajnor, Purnanarayan Sinha,
Sarkar.

8. K sarda, George Mathew, RanjitSingh, end S. K
NOES: Sarvashri M. N. Govindan Nair and Bedabrats Bsrua.
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Charan Narzary, St
Chaturbbuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibhai R.

Chaudhry, Shri Ishwar
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavda, Shri K, 8,

Chhetri, Shri Chhatra Bahadur

Chowhan, Shri Bharat Singh
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Das, Shri S. S.

Das, Shri R. P.

Dasgupta. Shri K, N.

Dave, Shri Anant

Dawn, Shri Raj Krishna

Deo, Shri P. K.

Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal

Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna
FaZlur Rahman, Shri
Fernandes, Shri George
Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, 8bri R. D,
Ghosal, Shri Subhir
2871 LS—3,

Gore, Shrimati Mrinal
Gowda, Shri S, Nanjesha
Goyal, Shri Krishna Kumar
Guha, Prof, Samar

QGulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal
Halder, Shri Krishna Chandra

Harikesh Bahadur, Shri
Hazari, Shrl Ram Sewak

Heera Bhai, Shrj

Hukam Ram, Shri

Inder Singh, Shri

Jagjlvan Ram, Shri

Jain, Shri Kacharulal Hemra§
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Baldev Singh
Joshi, Dr. Murli Manohar
Kachwai, Shri Hukam Chand
Kaiho, Shri

Kailash Prakash, Shri
Kakade, Shri Sambhajirao
Kaldate, Dr. Bapu

Kamath, Shri Hari Vishnu
Kapoor, Shri L. L.

Kar, Shri Sarat

Kasar, Shri Amrut

Kaughik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Ghulam Mohammad
Khan, Shri Kunwar Mahmud Ali
Khrime, Shri Rinching Khandu.
Kishore Lal, Shri

Kisku, Shri Jadunath
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Kolanthaivelu, Shri R.
Krishan Kant, Shri

Xundu, Shri Samarendra
Xureel, Shri Jwala Prasad
Kureel, Shri R. L,
Kushwaha, Shri Ram Naresh
Lahanu Shidava Kom, Shri
@Lakkappa, Shri K.

Laljt Bhai, Shri

Laly Prasad, Shri

Limaye, Shri Madhu
Mahala, Shri K, L,

Mahale, Shri Hari Shankar
Mahata, Shri C. R.

Mahj Lal, Shri

Mabhishi, Dr, -Sarojini

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Malik, Shri Mukhtiar Singh
Mallick, Shri Rama Chandra
Mandal, Shri B. P.

Mandal, Shri Dhanik Lal
Mandal, Shri Mukunda
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Mathur, Shri Jagdish Prasad
Mavalankar, Prof. P. G.
Meerza, Shri Syed Kazim Al
Mehta, Shri Prasannbhai
Mhalgi, Shri R, K.

Miri, Shri Govind Ram
l(ishu‘. Shri Janeshwar
Mishra, Shri Shyamnandan
Modak, Shri Bijoy
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Mohanarangam, Shri Ragavalu
Mohinder Singh, Shri |
Mondal, Dr. Bijoy

Mritunjay Prasad, Shri
Mukherjee, Shri Samar
Mulian Singh, Chaudhary
Munda, Shri Govinda:

Munda, Shri Karia

Nahar, Shri Bijoy Singhr
Nahata, Shri Amrit

Narendra Singh, Shri

Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila

Negi. Shri T, S.

Oraon, Shri Lalu

Pandey. Shri Ambika Prasad

Pandeya. Dr. Laxminarayan
Pandit. Dr. Vasant Kumar
Paraste, Shri Dalpat Singh.
Parmai Lal, Shri

Parmar, Shri Natwarlal B
Parthasarathy, Shri P.

Paswan, Shri Ram Vilas

Patel, Shri Dharmasinhbhai
Patel, Shri H. M. ‘
Patel, Km. Maniben Vallabhbhak
Patel. Shri Meetha Lal

Patidar, Shri Rameshwar

Patil, Shrl Chandrakant

Patil, Shri S, D.

Patnaik, Shri Biju

Patnabk, Shri Sivajl

@Wrongly voted for AYES.
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Samantasinhera, Shri Padmacharam

Patwary, Shri H, L. .
Phirangi Prasad, Shri

Pipil, Shri Mohan Lal
Pradhan, Shri Amar Roy
Pradhan. Shri Pabitra Mohan
Raghavendra Singh, Shri
Raghavji, Shri

Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar
Rai. Shri Narmada Prasad
Rai. Shri Shiv Ram

Raj Keshar Singh, Shri

Raj Narain, Shri

Rakesh, Shri R. N,

Ram. Shri R. D.
* Ram Charan, Shri

Ram Dhan. Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shri

Ram Sagar. Shri
Ramachandran, Shri P.
Ramalingam, Shri P. S.
Ramapati Singh, Shri

Ramdas Singh, Shri

Ramii Singh, Dr.
* Ramjiwan Singh, Shri
Ramoeowalia, Shri Balwant Singh
Rangnekar, Shrimati Ahilya P,

Ranjit Singh, Shri

Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri
Rodrigues, Shri Rudolph
Rothuama, Dr. R.

Roy, Dr. Saradish

Saeed Murtaza, Shri

Saha, Shri A. K.

Sahoo, Shri Ainthu

Sai, Shri Larang

Sal, Shri Narhari Prasad Sukhdeo
Sainj, Shri Manohar Lal

Sanyal, Shri Sasankasekhar
Saran, Shri Daulat Ram
Sarangi, Shri R. P.

Sarda, Shri 8 K.

Sardar, Shri Mahendra Narayamw
Sarkar, Shri S. K.
Sarsonia. Shri Shiv Narain
Satapathy, Shri Devendra
Satya Deo Singh, Shri
Sen. Shri Robin

Shah, Shri D. P.

Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singhr
Shanti Devi, Shrimati
Sharma, Shri Jagannath
Sharma, Shri Rajendra Kumar-
Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Shastri Shri Ram Dhari
Shastri, Shri Y. P.
Shejwalkar. Shri N.K.
Sheo Narain, Shri

Sher Singh, Prof.

Sheth. Shri Vinodbhai B.
Shiv Sampati Ram, Shri
Shrikrishna Singh, Shri
Shukla, Shri Madan Lal
Singha, Shri Sachindralal’
Sinha, Shri C. M.

Sinha, Shri H. L. P.

Sinha, Shri M. P.

Sinha, Shri Purnanarayan:
Somani, Shri Roop Lal
Sukhendra Singh, Shri
Suman, Shri Ramji Lal
Suman, Shri Surendra Jha
Suraj Bhan, Shri

Surya Narain Singh, Shri
Swamy, Dr. Subramanjam

Swatantra, Shri Jagsnnath. Prassft
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Talwandi, Shri Jagdev Singh
‘Tan Singh, Shri

“Tej Partap Singh, Shri
“Thakur, Shri Aghan Singh
‘Tirkey, Shri Pius

“Tiwari, Shri Brij Bhushan
“Tiwary, Shri D. N.

"Tiwary, Shri Madan

“Tohra, Shri G. 8.

“Tripathi, Shri Madhav Prasad
Ugrasen, Shri

‘Vajpayee, Shri Atal Bihari
‘Varma, Shri Ravindra
Wasisht, Shri Dharma Vir
Werma, Shri Brijlal

“Verma, Shri Hargovind
“Verma, Shri R. L. P.

‘Verma Shri Sukhdeo Prasad
“Visvanathan, Shri C. N.
Yadav, Shri Hukmdeo Narain
“Yadav, Shri Narsingh
“Yadav, Shri Ramji Lal
‘Yadav, Shri Sharad

“Yadava, Shri Roop Nath Singh
“Yedvendra Dutt, Shri
"Yuvraj, Shri

Zulfiguarullah, Shri

NOES

MAhsan Jafri, Shri
(Ankineedu, Shri Maganti
Ankineedu Prasad Rao, Shri
Arunachalam, Shri M.
Barua, Shri Bedabrata
Basu, Shri Dhirendranath
‘Bhakta, Shri Manoranjan
‘Bonde, Shri Nanasshib
“Borrooah, Shri D. K.

“Burman, Shri Kirit Bikram Deb

«Chandrappan, Shri C. K.
®Chavan, Shrimati P.
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Chavan Shri Yeshwantrao
Chikkalingiah, Shri K.
Dabhi, Shri Ajitsingh
Damor, Shri Somjibhai
Deo, Shri V. Kishore Chandra 8.
Desai, Shri Hitendra

Doley, Shri L. K.

Engti, Shri Biren

Gamit, Shri Chhitubhai
George, shri A, C.

Gode, Shri Santoshrao
Gomango, Shri Giridhar
Gotkhinde, Shri Annasaheb
Hande, Shri G. V.

Haren Bhumij, Shri
Kadam, Shri B. P.
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Kadannappalli, Shri Ramachandran

Kamakshaiah, Shri D.

Kannan, Shri P.

Karan Singh, Dr.

Khan, Shri Ismail Hossain
Kidwai, Shrimati Mohsina
Kodiyan, Shri P. K.

Kolur, Shri Rajshekhar
Kosalram, Shri K. T.
Krishnan, Shrimati Parvathi
Kunhambu, Shri K.
Lakshminarayanan, Shri M. R,
Laskar, Shri Nihar

Mallanna, Shri K.

Mallikarjun, Shri

Mane, Shri Rajram Shankarrao
Mathew, Shri George
$Mayathevar, Shri K.

Mirdha, Shri Nathu Ram
Mishra, Shri G. S.

tMohd, Hayat Ali, Shri

Murthy, Shri M. V. Chandrashekhara

Murugesan, Shri A.
Naidu, Shri P. Rajagopal

Naik, Shri 8, H.

$Wrongly voted for NOES,
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Naik, Shri V. P,

Nair, Shri M. N. Govindan
Narayana, Shri K. 8.

Patel, Shri Ahmed M.

Pati!, Shri Balasaheb Vikhe
Patil, 8hri D. B.

Patil, Shri S. B.

Periasamy, Dr. P. V.

Pertin, Shri Bakin

Poojary, Shri Janardhana
Pradhani, Shri K.

Pullaiah, Shri Darur
Qureshi, Shri Mohd. Shafi
Rachaiah, Shri B.

Rajan, shri K. A.

Raju, Shri P. V. G.
Ramaiingam, Shri N. Kundanthai.
Rumamurthy, Shri K.

Rao, Shrimati B. Radhabai Ananda
Rao. sh-i J. Rameshwar
Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayan
Rath, Shri Ramachandra
Rathawa, Shri Amarsinh V.,
Ravi, Shri Vayalar

Reddi, Shri G. S.

Reddy, Shri G. Narsimha
Reddy, Shri K. Brahmananda
Reddy, Shri K. Vijaya Bhaskara

Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayappa
Reddy, Shri S. R,

Sathe, Shri Vasant
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Satyanarayens, Shri Dronam Raju.
Seyid Mubamimad, Dr, V. A,
Shankar Dev, Shri
Shrangare, Shri T. 8.
Stephen, Shri C, M.
Subramaniam, Shri C,
Sunna Saheb, Shri A.
Thakur, Shri Krishnarao
Thorat, Shri Bhausaheb
Tombi Singh, Shri N,
Tulsiram, Shri V.
Veerabhadrappa, Shri K. S..
Venkataraman, Shri R.
Venkatareddy, Shri P.
MR. SPEAKER: Subject'tor correcs
tion. the result* of the Division is:.
Ayes: 289;
Noes: 100
The motion is carried by a  majority
of the total membership of the House
and by a majority of not: léss than
two-thirds of the Members present

and voting. Clause 44 stands part’ of
the Bill.

The motion was adopted.
Clause 44 was added to the Bill.

MR. SPEAKER: Now, do Members
want the lobbies to be cleared?’

SOME HON. MEMBERS: Yes.

MR. SPEAKER: Let the lobbies be
cleared.

Clause 45

MR. SPEAKER: The Lobbles are
cleared. Hon. Members may kindly
take their seats.

*The following Members also recorded their votes:

AYES: Sarvashri Vinayak Prasad Yadav, Satyendra Narayan Singh,
Chaudhary Hari Ram Makkesar, Mohd. Shamsul Hasan Khan, Somnath
Chatterjee, Gadadhar Saha, Mohd. Hayat Al, K. Mayathevar and Dr.

B. N. Singh;

NOES: Sarvashri Skariah Thomas,
8. Ramasamy, P. Anbalagan, Saugata Boy,

A. Bala Pajanor, N. Sreekantan Nair;

S. Jagannathan, R. V. Swami-

nathan, K. Obul Reddy, K. Lakkappa and Shrimati V. Jeyalakshmi.
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Clause 45 seeks to amend Article
368 of the Constitution relating to the
pyower of the Parliament to amend the
Constitution.

Now the Questipn is:

“That Clause 45 stand part of the

-BilL”

The Lok Sabha divided:

MDdivision No. 28]. [12 hrs.
AYES

/Abdul Lateef, Shri
.Agrawal, Shri Satish
.Ahuja, Shri Subhash
.Alhaj, Shri M. A. Hannan
.Amat, Shri D.
.Amin, Prof. R. K.
-Anbalagan, Shri P.
.Ansari, Shri Faquir Ali
.Argal, Shri Chhabiram
.Arif Beg, Shri
.Arunachalam aliag ‘Aladi Arun
.Shri V.
:Asokaraj. Shri A.
‘Bagri, Shri Mani Ram
‘Bahuguna, Shrimati Kamala
.Bairagi, Shri Jena
‘Bal, Shri Pradvumna
"Balak Ram, Shri
‘Balbir Singh, Chowdhry
:Baldev Prakash, Dr.
‘Bapatwalla, Shri G. M.
Barman, Shri Palas
Barrow, Shri A. E. T.
{Basappa, Shri Kondajji
‘Basu, Shri Chitta
‘Bateshwar Hamram, Shri
‘Berwa, Shri Ram Kanwar
‘Bhagat Ram, Shri
"Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
‘Bhattacharyya, Shri Shyamaprasanna
"Birendra Prasad, Shri
Borvle, Shri Yashwant

Bosu, shri Jyotirmoy

Brahm Perkash, Chaudhury
Brij Raj Singh, Shri
Burande, Shrj Gangadhar Appa
Chakravarty, Prof. Dilip
Chand Ram, S

Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pa] Singh, Shri
Chandrappan, Shri C. K.
Chandravati, Shrimatj
Chatterjee, Shri Somnath
Chaturbhuj, Shri

Chaturvedi., Shri Shambhu Nath
Chaudbary, Shri Motibhaj R.
Chaudhry, Shri Ishwar
Chaudhury, Siri Rudra Sen
Chauhan, Shii Nawab Singh
Chavda, Shri K. 8.

Chhetri, Shri Chhatry Bahadur
Chowhan, Shri Bharat Singh
Dandavite, Prof. Madhu
Danwe, Shri Pundalik Harj
Das, Shri 8. S.

Das, Shri R. P,

Dasgupta, Shri K. N.

Dave, Shri Anant

Dawn, Shrj Raj Krishna
Deo, Shri P. K.

Desai, Shri D. D.

Desgai, Shri Morarii
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhara, Shri Sushi] Kumar
Dhillon, Shrj Iqbal Singh
Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna
Fazlur Rashman, Shri
Fernandes, Shri George

44
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Ganga Bhakt Singh, ‘Shr{l
Ghanga Singh, Shrl

Gattani, Shri R. D.

Ghosal, Shri Sudhir

Godara, Ch. Hari Ram Makkasar
Gore, Shrimati Mrinal
Goswami, Shrimatj Bibha Ghosh
Gowda, Shri 8. Nanjesha
Goyal, Shri Krigshna Kumar
Guha, Prof. Samar

Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal
Jalder, Shri Krishna Chandra
Harikesh Bahadur, Bhri

Huvari, Shri Ram Sewsak
H:era Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri
Javannathan, Shri S.

Jugjivan Ram, Shri

Ja‘n, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jaiswal Shri Anant Ram
Jasrotia, Shri Baldev Singh
Joshi, Dr. Murli Manohar
Kachwai, Shri Hukam Chand
Kaiho, Shri

Kailash Prakagh, Shri

Kakade, Shri Sambhajirao
Kaldate, Dr. Bapu

Kamath, Shri Hari Vishnu
Kamble, Shri B. C.

Kannan, Shri P.

Kapoor, Shri L. L.

Kar, Shri Sarat

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Ghulam Mohammad
Khan, Shri Kunwar Mahmud Ali
XKhan, Shri Mohd. Shamsul Hasan
Khrime, Shri Rinching Khandu-
Kishore Lal, Shri

Kisku, Shri Jadunath
Kodiyan, Shri P. K.
Kolanthaivelu, Shri R.
Krishan Kant, Shri

Kundu, Shri Samarendra
Kureel, Shri Jwala Prasad
Kureel, Shri R. L.
Kushwaha, Shri Ram Naresh
Lahanu Shidava Kom, Shri
Lalu Prasad, Shri -

Limaye, Shri Madhu
Mahala, Shri K. L.

Mahale, Shri Harj Shankar
Mahata, Shri C. R.

Mahj Lal, Shri

Mahishi, Dr. Sarojini

Maiti, Shrimati Abha
Malhotra, Shri Vijay Kumar
Malik, Shri Mukhtiar Singh
Mallick, Shri Rama Chandra
Mandal, Shri B. P.

Mandal, Shri Dhanik Lai
Mandal, Shri Mukunda
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Mathur, Shri Jagdish Prasad
Mayathevar, Shri K.

Meerza, Shri Syed Kazim Al
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Miri, Shri Govind Ram
Mishra. Shri Janeshwar
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mohd. Hayat Ali, Shri
Mohinder Singh, Shri

Mondal, Dr, Bijoy
Mritunjay Prasad, Shri
Mukherjee, Shri Samar
Multan Singh, Chuudhary
Munda, Shri Govinda
Munda, Shri Karia
Murugsiyan, Shri S, G.
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Murugesan, Shri A.
Nahar, Shri Bjjoy Singh
Nahata, Shri Amrit
Nair, Shri M. N, Govindan
Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila
Negi, Shri T. S.

Onkar Singh, Shri

Oraon, Shri Lalu

Pajanor, Shri A. Bala
Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Paraste, Shri Dalpat Singh
Parmai Lal, Shri

Parmar, Shri Natwarlal B,
Parthasarathy, Shri P.
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinhbhai
Patel, Shri H. M.

Patel, Km. Maniben Vallabhbhaj

Patel, Shri Meetha Lal
Patidar, Shri Rameshwar
Pati], Shri Balasaheb Vikhe
Patil, Shri Chandrakant
Patil, Shri S, D,

Patnaik, Shri Biju
Patnaik, Shri Sivaji
Patwary, Shri H. L.
Periasamy, Dr. P. V.
Phirangi Prasad, Shri
Pipil, Shri Mohan Lal
Pradhan, Shri Amar Roy
Pradhan, 8hri Pabitra Mohan
Raghavendra Singh. Shri
Raghaviji, Shri

Raghu Ramais4, Shri K.
Rehi, Shri Ram Lal

Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram

Raj Keshar Singh, Shri
Raj Narain, Shri -
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Rajan, 8hri K, A
Rajda, Shri Ratansinh
Rakesh, Shri R, N.
Ram, Shri R. D

Ram Charan, Shri

Ram Dhan, Shri

Ream Gopal Singh, Chaudhury
Ram Kinkar, Shri
Ram Kishan, Shri

Ram Murti, Shri

Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri P. §
Ramapati Singh, Shri

Ramaswamy, Shri S

Ramdas Singh, Shri

Ramji Singh, Dr.

Ramjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Rangnekar, Shrimati Ahilya P.
Ranjit Singh, Shri

Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri
Rodrigues, Shri Rudolph

* Rothuama, Dr. R.

Roy, Shri A. K.

Roy, Dr. Saradish

Saeed Murtaza, Shri

Saha, Shri A. K,

Saha, Shri Gadadhar

Sahoo, Shri Ainthu

Sai, Shri Larang

Sai, Shri Narhari Prasad Sukhdeo
Saini, Shri Manohar Lal
Samantasinhera, Shrj Padmacharan
Sanyal, Shri Sasankasekhar
Saran, Shri Daulat Ram

Sarangi, Shri R. P.

Sarda, Shri 8. K.

‘Sardar, Shri Mahendra Narayan

Sarkar, Shri 8. K.
Sarsonja, Shri Shiv Narain
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Satapathy, Shri Devendra-
Satya Deo Singh, Shri

Sen, Shri Robin

Shah, Sh:i D. P.

Shah, Shri Surath Bshadur
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh
Shanti Devi, Shrimati

Sharma, Shri Jagannath
Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Dati
Shastii, Shri Bhanu Kumar
Shastrji, Shri Ram Dhari
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.

Sheo Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhai B.
Shiv Sampati Ram, Shri
Shrikrishna Singh, Shri
Shukla, Shri Madan Lal
Singh, Dr, B. N.

Singha, Shri Sachindralal
Sinha, Shri C. M.

Sinha, Shri H. L. P.

Sinha, Shri M. P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lai
Somasundaram, Shri S, D.
Sukhendra Singh, Shri
Suman, Shri Ramji Lal
Suman, Shri Surendra Jha
Suraj Bhan, Shri

Surya Narain Singh, Shri
Swamy, Dr. Subramaniam
Swatantra, Shri Jagannath Prasad
Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shrl Aghan 8ingh
Tirkey, Shri Pius

Tiwari, Shri Brij Bhushan -
Tiwary, Shri D. N.

Tiwary, Shri Madan

Tiwary, Shri Ramanand
Tohra, Shri G. S.

Tripathi, Shri Madhav Prased
Ugrasen, Shri

Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Verma, Shri Brijlal

Verma, Shri Hargovind
Verma, Shri R. L. P,

Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C. N.
Yadav, Shri Hukmdeo Naraip
Yadav, Shri Jagdambi Prasad
Yacuv, Shri Narsingh

Yadav, Shri Ramji Lai
Yadav, Shri Sharad

Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri

Yuvraj, Shri

Zulfiquarullah, Shri

NOES -
Ashan Jafri, Shri B
Ankineedu, Shri Maganti
Ankineedu Prasada Rao, Shri
Arunachalam, Shri M.
Barua, Shri Bedabrata
Basu, Shri Dhirendranath
Bhakta, Shri Manoranjan
Bonde, Shri Nanasahib
Borooah, Shri D. K.
Burman, Shri Kirit Bikram Deks»
Chavan; Shrimat{ P.
Chavan, Shri Yeshwantreo
Chikkalingiah, Shri K
Dabhi, Shri Ajitsingh
Damor, Shri Somjibhai
Dasappe, Shri Tulsidas
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Deo, Shri V. Kishore Chandra S. Pertin, Shri- Bakin
Desai, Shri Hitendra Poojary, Shri Janardhana -
Engti, Shri Biren Pradhani, Shri K.

- Gamit, Shri Chhitubhai Pullaiah, Shri Darur
George, Shri A. C. Qureshi, Shri Mohd. Shafi

« Gode, Shri Santoshrao Ruachaiah, Shri B.

-43omango, Shri Giridhar Ramalingam, Shri N. Kudanthai
«(Gopal, Shri K. Rap, Shrimati B. Radhabai Ananda
Gotkhinde, Shri Annasaheb Rao, Shri J. Rameshwar

" Hande, Shri V. G. Rao, Shri M. S, Sanjeevi
Haren Bhumij, Shri Rao, Shri M. Satyararayan

- Jeyalakshmi, Shrimati V. Rathawa, Shri Amarsinh V.
Kadam, Shri B. P. Ravi, Shri Vayalar
Kadannappalli, Shri Ramachandran Reddi, Shri G. S.

Kamakshaiah, Shri D. Reddy, Shvi G. Narsimha
Karan Singh, Dr. Reddy, Shri K. Brahmananda
Khan, Shri Jsmail Hossain Reddy, Shri K. Vijays Bhaskara
 Kidwai, Shrimati Mohsinu Reddy, Shri M. Ram Gopsl
Kolur, Shri Rajshekhar Reddy, Shri P. Bayappa
Ko:alram, Shri K, T. Reddy, Shri §. R.

Kunhambu, Shri K. Roy, Dr. Saradish

Lakkappa, Shri K. Sathe, Shri Vasant

Laskar, Shri Nihar Seyid Muhammad, Dr. V. A.
Mallanna, Shri K. Shankar Dev, Shri ,
Mallikarjun, Shri Stephen, Shri C. M.

Mane, Shri Rajaram Shankarrao Subramaniam, Shri C.
Mavalankar, Prof. P. G. Sunna Sahib, Shri A.

Swaminathan, Shri R. V.
Thakur, Shri Krishnarao

Mirdha, Shri Nathu Ram
Mishra, Shri G. S.
Murthy, Shri M. V. Chandrashekhara Thomas, Shri Skariah

" Naidu, Shri P. Rajagopal Thorat, Shri Bhausaheb
Naik, shri S. H. Tombi Singh, Shri N.
Naik, Shri V. P. . Tulsiram, Shri V.
Narayana, Shri K. S. Veerabhadreppa, Shri K. 8.
Patel Shri Ahmed M. i Venkataraman, Shri R.

o

"Pati], shri 8. B. A Venkatareddy, Shri P.
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MR. SPEAKER: S8ubject to correc-
tion, the result* of the division is:
Ayes — 314,
Noes — 88
The motion is carried by a majority
of the total membership of the House
aad by a majority of not less than

iwo-thirds of the Members present and
voting.

The motion was adopted.
Clause 45 wag added to the Bill.

SHRI VASANT SATHE: Now jet us
go to the referendum.

Clause 47
MR. SPEAKER: 1 am not clearing
the lobbies again.

I will now put Clause 47 to the vote
of the House. This being a Constitu-
tion (Amendment) Bill, voting hus to
ke by Division.

The question is:
“That Clause 47 stand part of the
Bill.”
The Lok Sabha divided:
Division No. 29]
AYES
[12.03 hrs.

Abdul Lateef, Shri
Agrawal, Shri Satish
Ahuja Shri Subhash
Alhaj, Shri M. A. Hannan
Amat, Shri D.
Amin, Prof. R. K.
Anbalagan, Shri P.

- Ansari, Shri Faquir Ali
Argal, Shri Chhabiram
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Arif Beg Shri
Arunachalam, Shri V.
Asokaraj, Shri A.

Bagri, Shri Mani Ram
Bahuguna, Shrimati Kamala
Bairagi, Shri Jena

Bal, Shri Pradyumna
Bal:k Ram Shri

Bal:ir Singh, Chowdhry
Buldev Prakash, Dr.
Banatwalla, shri G. M.
Barman, Shri Palas
Basappa, Snri Kondajji
Basu. Shri Chitta
Buteshwar Hemram, Shri
Berwa, Shri Ram Kanwar
Bhagat Ram, Shri
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyamaprasanna
Birendra Prasad Shri
Borole, Shri Yashwant

Bosu, Shri Jyotirmoy
Brahm Perkash, Chaudhury

Brij Raj Singh, Shri
Chakravarty, Prof. Dilip
Chand Ram, Shri

Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandravati, Shrimati
Chatterjee Shri Somnath
Chaturbhuj, Shri

Chaturvedi, Shri Shambhu Nath
Chaudhry, Shri Ishwar

R i o e 14

*The followin;_ ﬁ;;a;eu-lho recorded their Qotes;

AYES: Sarvashri Laljibhai, Narendra Singh. Dinen
Narzory, Tridib Chaudhuri, Shrimati Parvathi

Akbar Johan Begum;

NOES; Sarvashri
Ramamurthy and L. K. Doley.

Bhattacharya, Charan:
Krishnan and Shrimati

George Mathew, T, S. Shrangare, P. V. G. Raju, K.
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Chaudhuri, Shri Tridib
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawab Singh
Chavda Shri K. S,

Chhetri, Shri Chhatra Bahadur
Chowhan, Shri Bharat Singh
Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Das, Shri S. 8.

Das, Shri R. P.

Dasgupta Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Desai, Shri Dajiba

Desai, Shri Morarjl
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhara Shri Sushil Kumur
Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna
Fazlur Rahman, Shri
Fernandes Shri George
Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

Ghosal, Shri Sudhir

Godara, Ch. Hari Ram Makkasar
Gore, Shrimati Mrinal
Goswami Shrimati Bibha Ghosh
Gowda, Shri S. Nanjesha
Goyal, Shri Krishna Kumar
Guha, Prof. Samar

Gulshan, Shri Dhanna Singh
Gupta, Shri Kanwar Lal
Halder, Shri Krishna Chandra
Harikesh Bahadur Shri

Hazari, Shri Ram Sewak
Heera Bhai, Shri
Hukam Ram, Shri
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Inder Singh, Shri
Jagannathan, Shrj S.
Jagjivan Ram, Shri

Jain Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jaiswal, Sh:i Anant Ram
Jasrotia, Shri Baldev Singh
Joshi, Dr. Murli Manohar
Kachw.i, Shri Hukam Chand
K: ™o Sh.i

Kailash Prakash, Shri
Kakude, Shri Sambhajirao
Kaidate, Dr. Bapu

Kamath, Shri Hari Vishnu
Kamble, Shri B. C.

Kannan, Shri P.

Kapoor Shri L. L.

Kar, Shri Sarat

Kasar, Shri Amrut

Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Ghulam Mohammad
Khan, Shri Kunwar Mahmud Ali
Khrime, Shri Rinching Khandu
Kishore Lal, Shri

Kisku, Shri Jadunath
Kolanthaiveiu, Shri R.
Krishan Kant, Shri

Kundu, Shri Samarendra
Kureel, Shri Jwala Prasad
Kureel. Shri R. L.
Kushwaha, Shri Ram Naresh
Lahanu Shidava Kom, Shri
Lalji Bhai, Shri

Lalu Prasad, Shri

Limaye, Shri Madhu

Mahala, Shri K. L.

Mahale, Shri Hari Shankar
Mahata, Shri C. R.

Mahi Lal, Shri
Mahishi, Dr. Sarojini
Maiti, Shrimati Abha
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Malhotra, Shri Vijay Kumar
Malik Shri Mukhtiar 8ingh
Mallick, Shri Rama Chandra
Mandal, Shri B. P,

Mandal, Shri Dhanik Lal
Mandal, Shri Mukunda
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Mathur, Shri Jagdish Prasad
Mavalankar, Prof. P. G.
Mayathevar, Shri K.
Meerza, Shri Syed Kazim Ali
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Miri, Shri Govind Ram
Mishra, Shri Shyamnandan
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mondal, Dr. Bijoy
Mritunjay Prasad, Shri
Mukherjee, Shri Samar
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia

Nahar, Shri Bijoy Singh
Nahata, Shri Amrit

Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila

Negi, Shri T. S.

Onkar Singh, Shri

Oraon, Shri Lalu

Pajanor, Shri A. Bala
Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit Dr. Basant Kumar
Paraste, Shri Dalpat Singh
Parmai Lai, Shri .
Parmar, Shri Natwarlal B.
Parthasarthy, Shri P.
Paswan, Shri Ram Vilas

Patel, Shri Dharmasinhbhal
Patel, Shri H. M.
Patel, Shri Meetha Lal

Patidar, Shri Rameshwar
Patil Shri Balasheb Vikhe
Patil, Shri Chandrakant
Patil, Shri S. D.

Patnaik, Shri Biju

Patnaik, Shri Sivaji
Periasamy, Dr. P. V.
Phirangi Prasad, Shri
Pradhan, Shri Amar Roy
Pradhan, Shri Pabitra Mohan
Raghavendra Singh, Shri
Raghavji, Shri

Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram

Raj Keshar Singh, Shri
Raj Narain, Shri

Rajda, Shri Ratansinh
Rakesh, Shri R. N.

Ram, Shri R. D.

Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shrj

Ram Sagar, Shri
Ramchandran, Shri P.
Ramalingam, Shri P. 8.
Ramapati Singh, Shri
Ramaswamy, Shri S.
Ramdas Singh. Shri

Ramji Singh Dr.

Ramjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Rangnekar, Shrimati Ahilya P.
Ranjit Singh, Shri

Rathor, Dr. Bhagwan Dass
Ravindra Pratap Singh, Shri
Rodrigues, Shri Rudolph

Rothuama, Dr. R.
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Roy, Dr. Saradish
Saeed Murtza, Shri
Saha, Shri A. K,
Saha, Shri Gadadhar
Sahoo, Shri Ainthu
Saij, Shri Larang

Sai, Shri Narharl Prasad Sukhdeo
Saini, Shri Manohar Lal
Samantasinhera,, Shri Padmacharan
Sanyal, Shri Sasankasekhar
Sarangi, Shri R. P,

Sarda, Shri S. K.

Sardar, Shri Mahendra Narayan
Sarkar, Shri S. K.

Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra

Satya Deo Singh, Shri

Sayian Wala, Shri Mohinder Singh
Sen, Shri Robin

Shah, Shri D. P.

Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh
Shanti Devi, Shrimati

Sharma, Shri Jagannath

Sharma, Shri Rajendra Kumar
Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari

Shastri, Shri Y. P.

Shejwalkar, Shri N. K.

Sheo Narain, Shri

Sher Singh, Prof.

Sheth, Shri Vinodbhai B.

Shiv Sampati Ram, Shri
Shrikrishna Singh, Shri

Sukla, Shri Chimanbhai H. (Rajkot)
Shukla, Shri Madan Lal

Singh, Dr. B. N.

Singha, Shri Sachindralal

Sinha, Shri C. M.

Sinha, Shri M. P,

8inha, S8hri Purnanaryan
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Sinha, Shri Satyendra Narayan . .
Somani, Shri Roop Lal
Somasundaram, Shri S. D.
Sukhendra Singh, Shri
Suman, Shri Ramji Lai
Suman, Shri Surendra Jha
Suraj Bhan, Shri

Surya Narayan Singh, Shri
Swamy, Dr. Subramaniam
Swatantra, Shri Jagnnath Prasad
Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Tirkey, Shri Pius

Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N,

Tiwary, Shri Madan

Tiwary, Shri Ramanand
Tohra, Shri G. S..

Tripathi., Shri Madhav Prasad
Ugrasen, Shri

Vajpavee, Shri Atal Bihari
Varma, Shri Ravindra

Verma, Shri Brijlal

Verma, Shri Hargovind
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C. N.
Yadva, Sh;-i Hukmdeo Narain
Yadav, Shri Jagdambi Prasad
Yadava, Shri Narsingh
Yadav, Shri Ramji Lal

Yaday, Shri Sharad

Yadav, Shrj Vinayak Prasad
Yadava, Shri Roop, Nath Singh
Yadvendra Dutt, Shri .
Yuvraj, Shri
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NOES. . Kosalram, Shri K. T
Kunhambu, Shri K..
Lakkappa, Shri K.

Laskar, Shri Nihar

Ahsan Jafri, Shri
ttAkbar Jahan Begum, Shrimati
Ankineedu, Shri Magantj

Ankineedu Prasada Rao, Shri Mallanna, Shri K.

Arunachalam, Shri M. Mallikarjun, Shri

Balakrishniah, Shri T. Mane, Shri Rajaram Shankarrao.
Barrow, Shri A, E. T. : Mathew, Shri George '
Barua, Shri Bedabrata Mirdha, Shri Nathu Ram

Basu, Shri Dhirendranath Mishra, Shri G. S.

Bhakta. Shri Manorajan Murthy, Shri M. V. Chandrashekharar
Bonde, Shri Nanasahib Murugesan, Shri A.

Borooah, Shri D. K. Naidu, Shri P. Rajagopal
Burman, Shri Kirit Bikram Deb Naik, Shri S. H.

Charan Narzary, Shri Naik, Shri V. P.

Chavan, Shrimati P. Narayana, Shri K. S.

Chavan, Shri Yeshwantrao Patel, Shri Ahmed M.
Chikkalingiah, Shri K. Patil, Shri S. B.

Dabhi, Shri Ajitsinh t+1Patwary, Shri H, L.

Damor, Shri Somjibhai Pertin, Shri Bakin

Dasappa, Shri Tulsidas Poojary, Shri Janardhana

Deo, Shri P. K.

Pradhani, Shri K.
Pullaiah, Shri Darur
Qureshi, Shri Mohd. Shaft s
Rachaiah, Shri B.

Raju, Shri P, V. G.

Ramamurthy, Shri K.

Rao, Shrimati B. Radhabai Ananda
Rao, Shri J. Rameshwar
Rao, Shri M. S. Sanjeevi
Rao, Shri M. Satyanarayam
Rathawa, Shri Amarsinh V.
Ravi, Shri Vayalar

Reddi, Shri G. S.

Deo, Shri V. Kishore Chandra S.
Desai, Shri Hitendra
Doley, Shri L. K.

Engti, Shri Biren

Gamit, Shri Chhitubhai
~George, Shri A. C.

Gode, Shri Santoshrao
Gomango, Shri Giridhar
Gopal, Shri K.

Gotkhinde, Shri Annasaheb
Haren Bhumij, Shri
Jeyalakshmi, Shrimati V.
Kadam. Shri B. P.

Kadannappaili, Shri Ramachandran Reddy, Shri G. Narsimha
Kamakshaiah, Shri D. Reddy, Shri K. Brahmananda
Karan Singh, Dr. Reddy, Shri K. Obul

Khan, Shri Ishmail Hossain _ Reddy, Shri K. Vijaya Bhaskara:
Kidwai, Shrimati Mohsina « Reddy, Shri M. Ram Gopal
Kolur; Shri:Reeshjkhar Reddy, Shri P, Bayappa

-

ttWrongly voted for NOES.



-&3 Constitution

Reddy, Shri S, R.

-Boy, 8hri Saugata

Bathe, Shri Vasant

Beyid Muhammad, Dr, V. A.
~Shankar Dev, Shri

* Shrangare. Shri T, S.
~Stephen, Shri C. M.
"“Subramaniam, Shri C.
Sunna Sahib, ghri A.
*Swaminathan, Shri R. V.
“Thakur, Shri Krishnarao
Thorat. Shri Bhausaheb
“Tombj Singh, Shri N.
“Tulsiram, Shri V.
‘Weerabhadrappa. Shri K. S.
"Wenkataraman, Shri R.
‘Venkatareddy, Shri P.

MR. SPEAKER: Subject to correc-
:gion, the result* of the division is:
Ayes: 299;
Noes: 97.
The motion is carried by a majerity
of the total membership of the House
and by a majority of not less than

two-thirds of the Members present
<and voting,

The motion was adopted,

Clause 47 was ndded to the Bill.

MR, SPEAKFR: Now we come fo
‘the Clauses which may be put toge-
ther to the House for gpecial mainrity
“by division,

The guestion is:
“That Clauses 4 to 7,
Clause 10,
mauues 12 o 14,
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Clause 18 as amended,
Clauses 18 to 20,
Clause 21 as amended,
Clause 32 as amended,
Clauses 23 to 25,
Clause 26 ag amended.
Clauses 27 to 34,

Clause 38,

Clauge 37,

Clause 3%,

Caluse 40,

Clauge 41, an amended,
Clause 42

Clause 43,

Clause 486,

Clauge 48,

Clause 48,

and Clause 1, as amended,
stand part of the Bill.”

The Lok Sabha divided:

Division No. 30] [12.05 hrs,

AYES

Abdul Lateef, Shrj

Agrawal, Shri Satish

Ahsan Jafri, Shri

Ahuja. Shri Subhash

Akbar Jahan Begum, Shrimati
Alhaj, Shri M. A. Hannan ~
Amat, Shri D.

Amin, Prof R. K.
Anbalagan, Shri P.
Ankineedu, Shri Maganti
Ankinerdu Prasada Ran, Shri
Ansari. Shri I‘aquir Al

¥The !ollowing Memberg also recorded their votes: .
AYES: Sarvshri Janeshwar Mishra,Zulfiquarulla, H, 1. P. Sinha,

Motibhal R. Chaudhary, Daulat Ram  Saran. Narendra 8ingh. Dharma Vir
Vashist, H. L. Patwary, Km. Maniben Vallabhbhaf Pate’. Shrimati Akbar
Jahan Begum and Sarvshri Mohd. Shamsul Huan Khan, Mohd, Hayat
Ali and Gangadhar Appa Burande;

"WOES: Shri N. Sreekantan Nair.



Argal, Shri Chhabiram
Arif Beg, Shri
Arunachalam, Shri M.
Arunachalam, Shri V.
Asokaraj, Shri A.

Bagri, Shri Mani Ram
Bahuguna, Shrimaii Kamala
Bairagi. Shri Jeng

Bal, Shri Pradyumna
Balak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prakash., Dr.
Banatwalla, Shri G. M.
Burman, Shri Palas
Barrow, Shri A, E. T.
Basappa. Shri Kondajji
Basu, Shri Chittg

Basu, Shri Dhirendranath
Bateshwar Hemram, Shri
Berwa. Shri Ram Kanwar
Bhagat Ram, Shri
Bhakta, Shri Manoranjan
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharya, Shri Dinen

Bhaltacharyya, Shri Shyamaprasaana
Birendra Prasad, Shri

Bonde, Shri Nanasahib

Barole, Shri Yashwant
Borooah, Shrt D, K.

Bosu, Shri Jyotirmoy

Brahm Perkash Chaudhury

Brij Raj Singh, Shri

Burande, Shri Gangadhar Appa
Burman, Shri Kirit Bikram Deb
Chakravarty, Prof, Dilip

Chanq Ram, Shri

Chandan Singh, Shri

Chandra Shekhar, Shri
Chandra Shekhar Singh, Shri
Chandra Pal Singh, Shri
Chandyeppan, 8hri C. K.
Chandravati, Shrimati
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Charan Narzery, Shri
Chatterjee, Shri Somnath
Chaturbhuj, Shri
Chaturvedi, Shri Shambhu Nath
Chaudhary, Shri Motibbai R.
Chaudhry, shrj Ishwar
Chaudhuri, Shri Tridib
Chaudhury, Shri Rudra Sep
Chauhan, Shri Nawab Singh
Chavan, Shrimati P.

Chavan, Shri Yeshwantrao
Chavda, Shri K. 8.

Chhetri, Shri Chhatra Bahadur
Cbowhan, Shri Rharat Singh-
Dabhi, Shri Ajitsinh

Damor, Shr; Somjibhai
Dandavate, Prof, Madhu
Danwe, Shri Pundalik Hari
Das, Shri S, 8.

Das, Shri R. P.

Dasappa, Shri Tulsidag
Dasgupta, Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Deo, Shri P, K.

Doo, Shri V. Kishore Chandra S.
Desai, Shri Dajiba

Desai, Shri Hitendra

Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar
Dhillon, Shri Igbal Singh
Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri
Durga Chand, Shri

Dutt, Shri Asoke Krishna
Fazlur Rahman, Shri
Fernandes, Shri George
Gamit, Shri Chhitubhai
Ganga Bhakt Singh, ‘Shri
Ganga Singh, Shri

Gattanj, Shri R. D.
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George, Shri A. C.

Ghosal, Shrj Sudhir

Godara, Ch. Hari Ram Makkasar
Gode, Shri Santoshrao
Gomango, Shri Giridhar
Gopal, Shri K.

Gore, Shrimati ‘Mrina)
Goswami, Shrimati Bibha Ghosh
Gotkhinde, Shri Annasaheb
Gowds, Shri S. Nanjesha
Goyal, Shri Krishna Kumar
Guhs, Shri Samar

Gulshan, Shri Dhanna Singn
Gupta, Shri Kanwar Lal
Halder, Shri Krishna Chandra
Haren Bhumji, Shri

Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri

Inder Singh, Shri
Jagannathan, Shri S.
Jagjivan Ram, Shri

Jain, Shri Kacharulal Hemrej
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Buidev Singh
Jeyalakshmi, Shrimati V.
Joshi, Dr. Murli Manohar
Kachwai, Shri Hukam Chand

Kadam, Shri B. P.
Kadannappalli, Shri Ramachandran
Kaiho, Shri

Kailash Prakash, Shri
Kakade, Shrj Sambhajirao
Kaldate, Dr. Bapu
Kamakshaiah, Shri D.
Kamath, Shri Hari Vishnu
Kamble, Shri B, C.
Kannan, Shri P.

Kapoor, Shri L. L.

Kar, Shri Sarat

Karan Singh, Dr.
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Kasar, Shri Amrut )
Kaushik, Shri purushottam
Khalse, Shri Basant Singh

Khan, Shri Ghulam Mohammad
Khan, Shri Ismail Hossain
Khan, Shrij Kunwar Mahmud Ali
Khan, Shri Mohd. Shamsul Hasan
Kidwai, Shrimati Mohsina
Khrime, Shri Rinching Khandu
Kishore Lal, Shri

Kisku, Shri Jadunath

Kodiyan, Bhri P, K.
Kolanthaivelu, Shri R.

Kolur, Shri Rajshekhar
Kosairam, Shrj K. T.

Krishan Kant, Shri

Krishnan, Shrimati Parvati
Kundu, Shri Samarendrg
Kunhambu, Shri K.

Kureel, Shri Jwala Prasad
Kuree], Shri R, L.

Lahanu Shidava Kom, Shri
Lakkappa, Shri K.
Lakshminarayanan, Shri M. R,
Lalji Bhai, Shri

Lalu Prasad, Shri

Laskar, Shrj Nihar

Limaye, Shri Madhu

Mahala, Shri K, L.

Mahale, Shri Hari Shanker
Mahata, Shri C. R.

Mahi Lal, Shri

Mahishi, Dr. Sarojint

Maiti, Shrimati Abha

Malhotra, Shri Vijay Kumar
Malik, Shri Mukhtiar Singh

Mallanna, Shri K.

Mallick, Shri Rama Chandra
Mallikarjun, Shri

Mandal, Shri B. P.

Mandal, Shri Mukunda
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Mathew, Shri (eorge
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Mathur, Shrl Jagdish Prassd’
Mavalankar, Prot. P. G.
Mayathevar, Shrj K.’
Meerza, Shri Syed Kazim Ali
Mehta, Shri Presannbhai
Mhalgi, Shri R. K.

Mirdha, Shri Nathu Ram
Mirt, Shri Govind Ram
Mishra, Shri G. 8.

Mishra, Shri Janeshwar
Mishra, Shri Shyammandan
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mohd. Hayat Ali, Shri
Mondal, Dr. Bijoy
Mritunjay Prasad, Shri
Mukherjee, Shri Samar
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia
Murthy, Shri M. V. Chandraghekhara
Murugaiyan, Shri 8. G.
Murugesan, Shri A.

Nahar, Shri Bijoy Singh

Naidu, Shri P. Rajagopal

Naik, Shri S. H.

Naik, Shri V. P.

Nair, Shri M. N. Govindan
Narayana, Shri K. S.

Narendra Singh Shri

Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila

Negi, shri T, S.

Onkar Singh, Shri

Oraon, Shri Lalu .

Pajnor, Shri A. Bala

Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Pandit, Dr. Vasant Kumar
Paraste, Shri Dalpat Singh
Parmai Lal, Shri

Parmar, Shrl Natwarlal B.
Parthasarathy, Shri P,

Paswan, Shri Ram Vilas
Patel, Shri Ahmed M.
Patel, Shri Dharmasinhbhai
Patel, Shrj H M.

Patel, Km. Maniben Vallabhbhai
Patel, Shri Meetha Lal
Patidar, Shri Rameshwar
Patil, Shri Balasaheb Vikhe
Patil Shri Chandrakant
Patil, Shri S. B.

Patil, Shri S. D.

Patnaik, Shri Biju

Patnaik, Shri Sivaji
Patwary, Shri H. L.
Periasamy, Dr. P, V.
Phirangi Prasad, Shri
Pipil, Shri Mohan Lal
Poojary, Shri Janardhana
Pradhan, Shri Amar Roy
Pradhan, Shri Pabitra Mohan
Pradhani, Shri K.

Pullaiah, Shri Darur
Qureshi, Shri Mohd. Shafi
Rachaiah, Shri B.
Raghavendra Singh, Shri
Raghaviji Shri

Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal

Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram

Raj Keshar Singh, Shri
Raj Narain, Shri

Rajan, Shri K. A.

Rajda, Shri Ratansinh
Rakesh, Shri R. N.

Ram, Shri R. D.

Ram Charan, Shri

Ram Dhan, Shri

Ram Gopal 8ingh, Chaudhury
Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shri
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Ram Sagar, Shri
Ramachandran, Shri P.
Ramalingam, Shri P, S.
Ramamurthy, Shri K.

Ramapati Singh, Shri
Ramaswamy, Shri S.

Ramdas Singh, Shri

Ramji Singh, Dr.

Ramjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Rangnekar, Shrimati Ahilya P.
Ranjit Singh, Shri

Rao, Shrimati B. Radhabhai Ananda
Rao, Shri J. Rameshwar

Rao, Shri M, S. Sanjeevi

Rao, Shri M. Satyanarayan
Rathawa, Shri Amarsinh V. P
Rathor, Dr. Bhagwan Dass “
Ravi, Shri Vayalar

Ravindra Pratap Singh, Shri

Reddi, Shri G. S.

Reddy, Shri G. Narsimha

Reddy, Shri K. Brahmananda
Reddy, Shrl K. Vijay Bhaskara
Reddy, Shri M. Ram Gopal

Reddy, Shri P. Bayappa

Reddy, Shri S. R.

Rodrigues, Shri Rudolph
Rothuama, Dr. R.

Roy, Shri A, K.

Roy, Dr. Saradish

Roy, Shri Saugata

Saeed Murtaza, Shri

Saha, Shri A. K.

Saha, Shri Gadadhar

Sahoo, Shri Ainthu

Sai, Shri Narhari Prasad Sukhdeo
Sai, Shri Narhari Prasad

Saini, Shri Manohar Lal
Samantasinhera, Shri Padmacharan
Sanyal, Shri Sasansekhar

Saran, Shri Daulat Ram

Sarangi, Shri R. P.
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Sarda, Shri 8. K.

Sardar, Shri Mahendra Narayan
Sarkar, Shri S, K.

Sarsonia, Shri Shiv Narain
Satapathy, Shri Devendra

Sathe, Shri Vasant

Satya Deo Singh, Shri
Satyanarayana, Shri Dronam Raju

Sayian Wala, Shri Mohinder Singh
Sen, Shri Robin

Seyid Muhammad, Dr. V. A.
Shah, Shri D. P

Shah, Shri Surath Bahadur
Shaiza, Shrimati Rano M.
Shakya, Dr. Mahadeepak Singh
Shankar Dev, Shri

Shanti Devi, Shrimati

Sharma, Shri Jagannath
Sharma, Shri Rajendra Kun.ar
Sharma, Shri Yagya Dutt
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y. P.
Shejwalkar, Shri N. K.

Sheo Narain, Shri

Sher Singh, Prof.

Sheth, Shri ¥inodbhai B.
Shiv Sampati Ram, Shri
Shrangare, Shrj T. S.
Shrikrishna Singh, Shri
Shukla, Shri Madan Lal
Singh, Dr. B. N.

Singha, Shri Sachindralal
Sinha, Shri C. M.

Sinha, Shri H. L. P.

Sinha, Shri M. P.

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somasundram, Shri S. D.
Stephen, Shri C. M.
Subramaniam, Shri C.
Sukhendra Singh, Shri



73 = Constitution ~ BHADRA 1, 1900 (SAKA) (45th ‘Amdt) Bl o4

Suman, Shri Ramji Laj

Suman, Shri Surendra Jha
Sunna Shahib, Shri A.

Suraj Bhan, Shri

Surya Narain Singh, Shri
Swaminathan, Shri R. V.

Swamy, Dr. Subramanium

Swatantra, Shri Jagannath Prasad

Talwandi, Shri Jagdev Singh
Tan Singh, Shri

Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Thakur, Shri Krishnarao
Thomas, Shri Skariah
Thorat, Shri Bhausaheb
Tirkey, Shri Pius

Tiwari, Shri Brij Bhushan
Tiwary, Shri D. N.

Tiwary, Shri Madan
Tiwary, Shri Ramanand
Tohra, Shri G. S.
Tombi Singh, Shri N.

Tripathi, Shri Madav Prasad
Tulsiram, Shri V.
Ugrasen, Shri

Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Veerbhadrappa, Shri K, S.
Venkataraman, Shri R.
Venkatareddy, Shri P.
Verma, Shri Brijlal

Verma, Shri Hargovind
Verma, Shri R. L. P.

Verma, Shri Sukhdeo Prasad
Visvanathan, Shri C. N.

Yadav, Shri Hukmdeo Narain
Yadav, Shri Jagdambi Prasad

Yadav, Shri Narsingh

Yadav, Shri Ramji Lal
Yadav, Shri Sharad

Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri

Yuvraj, Shri

Zulfiquarullah, Shri

NOES
Chikkalingaiah, Shri K.
Nair, Shri N. Sreekantan

MR. SPEAKER: Subject to correz-

tion, the result* of the Division i; as
follows:

Ayes: 405;
Noes: 2

The motion is carried by a majority
of the total membership of the House
and by a majority of not less than

two-thirds of the Members present
and voting.

The motion was adopted.

Clauses 4 to 7, 16, 12 to 14, 15 as
amended, 16 to 20, 21 as amended, 22
as amended, 23 to 25, 28 as amended,
27 to 34, 36, 37, 39, 40, 41 as amended,
42, 43, 46, 48 49 and Clause 1 as
amended were added to the Bill.

MR. SPEAKER: The question Is:

“That the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted,

The Enacting Formula and the Title
were added to the Bill.

MR. SPEAKER: Now the Law

Minister to move for the Third
Reading.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI

*(i) The result of this Division applies to each of the Clauses 4 {0 7,

10, 12 to 14, 15 as amended, 16 to 20, 21 as amended, 22 as amended, 23
to 25 26 as amended, 27 to 34, 86, 37, 39, 40, 41 as amendgd' 42, 43 46, 4%
49, and Clause 1 as amended, separately.

(ii) The following Members also recorded their votes for AYES:
Sarvshri Amrit Nahata, Ram Naresh Kushwaha and PVG Raju,
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SHANTI BHUSHAN): Sir, I beg to
move;

“That the BIill, as amended be
pagsed.”

I do not have to make a 1long
speech, except to express my grateful
thanks to all the sections of the House
who have supported the passing of
this Bill; and we can only celebrate
is as. a historic occasion, because this
is only a humble effort to make the
Constitution such which will help the
people of this country in meeting
their aspirations, in safeguarding
their rights and in paving the way
for a more glorious future for thern-
selves,

Sir, with these words I commend
to all the sections of the Housz to
pass this Bi'l with one voice. Thank
you very much,

MR. SPEAKER:

“That the Bill, as amended, be
passed.”

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have nothing to
say, except that even to-day there are
5 Stateg in the country, wiz, U.P,
Rajasthan, Madhya Pradesh, Jammu
and Kashmir and Andhra Pradesh
where these mini-MISAg are still in
existence. 1 would request the hon,
Prime Minister to take steps to see
that these mini-MISAs are removed,
in keeping with the spirit that is
prevailing at the Centre.

Motion moved:

The State legislatures have been
empowered to enact the Preventive
Detention Act. That is also a
dangerous thing, and in keeping with
the spirit of the Central Government
this should come in the Concurrent
List. That is al] what 1 wanted to
say.
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Wl W wwe g Q% I
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MR. SPEAKER: Mr. Ravindra
Varma does not come into the picture.
We must pass it by I o’clock.

s Wiy

T R

stow aemn @ A0 A &
wifa woor o ¥ fex faded wear
angar § fis dw 13 et w1 Frard o
wraTaET geee auy femw fehaa
» oy sfeer v arfs &
wwdila § frow @ a8 o aoere
¥ TaaErAY ¥ ¥ W w1 og
TN 4ITT IS F7 TF ST |
T Zq 87 gUmT ¥ wiag ¥ fear
wrg?  (smwm) gear e Hfor)
(swwwm) A9 I €T ET FWAI
ifwr

MR. SPEAKER: Third reading is
only a formal reading.,

stT wramer: X S %o
3, dar dmr ey nAaw E
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srerorarely ‘Wi greda &Y e
o wwmr arg omfs & ety §
frromat et W T T AT AT
¥ wra  wrergarely, e, foey
fefma firg ot Srwrt sT G ¥ ?
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w1 g% sufe sy qfer vy ar
t? waw W owema &8 WY
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f gar, w ag 2w & gor &, wiE
fazwr Hgur &) ?  (wwwwer )

MR. SPEAKER:

now,

Please conclude

staw e wife yEw A
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ooy g 1 wAC wgh @
ft N g wms W gwwr aum
Wt egrwramr d I am going
fast.

MR. SPEAKER: It is not a ques-
tion of going fast. Third reading is
a formal reading. You are making a
speech as if it ig the first reading.

SHRI RAJ NARAIN: At least for
20 years 1 have participated in Pariia-
ment.

MR. SPEAKER: Therefore, you
have to be brief, because you have
made many long speeches,

Mty wemy ;... w@ALE
fadi ¥ A7 wrg N a2 waT faQw
qu A AA3 § sFivamiaow 4 Soi-
fmx frar ¥ 1 s e el
W fhur § ¥ ST wg T as
«@ & w9 # w2 fear § 1w
we W &1 SR weeT  wsquw
Sear T AY © %A awg & gy
e afi «@ 1 & wger Argar §
g qu firardl & wro qrd—a
arent  §&icqz & af firard Freeht
¥ T uwt aff fadmr, awifs
# ¥gT ArCAY ¥ ol AT arr g
ofe qwd frag ¥ @F a o
ff TR § ) guNT ¥ feam,
A € fram O gt § o= faur
g:

#7 gr & Neer ww figw S

Atz

AfeT wreny (efreqzas & F fasiaiedt
o fea freell § 30 & ol a
T frarqar {1 W R &Y ey
o g Wk sl A Y | Bfiew
wwer w¢ fear war § o oiT W
firordt A ¥ A & I W
s R

MR. SPEAKER: These are all
mattery for the first reading you have
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taken a long time, I will give you
two minutes, that is all. Only two
minutes, nothing more,

SHR] RAJ NARAIN: I will take

more time if these people interrupt
me,

MR. SPEAKER: Nobody will in-
terrupt you. Please do not aliow
yourself to be interrupted,

o Tw Ao ¢ wE & wRf
NWg W1 IR TR AT A
sy & Faft o & wqET wTy @Y
W Seon s 1 se wravasar
Fo@ET RN ug WiATYr | A
¥ ot foam & wff wegfoow A
- forerr &1 fa"i s w1 et
wergA fear § & gawt aAw

e Qif@< w1 Srdar o7
Iuk WIATT wiHE 7 g fean F
wegfroy ey i fawr 3, e wver
1 WYSY WERAT FA AT §HE F
migw ¥ fawn §, v 29 nw S
ey S ure WA | T
agw W ffw @ 0w
wgfen aw A fefe I d ae
wiar oxfe ¥fw Y qg faar f
g $ovRly ¥ el frar &0 wafag
g g Sivdfes ot T o
v weqfrom mw R s 1848
¥ wegfrer Afrdee) wr A 67

wit & ag wgm wigw g fr
e fafier, feaor arf—

Production, distribution and ex-
change should be owned by the
society, not by the Government. In .
a democracy there is difference
between the Goverment and the
society. To me true socialism is true
society, true democracy is true
socialism.

€ Ry &% fue ;T
wifads wifge Legal equality

i
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Political equality, economic equa-
lity, social equally these four quali-
ties are the fundamentals of a demo-
cratic society,

s off mfsun i & § siaa wigar
ife, @® sfida v §
o w=i qr ey gafaw &7 WY
o ma g ?
wgt o Sh¥e i sww §oN
wife qao off & gra 9&% wafa
A garw g sa ¥ o7 ohwd R
ey  aFe wwiw w5 QU
qfteds ) fowdy war §, Faa Aw@T
wfl Wefraraar ¥ ow ST s
dfgvoen  gwE  @SaT—
SHRI ®AVINDRA VARMA: On a
‘point of order. Rule 94 says:

“The discussion on a motion that
the Bil] or the Bill as amended, as
the case may be, be ptssed shall be
confined to the submission or argu-
ments either jn support of the Bill
or for the rejection of the Bill.”

In making his speech a member
shall not refer to the details of the
Bill further than is necessary for
the purpose of hig arguments which
shall be of a general character.”

MR. SPEAKER: Mr. Raj Narain,..

SHRI RAJ NARAIN: 1 know that
-ruld’ Bug T Think he is a pew Parlia-
mentrién. (Interruptions)

MR, SPEAKER: ] am not allow-
ing him any further.

SHRI RAVINDRA VARMA: Sir,
is my point of order upheld?

MR. SPEAKER: You are right

Your point is upheld.

Wt Tmaoe ¢t Ot
e g § ot ar &Y ond
agar m ed ) o & fadiy
¥ 9gf, a0 ¥ Ty gEme X TR
F1 o (owmaw)

MR SFEAKER: Mr, | M
you tsve token more than 20 um.

No, no. Thedﬂmmynwe‘

advising me 1o confing to the rules,

b pﬁuwmxm«: o fave wiw
Vg1 www o & fatfY § 1
aqar Nt o1 H TE a1 uigy mahe

mfa qew & fear § ag ¢ il

for TN gyRar N &
fET arm TaTE, ©F) o Y & e
g &Y agi 2 @A ¥, wnar o2 femw
Thadad §, I ¥h= Ao ©
o dwg uHifAwA & ¥ vy
w5 § & widor f sl R ¥
soft i geren wifgl AT AE Aar
ardf e @Dy ... (wEwmw) )

MR. SPEAKER: No further, Please
resume your seat. Mr. Venkatarman.

SHRI R. VENKATARAMAN
(Madras South): Mr. Speaker, Sir,
1 shall be failing in my....(Interrup-
tions) 1 do not have the lung power
to shout over other Members,
(Interruptions).

MR. SPEAKER: Order, Order, I
have calleq Mr. Venkataraman.

SHRI MANI RAM BAGRI: On a
point of order,

MR. SPEARER: No point of order.
Mr. Venkatanaman, you go on.

SHRI MANI RAM BAGRI: I am
on a point of order.

T Fif RIeAT wae faaT eenien
e % i & faww o wer
gene T gxy § 7 o T araw
R A & gw dar § fagih qawma
s guren Hfewm sy ein N
Tt feann ¥ wix wie & wfte
wWEr ..., (wwEw) :
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MR. SPEAKER: It is not a pomnt
of order. Mr. Venkataraman,

(Interruptions) **

MR. SPEAKER: Don’t record.

(Interruptions) **

SHRI -R. VENKATARAMAN: Sir,
I was reminded of a joke in the House
of Commons that the debate was
adjourned in favour of a duel. I hope,
this House will never do it,

I shall be failing in my parliamen-
tary duty if I do not pay a tribute to
the hon. Law Minister for the very
competent manner in which he has
handled the Forty-Fifth Amendment
Bill. With all the patience and pains-
taking he has tried to give explana-
tions whith we had sought. Though
members ot this House have not
agreed with each one of the amend-
ments which have been brought
before the House and have expressed
several reservations. I would like to
say on this occasign that we are happy
to see that the Government which has
now come to power. has realised a
difference  between  idealism aand
practicability. ’

Most of us, when we came either
to the Constituent Assembly or the
Provisional Parliament, had glso come
from detentions in those days. We
also swore: no more shall we have
preventive detention in our country.
And yet when the Congress tock over
the administration in those days, the
compulsions and the necessities forced
them to enact the Preventlve Deten-
tion Act. Likewise, the Janata Party
. which has necessarily to imblement
its ideals and goals, as every party
must do it, has realised that it is not
possible to implement all their ideals
and their goals at one stretch and
they have accepted many of the pro-
visions of the Forty-Second Amend-
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ment Act and made some improve-
ments thereon,

Particularly, I would like to men-
tion that we have our reservations on
two matters in which there is scope
for an honest difference of opinion.
Firstly, on the question of referendum,
we are not at al] satisfied that this
country is ripe for it. Secondly ; we
are not also satisfied that some small
minority may not be able to enforce
ity will on other sections, particularly,
living in different regions. To make
it more explitit I shall be voicing the
opinion and the apprehension of the
people in the south that a referendum
of this kind may adversely affect
their interest in respect of certain
matters, like, language. Therefocre,
the Congress hag very vehemently
opposed this clause and even though
we have given ample support to the
Bill, we want {0 make clear that we
have reservatios op this clause.

Then, on the question of transfer
of education and forest to the State
List, the Congress has its own reserva-
tions.

As you know, there are some parties
which do not believe in the integrity
of the country. There are some
parties which at all costs want to
preserve the integrity of India and the
unity of India. It js not possible to
have a country united unlesg we have
a language in which we can communi-
cate with each other. If 1 speak
English and my hon. friends here do
not know English and if they speak
Hindi and the people in the south do
not know Hindi, then communication
between different parts of India will
become so difficult that differences
will arise and those differences will
lead to a certain measure of hostility.
In fact, communication very often
heals many differences and wounds.
The absence of communication only
accentuates these differences. We
sincerely hope that, by having ‘Educa-
tion’ jn the Centre, the Centre would
be able to utilise its influence on those
States which want to give up English

**Not recorded.
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[Shri Venkataraman]
and confine tnemselves only to one
language, to see the wisdom of having
a bilingual system in which the admi-
nistration of the country will be
carried on for as long a time—as
both Pandit Nehru and our respected
Prime Minister, Shri Morarji Desai,
have said—as the ©people of the
southern region are prepared to accept
Hindi as the official language. There
are two conditions necessary for this:
one 1is, the people must know the
language; and the second thing is, they
should be able to adopt it in such a
way as to be able to fulfil the functions
which an administration requires in
that janguage. Therefore, my submis-
sion to the House js that it would be
very wise and very good in the interest
of the nation and in the interest of the
integrity and unity of the country, to
retain ‘Education’ in the concurrent
list if only because it can be used as
an instrument for developing a
bilingual system in which the people
of the north and the people of the
south would be able to converse and
communicaté with each other freely
and easily., I am one of those who
fought in my time, for greater auto-
nomy for the States. I believe that
the States have been deprived of their
legitimate share of the revenues of the
country even under this Constitution
there have been occasions where, by
a distortion of some of the sections,
the revenues which are legitimately
due to the States, have been appro-
priated by the Centre. I am not going
into this now. I am only making this
point here that, in order that the in-
tegrity of the country may be main-
tained, in order that the unity may
be maintained, it is absolutely neces-
sary that the instrument by which you

can maintain the unity, namely, the -

language which binds the people, be
retained by the Centre also.

One point on which we really want-
ed the Government to accede was on
the question of Tribunals—not because
we thought that the Tribunals are
going to usher in a condition of com-
plete satisfaction te everybody but
just pecause it is one of the provi-
sions by which, particularly, the
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labour disputes and industrial disputes
which are now being prolonged from
court to court, from Tribunal to
High Court, from writ to writ appeal
and from writ appea] to the Supreme
Court, could be prevented or avoided.
Originally, at one time, we provided
for only Labour Appellate Tribunal
in respect of appeals from the Labour
Tribunal. We thought that that
would be the end of litigation. But,
on the other hand, what happened
was, there was an appeal from the
Labour Tribunal to the Labour
Appellate Tribunal, and from the
Labour Appellate Tribunal to the
High Court, and from the
High Court before a single judge to
the Appellate and then to the Supreme
Court. Therefore, this tedious process
completely tired the labour out and
they were denied many of the rights.
By providing for this kind of a tedious
process, you have really created so
many problems for the jabour that
today it is beginning to loss faith in
industrial tribunals.

So far ag the civil servants in India
are concerned, they are absolutely
without any protection. As I mentiened
in my speech the other day, Adminis-
trative Tribunals for international
civil servants have been provided in
the United Nations, in the Interna-
tional Labour Organization, in the
Court of Justice of ¢he European
Communities, and every one....

MR. SPEAKER: You have already
covered that point.

SHRI R. VENKATARAMAN:
Therefore, the point that in respect of
administrative Tribunals the govern-
ment shoufd have taken g more liberal
attitude and, even the voting showed
that in the first instance they did not
succeed and they would have lost the
clause but they managed to get it

through.
SHRI J. RAMESHWARA RAO
(Mahboobnagar): I would Ilike to

share the sentiments expressed by my
dear friend and colleague, Mr.
Venkataraman in complimenting the
Law Minister and the Government for
having brought in a comprehensive
constitution amendment Bil], He
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wanted co-operation from all sides of
the House and he must have observed
that, by and large, he did receive it.

1 am sorry to say that there are
certain matters—I think there were
about 4 or 5 clauses—on which we
have a basic and fundamental diffe-
fence with the Law Minister and the
Government. You will forgive me
i1 1 were to repeat what my colleague,
Mr. Venkataraman, just now said
specially about clause 45 which relates
to referendum. Mr. Venkataraman
spoke particularly about the language
issue. But you will agree with me,
Sir, that there are other issues also.
There is a basic practical difficulty
1n applying the referendum clause in
this country. Firstly, how will we
formulate the question? Then about
voting. Even today when we vote in
the Lok Sabha elections, we vote not
merely by name but also by symbols.
How gare we going to conduct the
referendum and equate subjects to
symbols? There are very many
practical difficulties and I do not
believe we, in this country. are
ready yet for referenda. Imagine
300 million voters voting on an amend-
ment to the Constitution in a referen-
dum. I do not think it is practicable.
I do not think it is feasible. I would
like to urge on the Law Minister o
take a second look at this in the interest
of the passage of the Constitution
Amendment Bill itself because there
will be a serious objection to this also
in the other House. Certainly, we
would not like the Conatitution Amend-
ment Bill to be stalled but I do not
know why he does not see our point of
view and what some of us have men-
tioned.

There is another aspect. I think my
friend, Mr. Kamath—he s not here
now--while speaking ih the Constituent
Assembly referred to the internal
emergency clause and said that out of
this an suthoritarian system is likely
to emerge in this country. I hope he
would not mind my plagiarising his
sentence that out of this referendum
clause an authoritarian system is more

likely to emerge than through the vari-
ous other Articles of this Constitu-
tion. He will bear me out that when
1 say we have the experience of Wiemar
Constitution, can we forget that ex-
perience and that of these constitutions
of countries where this referendum
clause has been used not merely as
my hon. Iriend, Mr. Venkataraman, has
pointed out, to change the language
poiicy but also to change one article
of the Constitution or of fundamental
rights or the structure of the Consfitu-
tion but to completely subvert the
entire constitution. 1 have referred to
the Weimar Constitution and the
German Republic. What exactly hap-
pened in the Weimar Republic is likely
to happen it we retain this referendum
clause. It may not happen in our life
time but nothing prevents it from
happening in later years because we
have not yet come to s stage where
we can formulate the subject of a
referendum with care and get it voted
upon by millions of uneducated voters.
This clause will be exploited by popu-
iists.

I wi'l not take very much of your
time except to say that we still have
reservations on education and forests
tor being removed from the Concurrent
List. Then also on the question of
Tribunals which clause the government
managed just to scrape through to.day.

These are aspects the Law Minister
should re-consider. It is not too late.
Before passing the Bill in this House
and before it goes to the other House,
he may reconsider this. However, by
and large, we have supported the
Constitution Amendment Bill and the
Law Minister will have our coopéra-
tion in passing this BilL

SHRI A. BALA PAJANOR (Pondi-~
cherry): Mr. Speaker, Sir, I join the
other Members in congratulating the
honourable Minister for Law, Justice
and Company Affairs. I think that he
is the happiest person in this session
because he got the fullest cooperation
from the Members excepting two, who
were present to-day and voted for it,
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after the hard.earned work, after so
many months. I would appreciate him
in a better fashion if he has accepted
the suggestion to include the word
‘Federal’ also in the Preamble as it
becomes more {mportant after they
started defining the Preamble Clause
itself or under Section 44 of the
Constitution Amendment Act.

But for this definition, we could have
accepted their statement because with
the very structure of the Constitution
as federal in practice. we also practice
the same federal structure. As most
of the States are asking for more
powers, these are the compensations
that we have. The people of this
country have now the feeling that this
present Janata Gevernment is interest-
ed in decentralisation with the idea of
dederal character in the Constitution.

I do not know what prevenied the
Law Minister—is it because of some
political force or is it because of some
unwanted fear that they are afraid—
to include ‘Federal’ in the Preamble
of the Constitution. After all you know,
Sir, a Judge and you understand it
better, that ‘Fraternity’ and ‘Equality’
are the borrowed terms from the
French Constitution, Fraternity and
equality are defined by Rousseau. But
when you come to Secularism and demo-
cracy and socialism, it was introduced
by the Forty-Second Amendment. And
they wanted to be a bit careful about
the socialistic character. They took a
lot of pains to define it in the Clause
or Section 44 of the present Amend-
ment Bill. (Interruptions). As the
Minister for Railways said this is &
Janata Revolution. The Janata Revolu-
tion would have got the idea of de.
centralisation by adding the words
‘Fraternity’ of federalism in the Con.-
stitution.

Sir, we are gorry that you have not
considered it. But, we are very opti-
mistic in the process of democratic
growth in this country. I wish the
present Law Minister many  more
tenures. And in his present tenure, I
do not know how he would contemp-
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late such a thing. But, I want to pay-
him the compliment. The Law Ministér
who happened to be an advecate of
an eminent order has taken pains with
an advocate's brain in this constitu-
tion amendment Bill which many of
us understand. He has taken guch a
meticulous care in spelling out certain
provisiong ‘in this Amendment Bill.
But he failed as a politician to look
to some of the amendments that were
placed by my learned colleague, Shri
Somnath Chatterjee and other friends
and you have thrown them out lock;
stock and barrel as they call it. That is
because the Law Minister has failed
to understand the political aspect of it.
I present it with a vehement force be-
cause I have listened to the speeches
made by Shri Venkataraman and Shri
Saugata Roy. It seems that the future
tharacteristic of the country is at stake.
The people are afraid of many more
things that may happen in this country.
Though I do not agree with him on-the
question of referendum, 1 would come
up with my clarification as to how f{t is
worked in this ¢ountry. I do not agree
with you when you say that the future
is at stake not only of the present order
but also of the past order because I feel
that everyone is worried about his state
and later on about his district. It is
correct that nobody is that serious about
the unity of the country. But, we are
very much for the unity and integrity
of the couniry. At the same time, we
believe in what Panditii said narnely
that unity is more in diversity apd not
in unification that you are trying to
make out in this Constitution. The
diversity in character alone can bring
out the uniformity, which you expect,
would take place.

It is a fact that thig country is feder-
al. You can see the pattern bLetween
South and North—I do not speak here
about the Bouth African countrieg of
East European countries; you see not
only the physical features but also
customs: and everything else. What we
have been feeling is this that weé ate
one country. How has this taken plyce?
Because, we have the federal strt-



tire in our cullural bondage. Bul,
" @ir, T want to go on record that as
far as referendum is concerned, our
party sirongly supports the small step
that you have taken now. I do not
agree with the other Members that
this country is not that ripe to take up
the referendum. I am reminded of the
arguments placed by the late, revered
Rajaji and others when they wanted
to: introduce adult franchise in this
country. 1 went through the records
and some of the speeches made at
that time. At that time some persons
said that the people of this country
are not mature enough to decide
various issues, that the peopie of the
eéquntry are not suited enough to
judge whom they would like to rule
this country or not to rule, that they
are not suited to exercise adult
franchise and so on, that adult fran.
chise was granted against vehement
force and all that. But after 30 years
of political education, what has hap-
pened? Perhaps you have not given
the political education that is expected
in the schooi stage and the college
stage. But still it you say that the
people of the country cannot decide
their future, or that they cannot exer-
cise their right to amend particular
sections and 8o on. I would say that
& will not agree with those arguments
Dbecuuse they have no meaning at all.
For these reasons, Sir. the question
of symbols and other examples were
given. But 1 gee from the amendment
that you hava taken only three major
portions of it. One {s about the secu-
lar nature and the democratic
nature of the constitution; and second-
ly, about the judiclary and third-
ly about the fundamental rights
in part III of the Constitution. These
are the crucial matters you have
takan under the section for Refer-
endum and these are all what will
go 'to the péople And I want
you " to consider one thing. It
is a matter of experience. By practice
algue we cah get fthe correct solution.
1 suggést to you that 51 per tent is
not sufficient. I am reminded of the
. digcienlon et that time and the part
- Pla¥ed by Mr. Kamath, the Founding.
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brother, as I may call him, because, I
don’t want to call Mr. Kamath, found-
ing-father, because, he is still with us.
S0, I call him founding-brother of
the Constitution.

PROP. P. G. MAVALANKAR: He
is a bachelor and so he cannot be
founding-father.

PROP. A. BALA PANJANOR:; Not
for that reason. He is a father of the
Constitution, it is okey.

MR. SPEAKER: Let him have at
least one child—the Constitution.

SHRI A. BALA PAJANOR: Let
him adopt me, Sir. I will be very
happy to be his child. .

Therefore 1 say, founding-father.
He has correctiv come out with the
fzeling in this House that you must
put more weight on the side of the
minorities, That is the reason why
it is said that three-fourths of the
majority is required for such a Re-
ferendum.

MR. SPEAKER: Your time is up.
Please conclude.

SHRI A. BALA PAJANOR: In
one minute I will conclude, Sir. I
have to cover the other two subjects.

As far as the tribunals are concern-
ed, this is what I said: The Law
Minister, when he worked out the
Forty-Fifth Amendment acted as a
clever lawyer of the Supreme Court,
not only in the Allahabad High Court
before that famous judge which made
history in this country, but as a clever
lawyer of the Supreme Court. He was
obsessed by the judiciary that is
supposed to be a topmost authority
in this country. And he had a feel-
ing that the Forty-Second Amend-
ment had taken away the right from
the people to fight for their rights be-
fore the tribunal and that is why bhe
scrapped it single stroke. I don't
agree with him because we know
this, He also knows it. As correctly
explained by our friend, litigations are
becoming day by day almost cumber.
some issues. That is the reason why
an Amendment was intifoduced in the
Constitution pé } Aménd-
ment Bill. It said that a person hav~
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ing the status of a High Court
Judge or a High Court Judge
alone should sit on a tribunal, There
is no difference at all. To get over
certain difficulties only that was
introduced. But, as to the judge, 1
don't know how he will view it. With
Mr. Shanti Bhushan's staturs, I cannot
understand why he has deleted it. 1
don't find any reason. That is to be
argued. I hope he wiil later on come
up with some form or the other.

And again, Sir, as 1 first stated. Mr.
Shanti Bhushan failed to be a poiiti-
cian when he brought this Constitution
Amendment because of this simple
reason. I don’t know why he has not
taken the trouble to go through the
Ninth Schedule of the Constitution.
You have gone up to only Article
188. That cannot be gquastioned in a
Court of Law. Perhaps he has no time
to look into such things. I don’t find
that any other Member has pointed
out such things. If any Member has
pointed it out, I am happy about it
The Ninth Schedule is a very volumi-
nous thing. Even small acts are put
in there. For political reasons they
have put them there. But if Mr.
Shanti Bhushan goes through this.
I am sure he will take this up. I am
sorry 1 have taken much of your time.

With these woras, Sir, I once again
congratulate him on behaif of our
party. I believe that this is not the
end, but only the beginning. I hope
he will take,  ....

MR. SPEAKER:...other steps also.

SHRI A. BALA PAJANOR: I want
to congratulate him for the other
thing also. Todav whe1 1 saw the
voting figure in the. calculator there,
405, 1 feel how the country outside
may feel that they can also go a step
further; that administration has not
come to a standstill because of the
peychological fear that hag been creat-
ed. Just now aiso we have seen 8
scene. I think this Constitution
Amendment Bill which is brought
forward will give that confidence to
the people of the country, Thank you.
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SHRI HARI VISHNU KAMATH:
May 1 make a modest requet io you?
I am sure the House will join me
therein that in order to celebrate the
occasion we may have the lunch recess
today.

MR. SPEAKER: We will consider,
you are a founding-father!

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Mr. Speaker, Sir, I am
here only to make one or two points
clear, because while we vote for this
Constitutional Amendment Bill, we do
it with our eyeg open......

MR. SPEAKER: And ears also.

(Interruptions).

SHRIMATI PARVATHI KRISH-
NAN: How can I speak when this
conversation goes on. I have been
silent when other Members were
speaking.

MR. SPEAKER:
been silent,

All ladies have

SHRIMAT! PARVATHI KRISHNAN
Apparently, we have better manners.
Thank you for the compliment that
you are paying toe women,

Sir, I would like to say that I was
really surprised when Shri Raj Narain
was speaking and [ have come to the
conclusion after listening him  very
carefully that he is more an expert ol
Marx Brothers rather than on Kar
Marx, except that the Marx Brothem
clowning is of a very intelligent
order. That is all T have to say aobut
this.

What I want to say in the Third

Reading of thisg Bill is this. We have
our very serious reservations on
certain aspecty and we see what is
happening in the country outside.
Today, while we are discussing the
Constitution Amendment Bill . and
talking about sirengthening democracy.
and strengthening the democratic
traditions and the democratic content
of the Constitution, what is happen-
ing outside? It is the vested interests
who have been attacking the less- -
privileged  and uridersprivileged
classes. You know, Sir, what happen-
ed in Jamshedpur where people have



97 = Constitution

been thrown into the river. Therefore,
I want to bring thig to the notice of
the Government, because they must
understand. There I agree with Shri
Raj Narain that in the election mani.
festo, they had tried to win the confi-
dence of the people, common people,
under-privileged people in this country
by promising that they would be given
full protection and that they would
be helped to march forward along
with the rest of the country, but that
has not been happening. We have
seen what happened in Kanjhawala
and we also saw what happened in
Pantnagar and Bailadilla and we also
see it happening everyday. This is
a tragic thing. I would ask the hon.
Minister and the Government to wake
up to this and stop their homilies and
take practical action o protect all
'weaker sections.

Now, I come to one or two points in
the Bill itself. We, as the Minister
knows very well, have learnt to our
cost that he is one of those who do not
believe in hearing or listening or being
receptive to amendments, even when
those amendments are with his own
outlook or claimed outlook for trying
to strengthen the democratic content
of the Constitution. We have fought
and will continue to fight on this
«question of preventive detention. We
' cannot support it either in spirit or
“any other way. Therefore, 1 want o
‘make that position clear.

Secondly, we are not impressed with
his presumption to define the Constitu-
tion, We have already spoken about
that earlier, so I am not going into
that.

With regard to education, it is not
only the question of language; no.
That is one aspect. What I would like
to say is that for the last thirty-one
vears, ducks ad drakes have been
played with education in this country.
There i no concerted common orien-
tation for education, be it technical or
otherwise, and if we said that this
should be in the Concurrent List, we
wanted this common direction of
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education to come so that everywhere
in this country, whether in the tribal
region, or whichever language region
they may belong to, they would have
& common orientation in  education.
As Shri Patwary put it clearly, in ene
school in Assam, history ig taught in
one way, and in snother school in
Tamil Nadu, it is taught in another
way. How can the Assamese children
understand the children of Tamil Nadu
and how can they have a common out-
look, how can they have a common
approach even about the national liber~
ation movement? We know, what fights
have taken place, we know what strug-
gles  took place—I am sorry, Shri
Samar Guha is not here, I would have
brought Shri Netaji Subhash Chander
Bose here—

13.00 hrs.

We have an evaluatron about the
various national movements, and on
how it differed from area to area.
Gokhale is common to all India; so
are Tilak, Mahatmaji, Nehru, Bhagat
Singh; one after the other, during
the national movement, they were all
common to us. Therefore, in the
same way, Rajaji and Annadurai
should be common to everybody. I
can go on and on with the list. But
the point is that when we say Con.
current List, it ijs not merely because
of language. Everybody should have
a common approach and a common dir-
ection so that in your All India ex-
aminations and in your All India
Services, they can all have the com-
mon basic training. This is really
our approach to it. That is why it is
that we are supporting thig Bill with
reservations. .

I would also like to assure the
Minister—not to threaten him, but
to asure him—that we from our side,
will continue to strive to see that the
Constitution is gtrengthened, by these
pointg which I have made. Let him
remember this; we heard him talk
quite a lot. But “Talk without act-
ion, authority without power, hopes
without fulfilment—these are what
preceded the French Revolution, I am



99 Constitution

[Shrimati Parvathi Krishnan]

not giving you a prophecy like that of
Mr. Bala Pujanor. My prophecy is
quite different.

oft Croveren : weRw NEAA, AW
sfrafr qrdar oy A AT A A
aff v At ¥ wdife ¥R AR
wray ot afgr § e OF weg
qur S € 1

ot v Fema (g 799 ) : weqm
e, I dfrg ¥ @0 e
w2 § ST T A Baw AU ¢ fw
42¥dMgT M AreRd (EANH oY
grcarft saw W i, I9
marg ®T faar g o e §ow
tr Favarr N ryfaqr dara
gY 1 3T & OFF ¥ faq qu dfegm
3 sxzeqrd wraqt o

wer A{ieq, ¥ 9L FIiTE g3
faerrr afwae fryer € gafeg
# qt Fruf@rc e d ay .
wFAIFN AN TIAN ) AT H
¥ A AANT AT K47 A A
®F T TR ¥ wgAr wgw e
farsenl A ghrar F vy wrw
aNe  ITITWIIT "N W
R AH G ayrasdfraer § arowrk
W dmsT wX &, amvrardy wr
o qFAT Je A’ grawar &
13,08 hrs.
[MR. DEPUTY-SPRuKXR in the Chair]

IUETA RNIT, WX ¥T gH
gfaar  aYc TRrer ¥Erivv Srew
2t aT awT sy § v wgt
fedrw fodir g 7 Frgy 7 fody
»7 § warmt o &1 owow
¥ Q-7 gy ofrwr wraw d
g Mwvifer ¥ @ Ay &
faskd Fgroqr ar 1 At ie W
am Ly fass dor 1 qoor gy
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*t W wor ¥ forg e v
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W ¥ v wft gEe A ¥ oy
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wonr wigr g e qw & qwwr &
vy w3 AR wfgw faee & fag
Twr wew  9EW 4 vt ¥ ¥ aew
gy 7Y wqfa A T e W
HaT |

g wRY ¥ grg ¥ g frew wr
aGT w6 § )
MR. DEPUTY-SPEAKER: The hon.
Law Minister.

PROF. P. G. MAVALANKAR: Kind-
ly hear me.

MR. DEPUTY-SPEAKER: You
have had enough of your say.

PROF. P, G. MAVALANKAR: I
want to support the Bill in its final
stage; I do not want to be personal

MR. DEPUTY-SPEAKER: There
are several Members who want to
speak on the third reading; I am
sorry.

PROF. P. G. MAVALANKAR: Itis
highly improper.

MR, DEPUTY-SPEAKER: Please
take your seat; it is highly improper
to keep on monopolising the time of
the House.

PROF. P. G. MAVALANKAR: I
want to go on record. I have left my
wite in the hospital, who has been sud-
denly and seriously ill since last even-
ing, and yet I have come here only
to express my support....

MR. DEPUTY-SPEAKER: You have
already gone on record.

PROF. P. G. MAVALANKAR: I
request you to kindly give me two
minutes.

MR. DEPUTY-SPEAKER: No, I
am sorry; there are at least twenty
other Members and I cannot make an
exception. Pleagse take your seat.
Shri Shanti Bhushan.
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PROF. P. G. MAVALANKAR: I

want to be ¢lear on this important
Bill.

MR. DEPUTY-SPEAKER: You
have had your say much more than
others.

PROF. P. G, MAVALANKAR: I
would have finished in two minutes,
by supporting it. Because I have
opposed certain clauses, I wanted to
support it. -

MR. DEPUTY-SPEAKER: You have
already said so and it has gone on
record. Mr. P. K. Deo and Prof.
Mavalankar may please take their
seats. .. (Interruptions) If I make an
exception in your cese, I have to
make an exception in the case of
everybody else. I am sorry; I am not
allowing you. You wil] not go on
record if you persist like this. Shri
Shanti Bhushan.

SHRI SHANTI BHUSHAN: Sir, I
am overwhelmed by the nice words
which many hon. members of this
House in their generosity and kind-
ness have chosen to say about me. I
must express my most gincere thanks
to them for those words. I wish I
could deserve some of those words
at least.

Shri Raj Nerain has chosen to
make some complaints that this Con-
stitutional Amendment does not go
far enough for solving many of the
problems that are there. I can only
say that for a very long time he has
been trying to educate me. Even
when T was arguing his case and he
was in jail, he used to write many
letters to me very kindly sending his
very valuable suggestions as to what
arguments were to be advanced., I
wish that when he wag out of jail, he
would have adopted the same ap-
proach and - would have given me
some concrete suggestions, which I
could have made use of. He was
even a valued member of the Cabinet
and I would have heen so happy if
he had made some concrete sugges-
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tiong in that regard which could have
been usefully incorporated in this
Constitution Amendment Bill.. But
possibly he is & very busy per-
son and therefore, I can quite appre-
ciate that in his very busy schedule,
perhaps he could not find time to
devote to this Constitution Amend~
ment Bill,

ot oo areww ;g gE) § Wy
forar § o6 o< fufy Wt off s B
W §9T W & T AT TERe &)

SHRI SHANTI BHUSHAN: He
even suggested that in fact radio and
TV should be autonomous. Of course,
so far as that policy of the Govern-
ment is concerned, it is a declared
policy which has to be implemented.
But the question is whether it needs
a Constitutional Amendment, because
an impression is going round that
everything has to be done by a Con-
stitutional Amendment and can only
be done by a Constitutional Amend-
ment. I would like to dispel that im-
pression. In fact the impression has
gone to that extent that 1 haed invited
a close friend to dinner and unfor-
tunately by the mistake of the cook
there was too much salt in the curry.
My friend pointed out to me, “What
are you doing to introduce some
clause in the Constitution Amend-
ment Bill so that there would be no
longer too much of salt in any curry
at any place?” So, every problem
cannot be solved merely by introduc-
ing provisions in the Constitution
Amendment Bill.

Some hon. members, perticularly.
Mr. Venkataraman, referred to the
reservations which his party and per-
haps some other parties also have
maintained in regard to some provi-
sions of the Bill. When there are im-
portant clauses, I would be the last
person to say that any of those diffe-
rences are not honest differences. T
fully appreciate that there are honest
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differences of approach, because in a
democracy honest differences some-
times have to be there. It is some-
times very difficult to say whether
one proposition is right or another
proposition is right. In fact, so many
things so much remain in the womb
of the future that it is very difficult
to say in advance whether a certain
thing, when it is introduced for the
future, now it is likely to shape out.
I can quite appreciate their anxieties
and apprehensions in regard to those
important points. He hag chosen to
refer to provisions regarding refe-
rendum, education and forest remain-
ing or not remaining in the concur-
rent list, administrative tribunals,
etc. I fully appreciate that there are
Lonest apprehensions or anxieties in
regard to those provisions. Perhaps
some of them may be on account of
my incapacity that I was not able to
project as to what could be said in
favour of those provisions. In fact,
in regard to concurrent list and State
list, obviously in a country of this
magnitivde, differences will be there.

SHR1 HARI VISHNU KAMATH:
Dissent is the goul of democracy!

SHRI SHANTI BHUSHAN: Yes;,
dissent is very important in a demo-
cracy. Ultimately it is not the opinion
of one person, but the combination of
so many factors which shapes such a
vital document as the Constitution
of a country. Many valuable sug-
gestions have been made by many
hon. members. Mr. Pajanor was sorry
that some of his suggestions could
not be accepted, I may assure the
hon. Member that even when very
valuable suggestions, against which
nothing can be said, are made, it is
not always possible to incorporate
them because in a Constitutional
Amendment the whole country’s con-
sensus has to be obtained. Not only
has the measure to be a good one,
but the people have to be convinced
that it is required, that it has to be
incorporated. That is why this pro-
cedure which has been laid down in
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the Constitution for making amend-
ments in it is there. So, the mere
fact that it has not been possible to
accept a certain suggestion is no re-
flection on the merit of that sugges-

tion also, I woulg like to assure hon.
Members.

In regard to this anxiety about
administrative tribunals, I would par-
ticularly like to say that I hope that
after some period it would be possi-
ble for the Government to allay the
apprehensions. The anxiety of ths
hon. Members has been on account
of the fact that there is so much delay
in the administration of justice. I
hope hon. Members will also agree
that if these delays in the High Courts
and other courts can be eliminated,
then the very case which has been
made out for these administrative tri-
bunals not being under the superin-
tendence of the High Courts will also
disappear. The Government ig very
keenly going into this problem, is
devoting its fullest attention to this
problem, is making consultations at
every possible level in regard to this
problem and I am not only hopeful
but confident that within a few years,
within a short period, we would be
able to overcoma. this problem so
that there would be nn scops for ar:-
further anxiety in that regard.

Shrimrati Parvathi Krishnan has, of
course, a rather gloomy outlook. I can

only say that it is much more im-"“-

portant to be an optimist rather than
a pessimist, but I do not know whe-
ther she would be willing to take my
advice and change her outlook from
one of passimism into one of
optimism.

T do not wish to take more time.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): What qbout the
mini Misa and preventive detention?

SHRI SHANTI BHUSHAN: Not
only preventive detention, every type
of detention is bad. At least T am
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one of those who think that we must
have a country in which there would
be no scope for detaining any person
either under so-called preventive de-
tention or any other kind of detention
till he is proved guilty of an offence.

SHRI HAR] VISHNU KAMATH
(Hoshangabad): Let it remain =
dead letter.

SHRI SHANTI BHUSHAN: Let us
hope, particularly with an approach
of consensus and co-operation rather
than one of confrontation, we shall be
able to build jointly a society in this
country, a society in which there
would be no need for such laws, such
harsh jaws like preventive detention,
or even the necessity of detaining a
person before he has been adjudged
guilty of an offence, but in order to
build such g society also, we have to
go through certain steps. Let me ex-
press the hope that even Shri
Jyotirmoy Bosu would agree with me
that we should wait for the day when
any such ap? @”.5osion in the society
from any quarter of such a kind
which would justify the keeping of
any such laws even on the statute-
book in a potential manner would
not be there. That would be a happy
day, that would be a day for which
all of us should look forward to.

With these words, I again express
my very grateful thanks to all sec-
tions of this House for extending full
eo-operation to this measure,

«fY Tror ATTAAG : oA WIIAH, H
At wife sy St ¥ OF gETT q@Ar
AEAT § 1 q¥Hew 93T A o wa-
gfg famr Y HT 4 THoTHoTe 1Y
¥ ary & frgare ww f@T 4T,

gF AEANT "@EEer oAl feare
far, IF  agwAT & AT HTwRT?

MR. SPEAKER: No  further
speeches. We shall now go to
division. The lobbies have been
cleared. Before I put the motion to
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the vote of the House, let me say that:
this being g Constitution Amendment.
Bill, voting has to be by division.
The question is:

“That the Bill, ag amended, be
passed”

The Lok Sabha divided:

Division No, 31]
AYES
Abdul Lateef, Shri
Agrawal, Shri Satish
Ahsan Jafri, Shri
Ahuja, Shri Subhash
Akbar Jahan Begum, Shrimati
Alhaj, Shri M. A. Hannan
Amat, Shri D.
Amin, Prof. R. K.
Anbalagan, Shri P.
Ankineedu, Shri Maganti
Ankineedu Prasada Rao, Shri.
Ansari, Shri Faquir Ali
Argal, Shri Chhabiram
Arif Beg, Shri
Arunachalam, Shri M.
Arunachalam, Shri V.
Asokaraj, Shri A.
Bagri, Shri Mani Ram
Bahuguna, Shrimati Kamala:

[13.25 hrs..

Bairagi, Shri Jena

Bal, Shri pradumna

Balak Ram, Shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr.
Banatwalla, Shri G. M.
Barakataki, Shrimati Renuka Dev#
Barman, Shri Palas
Barnala, Shri Surjit Singh
Barrow, Shri A. E, T,
Basappa, Shri Kondajji
Basu, Shri Chitta

Basu, Shri Dhirendranath
Bhakta, Shri Manoranjan
Bhanwar, Shri Bhagirath
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Bharat Bhushan, Shri
Bhattacharya, Shri Dinen
Bhattacharyya, Shri Shyameprasanna
Bheeshma Dev, Shri M.
Birendra Presad, Shri
Bonde, Shri Nanasahib
Borole, Shri Yashwant

Bosu, Shri Jyotirmoy

Brahrn Perkash, Chaudhury
Brij Raj Singh, Shri
Chakravarty, Prof, Dilip
Chand Ram, Shri

Chandan Singh, Shri
Chandra Shekhar, Shri
Chandra Shekhar Singh. Shri
Chandrappan, Shri C, K.
Chandravati, Shrimati
Chatterjee, Shri Somnath
Chaturbhuj, Shri
Chaturvedi, Shri Shambhu Nath
Chaudhary. Shri Motibhal R.
Chaudhuri. Shri Tridib
Chaudhury, Shri Rudra Sen
Chauhan, Shri Nawah Singh
Chavan, Shrimati P,

Chavda, Shri K. S.

Coowhan, Shri Bharat Singh
Chunder, Dr, Pratap Chandra
‘Dandavate, Prof. Madhu
Danwe, Shri Pundalik Hari
Das, Shri S, S,

Das, Shri R. P.

‘Dasappa, Shri Tulsidas
Dasgupta, Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Deo, Shri P, K,

Desai, Shri Hitendra

Desai, Shri Morarji
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Dhandayuthapani, Shri V.
Dhara, Shri Sushil Kumar

Dharia, Shri Mohan .
Dhurve, Shri Shyamlal
Digvijoy Narain Singh, Shri
Doley, Shri L. K,

Durga Chand, Shri

Dutt, Shri Asoke Krishna
Fazlur Rahman, Shri
Fernandes, Shri George
Gamit, Shri Chhitubbai
Ganga Bhakt Singh, Shri
Ganga Singh, Shri

Gattani, Shri R. D.

Godara, Ch. Hari Ram Makkasar
Gode, Shri Santoshrao
Gomango, Shri Giridhar
Gopal, shri K.

Gore, Shrimati Mrinal
Gotkhinde, Shri Annasaheb
Gowda, Shri S. Nanjesha
Goyal, Shri Krishna Kumar
Guha, Prof. Samar

Gulshan, shri Dhanna Singh
Gupta, Shri Kanwar Lal
Halder, Shri Krishna Chandra
Harikesh Bahadur, Shri
Hazari, Shri Ram Sewak
Heera Bhai, Shri

Hukam Ram, Shri
Jagannathan, Shri S.
Jagjivan Ram, Shrj

Jain, Shri Kacharulal Hemraj
Jain, Shri Kalyan

Jain, ghri Nirmal Chaendra
Jaiswal, Shri Anant Ram
Jasrotia, Shri Baldev Singh
Jeyalakshmi, Shrimati V.
Joshi, Dr. Murli Manohar
Kachwai, Shri Hukam Chand
Kadam, Shri B. P.
Kadannappalli, s‘.“‘ Ramachandran
Kaiho, Shri

Kailash Prakash, Shri
Kakade, Shri Sambhajirao
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Kaldate, Dr. Bapu
Kamakshaiah, Shri D,
Kamath, Shri Hari Vishnu
Kamble, Shri B. C.
Kannen, Shri P.

Kapor, Shri L. L.

Kar, Shri Sarat

Karan Singh, Dr.

Kasar, Shri Amrut
Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Ismail Hossain

Khan, Shri Kunwar Mahmud Ali

Khan, Shri Mahmood Hasan

Khan, Shri Mohd. Shamsul Hasan

Kidwal, Shrimati Mohsina
Khrime, Shri Rinching Khandu
Kishore Lal, Shrl

Kisku, Shri Jadunath

Kodiyan, Shri P, K.
Kolanthaivelu, Shri R.
Kolur, Shri Rajshekhar
Krishan Kant, Shri
Krishnan, Shrimati Parvathi
Kundu, Shri Samarendra
Kunhamhu, Shri K,

Kureel, Shri Jwala Prasad
Kureel, Shrj R. L.
Kushwaha, Shri Ram Naresh
YT.akkappa, Shri K.

La), Shri S, S.

Lalu Prasad, Shri

Limaye, Shri Madhu
Mahals, Shri K. L.

Mahale, Shri Hari Shankar
Mahata, Shri C, R

Mahi Lal, Shri

Mahishi, Dr. Sarojini

Mait; Shrimati Abhg
Malhotra, Shri Vijay Kumar
Malik, Shri Mukkhtiar Singh
Mallanna, Shri K,

Mallick, Shr; Rama Chandra
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Mallikarjun, Shri

Mandal, Shri B, P.

Mandal, Shri Mukunda
Mangal Deo, Shri

Mankar, Shri Laxman Rao
Manohar Lal, Shri

Mathur, Shri Jagdish Prasad
Mavalankar, Prof, P. G.
Mayathevar, Shri K.
Meduri, Shri Nageswara Rao
Meerza, Shri Syeq Kazim Al
Mehta, Shri Prasannbhai
Mhalgi, Shri R, K.

Miri, Shri Govind Ram
Mishra, Shri G. 8.

Mishra, Shri Janeshwar
Mishra, Shri Shyamnandam
Modak, Shri Bijoy
Mohanarangam, Shri Ragavalu
Mondal, Dr. Bijoy

Mritunjay Prasad, Shri
Mukherjee, Shri Samar
Multan Singh, Chaudhary
Munda, Shri Govinda
Munda, Shri Karia
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Murthy, Shri M. V. Chandrashekhara

Murugaiyan, Shri S. G.
Murugesan, Shri A.

Nahar, Shri Bijoy Singh
Nahata, Shri Amrit

Naik, Shri 8. H.

Nair, Shri M. N. Govindan
Narayana, Shri. K. S.
Narendra Singh, Shri

Nathu Singh, Shri

Nayak, Shri Laxmi Narain
Nayar, Dr. Sushila

Negi, Shri T, 8.

Onkar Singh, Shri

Pajanor, Shri A. Bala
Pandey, Shri Ambika Prasad
Yandeya, Dr, Laxminarayan
Pandit, Dr. Vasant Kumar
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Paraste, Shri Dalpat Singh
Parmai Lal, Shri

Parmar, Shri Natwarlal B.
Parthasarathy, Shri P.
Paswan, Shri Ram Vilas
Patel, Shri Ahmed M.
Patel, Shri Dharmasinhbhai
Patel, Shri H. M,

Patel, Km. Manibep Vallabhbhai
Patel, Shri Meetha Lal
Patel, Shri Nanubhai N,
Patidar, Shri Rameshwar
Patil, Shri D, B.

Patil, Shri S. D,

Patnaik, Shri Biju
Patnaik, Shri Sivaji
Patwary, Shri H, L.
Periasamy, Dr. P, V.
Phirangi Prasad, Shri
Pipil, Shri Mohan Lal
Poojary, Shri Janardhang
Pradhan, Shri Amar Roy
Pradhan, Shri Pabitra Mohan
Pradhani, Shri K,
Pullaiah, Shri Darur
Qureshi, Shri Mohd, Shafl
Raghavjl, Shri

Raghu Ramaiah, Shri K.
Rahi, Shri Ram Lal

Rai Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram

Raj Narain, Shri

Rajan, Shri K. A,

Rajda, Shri Ratansinh
Rakesh, Shri R. N,

Ram, Shri R. D.

Ram Charan, Bhri

Ram Dhan, Shri

Ram Gopal Singh, Chaudhury
Ram Kishan, Shr{

Ram Murtf, Shri

Ram Sagar, Bhri

Ramachandran, Shri P,
Ramalingam, Shri N. Kudanthai
Ramalingam, Shri P, S.
Ramamurthy, Shri K,
Ramapati Singh, Shri
Ramaswamy, Shri &

Ramdas Singh, Shri

Ramji Singh, Dr.

Ramjiwan Singh, Shri
Ramoowalia, Shri Balwant Singh
Rangnekar, Shrimati Ahilya P.
Ranjit Singh, Shri

Rao, Shrj J. Rameshwar
Rasheeq Masood, Shri

Rathor, Dr. Bhagwan Dass
Ravi, Shri Vayalar

Ravindra Pratap Singh, Shri
Reddi, Shri G. 8,

Reddy, Shri K. Vijaya Bhaskara
Roy, Shri A. K.

Roy, Dr. Saradish

Saeed Murtaza, Shri

Saha, Shri A, K.

Saha, Shri ‘Gadadhar

Sahoo, Shri Ainthu

Sai, Shri Larang

Sai, Shri Narhari Prasad Sukhdeo
Saini, Shri Manohar Lal
Samantasinhera, Shri Padmacharan
Sanyal, Shri Sasankasekhar
Saran, Shri Daulat Ram

Sarangi, Shri R, P.

Sardar, Shri Mahendra Narayan
Sarkar, Shri 8. K.

Sarsonia, Shri Shiv Narain
Satpathy, Shri Devendra

Sathe, Shri Vasant

Satya Deo Singh, Shri -

Sen, Shri Robin

Seyid Muhammad, Dr. V. A.
Shah, Shri Surath Bahadur
Shakya, Dr. Mahadeepak Singh
Shankar Dev, Shrt

¢
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Sharma, Shri Jagannath
Sharma, Shri Rajendra Kumat
Sharma, Shri Yagya Datt
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y. P,
Shejwalkar, Shri N. K.
Sheo Narain, Shri

Sher singh, Prof.

Shiv Sampati Ram, Shri
Shrangare, Shri T. S.
Shrikrishna Singh, Shri
Shukla, Shri Madan Lal
Sikander Bakht, Shri

Singh, Dr, B, N.

Singha, Shri Sachindralal
Sinha, Shri C. M.

Sinha. Shri H. L. P.

Sinha, Shri M. P,

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan
Somani, Shri Roop Lal
Somani, Shri S, 8.
Somasundaram, Shri S, D.
Stephen, Shri C. M.
Sukhendra Singh, Shri
Suman, Shri Ramji Lal
Suman, Shri Surendra Jha
Sunna Sahib, Shri A.

Suraj Bhan, Shri

Surya Narain Singh, Shri
Swamy, Dr. Subramaniam
Swatantra, Shri Jagannath Prasad
Talwandi, Shri Jagdev Singh
Tej Pratap Singh, Shri
Thakur, Shri Aghen 8ingh
Thorat, Shri Bhausaheb
Tiwari, Shri Brij Bhushan
Tiwary, Shri D, N,

Tiwary, Shri Madan

Tohra, Shri G. S,
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Tombi Singh, Shri N.
Tripathi, Shri Madhav Prasad
Ugrasen, Shri
Vajpayee, Shri Atal Bibari
Varma, Shri Ravindra
Vasisht, Shri Dharma Vir
Veerabhadrappa, Shri K. S,
Venkataraman, Shri R.
Venkatareddy, Shri P.
Verma, Shri Brijlal
Verma, Shri Hargovind
Verma, Shri R. L. P.
Verma, Shri Sukhdeo Prasad
Visvanathan Shri C. N.
Yadav, Shri Hukmdeo Narain
Yadav, Shri Jagdambi Prasad
Yadav, Shri Ramji Lal
Yadav, Shri Sharad
Yadav, Shri Vinayak Prasad
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri
Zulfiquarullah, Shri

NOES

Nil

MR. SPEAKER: Before I announce
the result, let me thank gall the Mem-
bers belonging to all the parties for
the co-operation they have extended
to me in disposing of this measure.
Thank you very much.

Subject to correction, the result* of
the division is as follows:

Ayes; 355
Noes: Nil,

The motion is carried by a majority
of the total membership of the House
and by a majority of not less than
two-thirds of the Members present
and voting. The Bill, as amended, is
passed by the requisite majority in
accordance with the provisions of
Article 368 of the Constitution.

Th.motionw_c:adoptcd.

*The following Members alsf
bhaj B. Sheth and Ramanand Tiwary.

vecorded for AYES- Sarvshri Vinod
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MR, SPEAKER: 1 think in view

of this, you are entitled to lunch. Seo,
we will adjourn for lunch {1l 2.30 p.m.

13268 hre,

The Lok Sabhg adjourned for Lunch
#ll thirty minuteg past Fourteen of the
Clock.

The Lok Sabhg re-assembled after
Lunch at thirty minutes past Fourteen
of the Clock,

[DR. SusurLA NAYAR in the Chair.]

MR. CHAIRMAN:
laid.

Papers to be

SHRI SOMNATH CHATTERJEE
(Jadavpur): Madam Chairman, I have
given notice of a privilege matter.
What is the position, I want to know.

MR. CHAIRMAN: I am sorry. If
you have given potice of a privilege
matter—! have not seen the papers.
They will be seen to by the Speaker
and they will be dealt with Iater.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Madam Chairman,
it is a very important matter concern-
ing the misconduct committed by a
;member of this House which has deni-
8rated the dignity of the whole House.
It has been done within the hearing
of the Visitors’ Gallery, the Press
Gallery, the Members ang the staff.
The dignity of the whole Housze had
been denigrated yesterday. The
language that had been used I cannot
repeat here.

MR. CHAIRMAN: 1 have no doubt
thate‘\;r‘lixen Shri Jyotirmoy Bosu raises
something, it must be of 5 v
importance and, when he s m
by Shri Somnath Chatterjee, it must
be of a stil] greater importance. I am
afraid, it ig just utterly impossible for
me to deal with It ‘at this time. 1
have neither seen the papers nor can
T tdke up that ssue at this stage.

BHADEA 1, 1900 (SAKA)

Papers Laid 118

I request for the indulgence of the
House to please try to be 8s brief and
ag cooperative as possible, won every
point because the Delhi Police Bill
has got to be passeg today. It cannot
go beyond today becauge the Ordi-
nance will expire on the 27th. We
have to pass it today ang the Rajya
Sabha will pass it tomorrow. 8o, I
request everybody to cooperate and to,
let us proceed with the business.

14.32 hrs.
PAPERS LAID ON THE TABLE

AUDITED ACCOUNTS OF FILM AND TELE-.
VISION INSTITUTE OF INDIA, PUNE AND
STATEMENT FOR DELAY

THE MINISTER OF INFORMA-.
TION AND BROADCASTING (SHRI
L. K. ADVANI): I beg to lay on the
Table:—

(1) A copy of the Auditeq Ac:
counts (Hindj ang English versions
of the Film and Television Institute
of India, Pune, for the year ended
31st March, 1977.

(2) A statement (Hindi and Eng-
lish versions) sghowing reasons for
delay in laying the above document.
[Placed in Library. See No. LT-
2668/78.]

On. INDUSTRY DEVELOPMENT BOARD
EmrLOoYERS (MEDICAL  ATTENDANCE) -
Roues, 1978

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): On
behalf of Shri H. N. Bahuguna, 1 beg
to lay on the Table a copy of the Oil
Indusiry Development Boarg Emplo-
yees (Medical Attendance) Rules,
1978 (Hindi and English versions)
published in Notification No, GSR.
30%(E) in Gazette of India dated the
Sth August, 078, under sub-gection ®,
of gection 31 of the Oll Industry
(Development) Act, 1974, [Placed in .
Library. See-No. LT-2660/78.) '
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ANNUAL REPORT OF NATIONAL - SzED
CORPORATION Lyp., New DELEI FOR
1978-77, STATEMENT RE. GOVERNMENTS
AGREEMENT WITH THE REFORT AND
STATEMENT FOR DELAY

SHR! RAVINDRA VARMA: On
behalf of Shri Surjit Singh Barnala,
I beg to lay on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under gub-section (1) of section
819A of the Companies Act, 1956: —

(i) Annual Report of the Na-
tional Seeds Corporation Limited,
New Delhi, for the year 1878-77
along with the Audited Accounts
and the comments of the Comp-
troller anq Auditor General there.
on.

(ii) A statement explaining
that Government gre in agreement
with the above Report and there-
fore no separate Review on the
working of the Corporation is
being laid.

(2) A statement (Hindj ang Eng-
lish versions) showing reasons for
delay in laying the above papers.
[Placed in Library. See No. LT-
2670/78.1

"NOTIFICATION UNDER REPRESENTATION OF
THE PrOPLE AcT, 1950

THE MINISTER OF LAW AND
JUSTICE AND COMPANY AFFAIRS
(SHR] SHANTI BHUSHAN): I beg
to lay on the Table a copy of Noti-
fication No. 8.0, 47(E) (Hindi and
English versions) publisheq in Gazette
of India dated the 14th July, 1978,
making certain amendments in the
description of constituencies in Sche-
dule XVII of the Delimitation of Par-
liamentary and Assembly Constituen-
cies Order, 1976, under sub.section
(2) of section 9 of the Representation
of the People Act, 1950. ' [Placed in
Library See No. LT-2671/78.] -
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REVIEW AND ANNUAL REporT or Tam-

NErY AND FOOTWEAR CORPORATION OF

Inpia Lrp, KANPUR FOR 1976-77 AW
STATEMENT FOR DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): On be-
half of Shri George Fernandes, I beg
to lay on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of sectiom
619A of the Companies Act, 1956:—

(i) Review by the Government
on the working of the Tannery
ang Foolwear Corporation of
India Limited, Kanpur, for the
year 1978-77.

(ii) Annua) Report of the Tan-
nery and Footwear Corporation
of India Limited, Kanpur, for the
year 1878-77 along with the Au-
dited Accounts and the comments
of the Comptroller and Auditor
General thereon.

(2) A statement (Hindi ond Eng-
lish versions) showing reasons for
delay in laying the above papers.
[Placed in Library. See No, LT-
2672/78.)

NOTIFICATIONS UNDER MERCHANT Sulpe
PING AcT, 1958

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRY
CHAND RAM): I beg to lay on the
Table a copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (3) of sec-
tion 458 of the Merchant Shiping
Act, 1958:—

(1) The Salling Vesesls (Me-
mbers of Crew) Amendment Rules,
1878, published in Notification No.
GB.R. 655 in Gazette of India dated
the 20th May, 1978.

(2) The Sailing Vessels (Inspec-
tion) Amendment Rules, 1978, pub-
lished in Notification No, G.S.R. 718
in Gazeite of India dated the 3rd
June, 1978,
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(8) The Merchant  Shipipng
{Registration of Sailing Vessels)
Amendment Rules, 1978, publighed
n  Notification No. GSR. 716
in Gazette of India dated the 3rd
June, 1978.

[Placed in Library. See No. LT-
2073/78.]

STANDARDS OF WEIGHTS AND MEASURES
(PaCKAGFD COMMODITIES) AMENDMENT
RuLxs, 1978

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL):. I beg to lay on
the Table a copy of the Standards of
Weights and Measures (Packaed
Commodities)y Amendment  Rules,
1978, published in Notification No.
GSR. 347(E) in Gazette of India
dated the 30th June, 1978 (English
version) and G.S.R. S47(E) 957 pub-
lished in Gazette of India dated the
20th July, 1978 (Hindi version) under
sub-section (4) of the section 83 of the
standards of weight and Measures Act,
1976, ([Placed in Library. See No.
LT-2674/78.)

NOTIFICATIONs UNDER EgseNTraL Com-
MODITIES ACT, 1955 AND STATEMENT FOR
DELAY

SHRIMAT!I ABHA MAITI:
to lay on the Table:—

(1) A copy each of the following
Notifications (Hindi and [English
versions) under sub-section (6) of
section 3 of the Essential Commodi~
ties Act, 1955:——

(1) The Textiles (Production by
Knitting, Embroidery, Lace Mak-
ing and Printing Machines) Con-
trol (Amendment) Order, 1878,
published in Notification No.
S.0. 431 in Gazette of India dated
the 18th February, 19878.

(i) SO. 820 published in
Gazette of India dated the 25th
March, 1978 containing corrigen-
dum to the Textiles (Production
by Knitting, Embroidery, Lace
Making and Printing Machines)

T beg
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Control (Amendment) Order, 1877,
published in Notification = No.
S.0. 1382 dated the 14th May, 1877.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in jaying the above Notifica~
tions.

{Placed in Library. See
2675/78.)

No. LT-

ANNUAL REPORT OF CENTRAL VIGILANCE

ComMmMiSsION FOR 1977-78 anp Mzmo-

RANDUM GIVING REASONS FOR NON-

ACCEPTANCE BY GOVERNMENT OF CER-
TAIN PARTS OF THE REPORT

THE MINISTER OF STATE |IN
THE MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): 1 beg to lay on
the Table:

(1) A copy of the Annual Report
(Hindi and English versions) ot the
Central Vigilance Commission for
the year 1977-78.

(2) Memorandum (Hindi and
English versions) explainig the
reasons for non-acceptance by Gov-
ernment of the Commissions’ advice
in certain cases mentioneq in the
above Report.

[Placed in Library. See No. LT-
2676/78.]

REPORT RE. INTAKE oF S.C. AND S.T, IV
RAILWAYS AGAINST VACANCIES RESERVED
FOR THEM

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): I beg to
lay on the Table a copy of the Report
(Hindi and English versions) on the
progress made in the intake of
Scheduled Castes and  Scheduled
Tribes against vacancies reserved for
them in recruitment ang promotion
categorieg on the Railways for the
hal? year ending 30th September,
1977. [Placed in Library. See No.
LT-2677/78.1

CORRECTION OF ANSWER T0 8.0, No. 424
DATED 14-8-78 RE crosure .or F.C.IL
Drror

SHRI RAVINDRA VARMA: O=n
behalf of Shri Bhunu Pratap Singh,
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1 beg to lay on the Table a state-
ment correcting the reply given on
the 14th August, 1978, to Starred
Question No. 424 regarding closure of
F.C.I. depots.

STATEMENT

In the reply given in Lok Sabha on
14th August, 1978 to Starred Question
No. 424 asked by Shri Madan Tiwary
regarding closure of Food Corporation
of India depots, information relating
10 Habra Depot in West Bengal was
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inadvertantly omitted. It is now
understood that this depot is locally
known also as Ashok Nagar Depot
after the name of the locality in which
it is situated. A revised and corrected
statement is placed on the Table of
the Sabha incorporating informatiom
relating to this depot also.

(a) Yes, Str,

{b) The dates with reasons and the
number of workers affected is @8
follows—

The depot is closed down by the Central
Warehousing Corporation authorities w.e.f.
28-12-77 on account of labour touble.
Labour engaged at Okhla CWC was
usually between 30 to 35.

Central Warehousing Corporation,
Okhla, Delhi.

The depot is closed since 1-4-78 due to
agitation by labourers, numbering so to
100, employed by the Handling and
Transport Contractor working in this
depot for their regularisation.

Faridabad, Haryana

Habra (Ashok Nagar) Depot,
West Bengal

It was closed from 17th December, 1977.
30to 40 workers employed by the handling
and transport contractor working in this
depot prior to December 1977 have
been affected.  Their demands are pay-
ment of arrear dues by the contractor,
higher wages and departmentalisation of

labour.
(c) Stoc-k position at these depots is as under:
C.Ww.C. . . . . . . 2,173 M.T.
Faridabad, Haryana . . 24,113 M.T.
Harbra (Ashoka Nagar), West Bengal . . 1,793 M.T.

The maintenance of the stocks is
heing looked after by the Quality Con-
trol Staff at Faridabad and Habra
(Ashok Nagar) Depots. The stock at
C.W.C,, Delhi is maintained by C.W.C.

(f) Does not arise,

NOTIFICATIONS UNDER CENTRAL Excisx
RuLES, 1944, CusTomMs Act, 1962, An-
NUAL REPORTS OF NATIONAL INSURANCE
Co. Ltp., CaLcutTA AND ORIENTAL FIRE
ANp GENERAL INSURANCE Co. L1p., Nxw
DELHI WITH EXPLANATORY STATEMENT
BY GOVERNMENT AND STATEMENTS FOR

(d) No employees of Food Depart-
ment are working at these depots.

(e) No direct work was taken from
‘workers at these depots, Therefore, Driay
question of withholding payment or of
non-payment to workers does not THE MINISTER OF STATE IN

arise, THE MINISTRY OF FINANCE (SHRI
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ULFIQUARULLAH): I beg to'lay on (iv) G.SR. 406(E} published in
tzhe Talel::A-— LATD: 1 beg Gazette of India dated the 14th

(1) A copy each of the following
Notifications (Hindi and English ver-
sions) issued under the Central
Excise Rules, 1944:—

(i) GSR. 403(E) and 404(E)
published in Gazette of India dated
the 9th August 1078, together with
an explanatory memorandum re-
garding concession in excise duty
in respect of specified varieties of
cotton fabrics manufactured on
power-looms.

(ii) G.S.R, 405(E) published in
Cazette of India dated the 14th
August, 1978, together with an
explanatory memorandum regard-
ing reduction in the period during
which the quantity of excess
sugar produced was entitled to
concessional rate of duty.

[Placed in Library. See No,
LT-2679/78].

(2¥ A copy each of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962:—

() G.S.R. 396(E) published in
Gazette of India dated the 7th
August, 1978, together with an
explanatory memorandum regard-
ing rate of exchange for conver-
sion of Japanese Yen into Indian
Rupees and vice rersa for pur-
poses of valuation under section
14 of the Customs Act, 1962.

(i) G,SR. 998 published in
Gazette of India dated the 12th
August, 1978, together with an
explanatory memorandum regard-
ing grant of exemption from im-
port duty on Cuprammonium
staple fibre (Bomberg fibre).

(iiiy G.S.R. 999 published in
Gazette of Indis dated the 12th
August, 1978, together with an
explanatory memorandum regard-

" ing the concessional customs duty
available to stainless steel.

August, 1978, together with ‘an
explanatory memorandum regard-
ing rate of exchange for conver-
sion of Swiss Francs into Indian
Rupees and vice-versa for pur-
poses of valuation under section
14 of the Customs Act, 1962,

(v) GSR. 412(E) published in .
Gazette of India dated the 16th
August, 1978, together with an
explanatory memorandum regard-
ing rate of exchange for conver-
sion of Pound Sterling into Indian
Rupees and vice-versa for pur-
poses of valuation under section
14 of the Customs Act, 1962,

[Placed in Library. See No.
2680/78.]

(vi) Notification Nos. 164-Cus-
toms and 165-Customs published
in Gazette of India dated the 21st
August, 1978, together with an
explanatory memorandum regard-~
ing exemption from customs duty
on gold imported for being sold
as replenishment for the gold used
in the jewellery exported out of
India. [Placed in Librery. See
No, 2681/78],

(3) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 819A
of the Companies Act, 1956:—

(a) () Annual report of the
National Insurance Company Li-
mited, Calcutta, for the year end-
ed 31st December, 1976, along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.

(ii) A statement explaining that
Government are in agreement with
the above Report and therefore no
separate Review on the working
of the Company is being laid,

[Placed in Library. See No.
LT-2682/178].

(b) (i) Annual Report of the
Oriental Fire and General Insur-
ance Company Limited, New
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Delhi, for the year ended 3ist
December, 1976 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

(i) A statement explaining that
Government are in  agreement
with the above Report and there-
fore no separate Review on the
working of the Company is being
laid.

(4) Two statements (Hindi and
English versions) showing reasons
for delay in laying the documents
mentioned at (3) above,

[Placed in Library. See No, LT-
2683/78].

NomricaTioNs UNDER CENTRAL EXCISE
Rures, 1944

SHR1 ZULFIQUARULLAH: I beg
to lay on the Table a copy each of the
following Notifications (Hindi and
English versions) issued under the
Central Excise Rules, 1844:—-

(1) Notification No. 157/78 pub-
lished in Gazette of India dated the
28rd August, 1978 regarding grant
of full rebate of the duty paid on
Refined diesel oil, Light Diesel Oil
and Furnace Oil, when supplied to
bunker ocean-going vessels on for-
eign run,

(2) Notification No. 158/78 pub-
lished in Gazette of India dated the
23rd August, 1978 regarding reduc-
tion in the basic duty on furnace oil
supplied to bunker coastal vessels
to the pre-16.12.1977 level

(3) An explanatory memorandum
(Hindi and English versions) regard-
ing the above two Notiiications,

[Placed in Library. See No, LT-
2684/78).
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MESSAGE FROM RAJYA SABHA.

SECRETARY: Sir, I have to report
the following message received from
the Secretary-General of Rajya Sa-
bha:— ‘

‘I am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Thursday the 17%h:
August, 1978, passed the enclosed
motion concurring in the recommen-
dation of the Lok Sabha that
the Rajya Sabha do join in the Joint
Committee of the Houses on the
Scheduled Castes and Scheduled
Tribes Orders (Amendment) Bill,
1978. The names of the members
nominated by the Rajya Sabha to
serve on the said Joint Committee
. are set out in the motion.

MOTION

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do join in the
Joint Committee of the Houses on
the Bill to provide for the inclusicn
in, and the exclusion from, the lists
of Scheduled Castes and Scheduled
Tribes, of certain castes and tribes
and resolves that the following ten
members of the Rajya Sabha be
nominated to serve on the said Joint
Committee: —

1, Shri N. P. Chaudhari

2, Shri Phanindra Nath Hansda
3. Shri Jagbir Singh

4. Shrimati Jamuna Devj

5, Prof. N. M. Kamble

6. Shri B. D. Khobragade

7, Shri Buddha Priya Maurya
8. Shri Roshan Lai

9. Shri Harkishan Singh Surjeet
10. Shri V., V. Swaminathan.”.’




STE S L
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED THROWING OF SOME TRIBALS
INYC THE SUBARNAREKHA REVER AT
JAVSHEDPUR ON 10TH AuGust, 1876

MR. CHAIRMAN: We take up the
Calling Attention, Mr. Venkatasiub-
bauiah.. . He is not present. Mr., Lax-
man Rao Mankar.

SHRI LAXMAN RAO MANKAR
(Bhandara): Sir, I call the attention
<f{ the hon. Minister of Home Affairs
t. the following matter «f urgent pub-
lic importance and I request that he
may make a statement thereon:

“Reported throwing of some irie
bals, including womep, and childresm,
either alive or dead, into the Sybar-
narekha river by ‘musclemen’ ¢f
contractor at Jamshedpur (Bihag)
on 16th August, 1978.”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI S. D. PATIL); Sir, the Gov-
ernment deplore the unfortunate inci-
dent in Jamshedpur on the 16th Au-
gust, 1978 in which five persons be-
longing to the weaker sections of so-
ciety lost their lives.

According to the report received
from the Government of Bihar, the
Tata Iron & Steel Company Ltd.
awards annual contract for the right
to pick iron scraps from their slag
dumps in Jamshedpur. On the 16th
August men employed by the con-
tractor to guard the slag dump chased
away some persons who were pick-
ing iron scraps from the dump. Some
of them were assaulted and thrown
into the nullah which meets the
‘Subarnarekha river sbout 250 yards
from the slag dump. Many managed
to swim across the nullah, but some
of them got.drowned, Two deadbodies
‘were recovered on the 16th itself and
three on the following day. Two of
the dead belonged - to - Scheduled
Tribes, two to Scheduled Castes and
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one to a backward clasi. Purther in-
tensive gearch for bodies resulted in
the recovery on the 17th August. of
one more dead body of a two year
child in a highly decomposed state
on the bank of Subarnarekha river.
No one has so far come forward to
claim this body. According to the
State Government, this death does
not appear to be connected with the
previous day's incident,

The Police reached the spot imme-
diately on receipt of information and
could effect some arrests then and there,
The Commissioner, Additional IGP
(CID), Deputy Commissioner, DIG,
S.P. and other senior revenue and po~
Hice officials have also since visited
the spot. A case under sections 148/
148/902/201 read with 109 IP.C. was
registerd against the contractor’s men.
Qffice premises of the contractor were
taided on the same day and some
ammunition kept there unauthorisedly
wins recovered. A case under the Arms
At wes, therefore, registered. In all,
-2%-persong have been rounded up so
far in connection with these two cases.
Processes for compelling the atten-
dance of two absconders have also
been obtained from the court and
their property has beep attached. The
action of the local administration fol-
lowing the incident was quick and
effective and relief to the affected fa-
milies was provided in cash and kind.

The Chief Minister has announced
ex-gratia grant of Rs. 5,000 to each of
the bereaved families.

mal, However, there are certain im-
plicationg of this incldent, such as the
contractual system 'of dhpoul of

these items. the suitability of such a
system in a tribal area wlvinz re-
lationship with the tribes and their

exploitation and the policy of the
Undertaking towards the disposal .of
slags, which require attention, Gov-
ernment have these issues undor con=
sideration,
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o WP TR IO ¢ TETW TR,
g Te e AN 17 ardw ey fnfr §,
g ¥ o H Qur wynwy ey war §
o sow w o & aw e
vy aff & 1 wd am
98 3z wrft § e qEw s
o qr A1z wiERT gvgr wr §
araff ! owr wg Wiy WY e
& ? Nad am & ag wrw wgar §
fs g wideexr Fmh §
wiRgw  wige § ?

&GT GTHIT AT TG 0T KY WY AT
g 5w sEwx Hog d—dar
fr @cdic ivqgm fomr mwr g
f& wiiax Fag ¥ yoww WK
gt e gz fadlt g
T v AHF it §7 xmw oW
s 7% § fr sERITw awR
¥ gre oHfm W@ W
FTEATH 9T AT AR ATA w@T
AT 41 1 W & ag o wrm gran §

fr ag gfagre & w7 mfgerfaaY &
3 Yar forg & v 4t ¥ fre
a1

¥77 SN A ga T T Y A ATAFD
& fr sa¥agi ¥ wE-A ¥
g a3 af &-ar gegfaee
faar ¢

SHRI S. D. PATIL: The body
which was found on the next day,
that iz, on the ITh August, is of &
child of 2 years and it was in a highly
decomposed  condition, The incident
was avowedly on the 16th and when
the body was found in such a decom-
posed cendition, it only indicates that
it has no relationship with this parti-
cular incident, Nobody has come Yor-
ward and those who havé complained
against this have not come forward to
say that the body belonged to them
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or they could identify it. lthunm—
claimed and un-identified body..

SHRI A, K. ROY (-mnnlml): Have
you gone to thut place?

SHRI 8. D. PATIL: I have not, but
the Chairman of the Scheduled Castes
and Scheduled Tribes Commission has
already visited the place.

(Interruptions}.

SHRI A, K. ROY: The Minister does
not know anything about this inci-
dent....

MR. CHAIRMAN: Please sit down,
when I am standing you have to sit
down.

SHRI A. K. ROY:; Had the Minister
gone there, he would not have said
like this.

MR. CHAIRMAN: Please take your
seat, let the Minister continue.
ol Tm wet (wqT): ¥
wWe Aot aw sAwy &
WA w uaee fRar @ s
afr oY qEEAry E. ..

wwwfe wwa @ wOET EER
Fm owfgy & wafen qama §
N W qiw g HAE IS fena
7 i wwAge exar ¢ W
7 M€ gg ¥ fgmr weam
sy &Y vy s A fgwr W o9 aY
sy RYwifgd qr e sq AR, . .,

s omamt: o fra gy

SHRI A, K. ROY: Let the Prime
Minister come...

wfraew : & oo feass
Wi & oo sl § 7 spw gt §
f  ge & fie W ot & wod
ww fag §f wifenr q2nw & fem,
e i fegdi, Wfew ow agi o<
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-mm t o switefur Aufyw
oW A foerd ¥ § 1 ag geba
Ny § feguidgodam wm
g sovag oy §1 Mamem
§ o St §, gmuwtaiaw
grar ¥, for ®arwreng £ I
Of qmsE 1 RygEHaed
L]

ot faramaw sterw anew ( |gET) ¢
fagre +rag Wz 8, gF W
fagre ®amwr wrAw A &
g AN A gAY AAMEw fagA, ..

ot Qo Wo T : ¥y famsy fade
g fF wr gawAER AN wY e,
a7 w0 gw fafer € 1 3@
Tga difas wwar ¢ L.

wqmfwrgleg :  Agan w3

ur qigy &5 A |

Qo Wo T@ : W9 Y VERAT
wfed, twga Ffeqr @ oAy
fafqezr w1 mwa Aoy, wmw
faimeeT & gaTgd

" Let the Prime Minister come. We
want that the Prime Minister should
come and explain this.... (Interrup-
tions),

MR. CHATRMAN: I am not patient
like the Speaker; I will not tolerate
this. Anybody who interrupts. ..

SHRI K. GOPAL (Karur): Madam
Chairman, on a point of order. Nor-
mally, a Member cannot cast any
aspertions on the chair I think, you
agree with me. But, the chair itself
has cast aspertiong on the chair. You
are saylng that you are not like the
Speaker and you will not tolerate
thu What is CMBT

rekha River (CA)

MR, CHAIRMAN: What I meant
was that the Speaker is extremely
tolerant and extremely patient; he
hag been an eminent judge,

1 am only a Chairman and I cannot
emulate the Speaker, Therefore, I will
not tolerate thig sort of thing. The
hon, Minister may please continue.

st oht T wmft ¢ 2z afaeex
w1 wT wfswwre § | w&W W
o ng g & ;A oW gt wer
arfg 1 g aetema g ..
(werem )

AN HON, MEMBER: We would like
to hear the Prime Minister.

i wewe O JwewT ¢ st o,
§5 W v gBT IR STy
af fear war Al gEl dA@T Y
T ®C foqr mr

qumafe s SowY ST feat
wr & ) AT sy § wify @t ar
wig g7 wak | wite  agf @ ar
afl g7 e & xgEw W §,
#3 g ovg wx favg &1 § win ofgd
wif oY, qF gEy W gEA f,
Y wesr g |

W o st
wrod e aff fer 7
aafe s

arg @ A ¥
(Interruptions)¢*
wwiefir Wew ;WY GZ R TR
s oar @ & T oA
st |
forgar w5 Avery & frgy g T6TE
C FAr, APt Tt wh 4

AL a1 wT

SIGET EEA

"Notmdod.



135 Throwing of some

Wtwean T Amee.: ATewe
w wxwiw Tf fear

waiafr afee : gszr  wfed
IR Ay g fr, fev ¥ oy
afaxy

SHRI S. D. PATIL: Mr, Mankar has
raised three points. I shall say why
that body which was found on the
1Tth  August in highly decomposed
position cannot be related to the first
incident. 1 had already said that.this
body which was unclaimed and un-
identified was in a highly decomposed
state. Since the incident jtself was
only on the 16th the body cannot be
in such a highly decomposed position
....{(Interruptions). Those who had
lodged the complaint were there....
(Interuptions) It was unclaimed and
unidentified, The second point raised
by him was: whether he was the real
contractor or who was the contractor
in whose name the contract stands. In
this particular case one Sachidanand
Mishra appears to be the benami con-
tractor because the real contractor is
Sheoji Singh who is a rich man in
Jamshedpur; he has taken the con-
tract for Rs, 5.25 lakhg and the con-
tract is to expire on 31st December
1978. Both Sheoji Singh and his
nephew who are involved in the of-
fences—both Sheoji Singh and Bharat
Singh—are absconding and a warrant
hag been issued, Their properties are
also tried to be attached according to
procedure, 26 rounds of rifle ammuni-
tlon were recovered and a case No. 17
of 16th August 78 has been registered
in Police Station Sackchi under sec-
tions 25A/27/35 of the Arms Act. No
other weapons were found with the
persons or contractors; The contrac-
tor is absconding and he is not trace-
able. All attempts are being made to
trace him. (Interruptions). The real
contractor is Sheofi Singh. (Interrup-
tions).

MR. CHAIRMAN: Mr. Roy, you
have no business to interrpt. Mr, Mi-
‘nister, will you please address the
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Chair and do not.have conversation
with one another? It any of you bave
information, you can give it to him
outside, .

ot unew i (qowge):
wamfs wfw, Wgwm Sdros
€1 wrMEaN e ¥ oo
aeAr arger v o owg W@
gata qof FiT 1 359 #A0 Ahw
wiw warns, fag & gw qmd W
1 sraata gt ey

gaR 0§ feok @aiaqr art &
wATAAIT T A WA syaend
i iR @) erdzar & A aw
aTq7 o 7 ¥aw wrand, afer g7
¥ frgg anl & Awwesry @
garE T W aaq @ & 1 G4
wart  safeaql & aWa aqi waAr
foas aaeqmi® oA P ATIREIT
wfagsa w1 saEdy AT aqrsy ?

SHRI S. D. PATIL: The demand
for judicial enquiry will rest with
the State Government. The State
Government officials have taken
prompt action in this matter, Not
only that, Relif is also given to each
family. Grant of Rs. 5000 to each
affected family by the Chief Minister
of Bihar has also been announced.
Two cases have already been re-
gistered. All responsible officers have
gone to the spot, including the Chair-
man of the Scheduled Castes and
Scheduled Tribeg Commission and the
Joint Secretary of the Home Ministry.
Immediate relief has been distributed
among the affected families as follows:
Rs. 100 in cash, dhoti, sari. 15 days
ration, salt, match boxes, etc. to each
family. Clothes are also given for
all affected persons, Also musterd oil
daldu, rice, dal and lanterns etac.—all
these things are provided immediate-
ly. (Interruptions). '

MR, CHAIRMAN: Hon. ~members
from this side of the House, perticu-
larly, it is absolutely wrong to keep
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ons running conunentary. This is
not ‘how the busiiiess of the House
can be transacted, The Minister ens-
wers, but people whose names are not.
here keep on interrupting. This s
very wrong. It should not be- done,
We ‘will never be able to get through
the business like this. Mr. Roy, I will
not allow you to speak. Please sit
down,

THE PRIME MINISTER (SHRI
MORARJI DESAI): 1 can understand
the excitement. But then prompt ac-
tion has been taken by the authorities
there. Culprits have been arrested
and relief given, I wag assured by
the Chairman of the Commission
which has been appointed for sche-
duled Castes and scheduled tribes
that he is satisfied with the steps
taken., He had gone there and he
has made certain suggestions for the
future which we are going to consider
and act on them. Therefore, it cannot
be said that proper action has not
been taken in this matter. What has
happened is certainly very very
wrong but then in future we will
make arrangements to see, that such

things do not happen. That is all
that we can do.
15 hrs, )

. SHRIMATI AHILYA P. RANGNE-
KAR (Bombay North-Central): He
said they are absconding.

SHRI MORARJI DESAI: Not only
have they been arrested, but the pro-
perty of the absconders has also been
attached.

SHRI P. K. KODIYAN (Adoor): I
am g little surprised to hear the hon.
Prime Minister and the Home Minis-
ter also saying that prompt action
has been taken. Prompt action has
been taken in the sense that some of
the culprits have been arrested and
Some compensation has been paid to
the families of those killed, but that
is not the main point. The mein point
is that the Government of Bihar
Which now claims that prompt action -
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has been taken; has miserably failed
to protect the Harijans and the Tribels
from the onslaught of the landlords
and other exploiting classes.

You are aware. that we were all
agitated, the entire House was con-
cerned very much, on the Belchi mas-
sacre, It was hoped that the strong
condemnation expressed by this
House and outside by a large num-
ber of people and organisations would
result in an improvement of the
situation in that State, but unfortu-
nately Belchi was followed by so0
many other mini-Belchis. It was fol-
lowed by Pathadda on June 10th of
last year when Harijans were for~
cibly taken away by the landlords,
locked in a school and then paraded
through the streets, They tied ropes
round their necks. The Bihar Govern-
ment itself appointed a Committee
and the Committee has condemned
this incident.

It was followed by the Dharampura
incident where four Harijans includ-
ing three educated youngmen were
shot dead by the local Mahant and
hjs hijrelings,

This incident was followed by the
Bishrampur outrage, almost a Belchi-
like incident, where Harijans were
massacred. The seventy year old father
of a local Harijan leader and his
65 year old mother were dragged out
of the House and shot dead and
thrown into the fire and burnt.

So, my main point is that it is not
enough that after an incident has
taken place, the police go there and
take some action and make some ar-
rests, In the last one year and more,
such ugly, shocking, brutal incidents
have been taking place one after the
other in the State of Bihar. I should
point out that this ugly incident in
which tribals, Harijans and backward
class people have been drowned in
the Subarnarekha river is not an iso-
lated one. This is happening under
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the very nose of the Central Govern-
ment—in the Kanjhawala villsge. I
am happy, the Prime Minister - hat
taken a very correct and very strong
position, But I would like to inform
the House that shocking incidents are
taking place. Today I have received
a report! I think it has appeared in
the press also.

In one Haryana village, under San-
wala police Station, in Morkhedi, on
21-8-78, landlords attacked Harijan
basti with rifles and farsa and killed
many Harijans, Subbash a student of
Class IX, narrated the incident that
they killed his mother by firing and
his father with farse. According to re-
ports, landlords have built a wall
around the village land and blocked
the gates of the Harijans whose
houses are around the village land.
Harijans tried to break the wall to
get passage to go out from their
houses, and landlords beat them and
many were injured. In the morning,
police went there, Still the culprits
are roaming about and no action has
been taken. .

1 have also received a report . . .

MR. CHAIRMAN: Kindly ask your
question. The calling attention is wity,
regard to a specific incident, not in
general.

SHRI P. K, KODIYAN: We are all
very much concerned not only over
the accident that has taken place at
Jamshedpur, but we want to avoid
such instances happening elsewhere
also . . ,

MR. CHAIRMAN: Ask your ques-
tion.

SHR]I K. P. KODIYAN: [ am point-
ing out that such = grave situation {s
developing in our country. The Kan-
jhawala satyagraha hasg taken a new
turn; previously, they never entered
the Harijan bastis, bit from the 21st
of this month, the landlord—satya-
grahis have been entering the Harijon
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bastis they have been wsing. all sorts
of provocative language and they
have been frying to have an open,
phyasical clash with them, I have also
got information that, in the nelghbour-
ing States, in Haryana, in the western.
part of UP.—from some tehsils and
vlages—and in some parts of Rajag-
than also, the landlords are organizing
their own men, and next Sunday they
are going to have another village
meeting. another conclave in Kan-
jhalwala village, So, the possibilities
are there; the Kanjhawala incident
will develop....

MR. CHAIRMAN: What you are
saying is extremely important and we
are all one with you in anxiety over .
this question. But this call-attention is
not the forum for a general discus- °
gion of the Harijan problem. The
problem is widespread, no doubt. But
let us confine ourselves to the subject
of this call-attention and you may
ask your questions with regard to
that, As it is, you have already taken
a long time, Please wind up, and ask
your question,

SHRI P. K. KODIYAN: 1 will now
put my questions. In view of all these
developments, T would like to ask the
hon. Prime Minister how the Consti-
tutional responsibility of the Centre
for protecting the weaker sections
can be discharged, I know, the hon.
Prime Minister has written many let-
ters, has issued directives, to the State
Governments, earnestly and sincerely
trying his best, Since the Belchi in-
cident, so many other incidents are
happening one after another....

AN HON. MEMBER; What is your
point?

SHRI P. K. KODIYAN: My ques-
tion is this. He is merely sending cir-
culars to the State Governments, he
is merely sending directives to the
State Governments, to take prompt
action whenever and wherever Inci-
denty have taken place or to take
action to prevent happening of such
incldents. But has the time not come
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wene in a Stale where the State Gov-
ernmént has consistently fafled—for
example in Blhar? Whether it is
Janata rule or Congress rule, what-
<ever may be the political colour of
the Government, I am not concerned
with it. Where a State Govern-
ment consistently failed to pro-
tect the interests of the wedker sec-
tions, has the time not come for the
Centre to do something more than
merely sending circulars and direc-
tives? That is my one question.

My second question is: in his reply
&e hon, Minjster, Mr, Patil has said

at some ammunition was found out
from the residence of the contractor
and some other weapons were also
found out from the premises of the
contractor’s men. . (Interruptions). Now
please have patience, In most of these
incidents where Harijans and the tri-
balg have been killed in Bihar. it was
mostly by gun-shot and not by using
lathis, So I am putting the question
Is the government prepared to do
confiscate their licences and also geize
the unlicensed guns from the land-
lords and their hirelings so that these
guns could not be used against unarm-
ed and innocent Harijans and tribals.

ot vee W (@) ;T F egAr
argar g fm wrrdas stew fafaeex
T AY owrw femr & o

wawfy wivew  : wre A A
ary, wrg 43 AER 1 o7 gy gar
£F Aff amar or gr § fow A
79 AT AF 1 qrads WK

SHRI S. D, PATIL: Apart from the
points which are raised by Shri Kodi~
yan regatding the atrocities committed
agalnst the Harljans and the Girijans,
he has made two specific points. One
is: what js the constitutional res-
ponsibility of the State Government
and whether in this particular case,
the State Government of Bihar has
Tailed to do ity duty promptly. The

rekha River ((.‘4)
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SHRI 8. D. PATIL: The Chief
Minister has sanctioned a reliet of
Rs. 5000 to each of the bereaved fami-
Hes and aiso cloth, foodgraing etc. So
this is a very prompt action from the
humane point of view.

Secondly, we do not feel that the
State Government has in any way
made any dejay in the matter and
their action is quite laudable, This
has also been corroborated by no less
a person than the Chairman of the
Scheduled Castes and Scheduled Tri-
bes Commission, Shri Bhola Paswan
Shastri who visited the place. He
visited the affected families and also
had talks with the officials, the man-
agement of the TISCO and other lo-
cal officials and he has expressed sa-
tisfaction with the promptness shown
by the district officials in handling the
situation and the arrangements made
by them. This is the certificate given
by an independent agency, that is, the
responsible Chairman of the Commis-
sion, .

The second point he raised is about
the cancellation of the gun licences or
other arme licences, In this particu-
lar case what we found is that 26
rounds were unauthorisedly in their
possession, Whether they were licensed
or not is also a point to be Investigat-
ed by the Police, The Police has al-

ready registered a case under the
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Arms Act and immedistely leuon has
been taken and the properties have
been attached. Now if there are such
cases where the licences are misused,
Government will certainly take neces-
sary action, 8ir, in this connection, in
the meeting which the Leader of the
House had with the Leaders of the
opposition Groups, this point was made
clear and it was categorically stated
that if there was any misuse of the
licences, those cases will he consider-
ed and if there was any misuse, the
licences will be cancelled,

MR. CHAIRMAN: Now I move on
to the next item—Presentation of
the Reports of Public Accounts Com-
mittee. Shri Narasimha Rao.

SHRI A. X, ROY: Madam, Chair
man, 1 rise on a point of order,

aafm aivm oW afi AW
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SHRI A. K. ROY: Madem, you are
mlso a mother. ... (Interruptions)

MR, CHAIRMAN: 1 have called
Shri P. V, Narasimha Rao.

PUBLIC ACCOUNTS COMMITTEE

EIGHTY-FOURTH AND EIGHTV-FIFTH
REPORT

SHRI P. V, NARASIMHA RAC
(Hanamkonda): I beg to present the
following Reports of the Public Ac
counts Committee:—

(1) Eighty-fourth Report on action
taken by Government on° the
recommendations contained in
the Foriy-fourth Report relat-
ing to the Ministry of Exter-
nal Affairs.
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{2y Eighty-fifth. Report .on ..action -
taken by Gwommem on the
recommendations contained in
the Fourth. Report on lngome—
tax

———

. COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF
THE HOUSE

EI1GHTH RIPORT

DR. BAPU KALDATE (Auranga-
bad): I beg {to present the Eighth
Report of the Committee on Absence
of Members from the Sittings of the
House.
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15.18 hra.

STATEMENT RE_ VISIT OF MINI-
STER OF EXTERNAL AFFAIRS TO
JAPAN AND REPUBLIC OF KOREA

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): Madam, Chairperson,
in my very first major statement in
this House after assuming the Office
of Foreign Minister, I had placed
special emphasis on recognising the
vitality and importance of Japan-—
something which we had been some-
what slow in doing in the past.
Even ag I was making that statement
in this august House, word came
from Tokyo that the then Foreign
Minister of Japan, Hig Excellency Mr.
Hatoyama, intended to visit India in
July, 1977. When that visit took
rlace, it wag decided that the institu-
tion of Annual Consultations between

the two' foreign Offices, should be
upgraded to the level of Foreign
Ministers. In pursuance of that deci-
sion, I was very happy to visit Tokyo
at the kind invitation of the Foreign
Minigter of Japan, H. E, Sonoda bet-
ween the 14th—17th August to inaugu-
rate the first round of Ministerial-
level Consultations between Foreign
Ministers of Japan and India,

This visit reflects the ghared reco-
gnition of India and Japan that as
major democratic States in Asia, both
of them have a strong interest in the
beace, economic growth -and progress
in Asia as a whole. The primary
purpose of these Annual Consultations
ig to try and consolidate our multi-
faceted relations with Japan tp the
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mutual advantage of dur twa count-
ries. It is evident that viewed in the
context of Asla ag a whole, India needs
to work for closer understanding and
friendship with ail the countries of
East Asia, Japan too is interested in
the reduction of the tensioms prevailing
in that region and the emergence of
friendly relations between ail count-
ries in that area.

At the talks with my counterpart
we exchanged views on internaticnal
issues of mutual interset such as the
situation in Asia, the Middle East and
Southern Africa, Disarmament, Pea-
ceful uses of nuclear energy, the
North-South problem and the Bonn
Summit of industrialised nationg and
the non-aligned Movement as well as
bilateral relations hetween India and
Japan., As for the situation in Asia,
‘we agreed on the need to reduce ten-
sion and enhance stability to ensure
the more rapid economic growth and
development of the countries of the
region. It was felt that Japan and
India could cooperate in various fields
towards this end,

My Visit to Tokyo coincided with
the conclusion of the Treaty of peace
and Friendship between Japan and
China, with Foreign Minister Sonoda
having returned to Tokyo only a day
prior to my own arrival there, after
having signed the Treaty in peking
on 12th August, 1978. Mr. Sonoda
gave me a background to the negotia-
tions and the Treaty. We noted from
his remarks that it records the pledge
of the two countries to establish
friendly relations between Japan and
China on the basis of the well-known
principles of peaceful co-existence
and the U. N, Charter. He also drew
my attenton to the specific Article
in the Trealy laying down that the
Treaty shall not affect the position
of either contracting party regarding
its relations with third countries.
The Japanese side particularly ex-
plained to us that the controversial
clause relating to hegemony should
be read in this context. One may
note the statement by Prime Mini-
ster Take Fukuda made on August
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12th that it is the basic position of
Japan not to allow hostile relations
t¢ develop with any country and to
seek peaceful snd Iriendly relations
with all nations. This sentiment was
also reiterated by Foreign Minister
Sonoda in this conversation with me,

Hon'ble Members would recall that
-our own foreign policy js based on
the principleg of bilateral coopera-
tion with all countries, irrespective of
.differing economic and social systems,
zdherence to the principles of peace-
ful co-existence and the firm belief
that our cooperation with any country
should not in any way, impede the de-
velopment of our relations with any
third country. 1 expressed the hope
that the Treaty which is a bilateral
matter between Japan and China
would contribute to the maintenance
0oi peace and stability and will not
become the cause of agny new tensions
in the region. Further, our hope is
that it is implemented in a manner
which removes misgivings expressed
in certain quarters.

The Japanese side showed full un-
derstanding of our policy of improv-
ing relations with our neighbours and
expressed their appreciation for the
contributions made by India towards
ithe atmosphere of cooperative rela-
tions which now prevailg in our sub-
continent.

The Japanese side alss noted the
role played by India in the recent
Belgrade Conference, which reaffir-
med the broad direction which the
Movement should tske in the years
ahead.

As Members are aware, Japan has
made many significant contributions
to the economic growth of India and
is one of our major trading partners.
Our discussions on bilateral matters,
t-erefore, reviewed, with satisfaction,
the various fields of our bilateral co-
operation. We both agreed that we
must further promote our relations
in the economic fleld and encourage,
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where possible, more examples of
joint ventures in thirg countriés, We
also agreed that we should expand
exchanges in the cultural, trade, sci-
entific and technical fields. Already,
official-level talks at various appro-
priate levels are taking place towards
this end and this process would natu-
rally continue. It was agreed that
the second round of Ministerial-level
talks would take place in Delhi next
year at dates to be mutually agreed
upon and I invited Foreign Minister
Sonoda to visit Delhi for this purpose.
He accepted my invitation with
pleasure.

While in Tokyo, I was received by
His Excellency Mr. Fukunda, the
Prime Minister of Japan, and the
Ministers of Finance, Inter-national
Trade and Industry, Construction and
External Economic Affairs. Prime
Minister Fukuda characterised Indo-
Japan relations ag having achieved
heart-to-heart accord and he is look-
ing forward to a visit to India at a
mutually convenient time. While in
Japan, I also had the opportunity
to meet a cross-section of academici-
ans and intellectuals, businessmen
and others, who expressed the keen
desire to intensify contacts with India
in their respective flelds with their
counterparts in India. The Federat-
ion of Chambers of Commerce and
Industry in Japan and the Indo-
Japan Association, whose activities
are directed by very prominent par-
liamentarians in Japan, also hosted
receptions in my honour. .

Between 17th to 19th August, I vi-
sited the Republic of Korea at the
invitation of the Foreign Minister,
Mr. Tong Jin Park. As Members
are aware, the Republic of Korea has,
through its efforts, become g major
Aslan economic power with export
earning touching the US Dollars 10
bilion mark. It ranks today as the
world's seventeenth largest exporter
and it moved to this position from
the eighty-eighth position it occupied
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roughly Sfieen years ago. The Re-
public of Koreg is aleo involved, on
sn inocressing scale, in undertaking
construction projects in West Asia,
There are encouraging prospects,
both for enhancing our bilateral eco-
nomic relations and for working
jointly in third countries, in a man-
ner which is beneficial 1o these count-
ries ag well as to Indiz and the Re-
public of Korea. I was gratified to
note that the Republic of Korea ap-
preciates India‘s contributions to in-
ternational peace and cooperation,
particularly in the context of the
non-aligned movement and in our
sub-continent. Our views on the pea-
ceful reunification of Korea, through
direct bilateral discussions without any
outside interference, have been fully
understood and appreciated by the
Republic of Korea as well as by the
Democratic People’s Republic of Korea,
Our position on this question has
been viewed by both parties ag help-
ful towards the eventual goal of
peaceful reunification which is the
wish of all the Korean peoples.

The Republic of Korea has a great
desire to intensify the cultural links
with India. As an example of this, 1
saw that there is g very active Hindi
Language Department in the Foreign
Languages University near Seoul,
where nearly 140 Korean students
are busy learning Hindi through mo-
dern audia-visual methods.

While in Seoul, I was received by
the President Mr. Park Chung Hee,
Prime Minister of the Republic of
Korea, His Excellency Mr. Choi Kyu
Hah and the Deputy Prime Minister,
H. E. Mr. Duck Woo Nam and I had
a round of talks with my counter-
part, His Excellency Mr. Tong-Jin
Park, the Foreign Minister.

In coneclusion, I was impressed by
the friendship, warmth and the este-
eém in which India is held in Both
these countriés. The possibility of
Cooperation in a wide variety of
fields exist, and I hope that we can
play our part in this process.

vt———

1338 brs, ...

STATUTORY RESOLUTION RE, DIS-
APPROVAL OF DELHI POLICE OR-
DINANCE, 1978—contd,

and
DELHI POLICE BILL—contd.

MR CHAIRMAN: Now the House "
will take up further discussion of the
statutory resolution moved by Shri-
mati Parvathi Krishnan on the 17th
August, 1978, namely:

“This House disapproves of the
Delhi  Police Ordinance, 1978
(Ordinance No. 2 of 1978) promul-
gated by the President on the 1st
July, 1978,

and also the following motion moved
by shri §. D. Patil on the 17th
August, 1978, namely:

“That the Bill to amend and con-
solidate the law relating to the re-
gulation of the Police in the Union
Territory of Delhi, be taken into
consideration,”

Already 45 minutes have been taken
and 2 hours and 15 minuteg remain.
Shri Shambu Nath Chaturvedi has
already taken six minutes; he
may conlinue hig speech and take
flve minutes more.

SHRI SHAMBHU NATH CHRATUR-
VED] (Agra): On Friday last I
was speaking about the diverse nat-
ure of the duties of the police and
its preoccupation with the law and
order duties, leaves very little time
for investigation, detection and pre-
vention of crime. If we have to judge
the Police Bill that has come before
us properly, we should consider it in
the perspective of the nature and range
of police duties, conditions and en-
vironment in which they have to work,
what is the basic goal they have to
achieve and whether this Bill is a step
in the right direction or not. The duties
of the police are manifold. In fact,
no other arm of the Government has
such wide-ranging functions ag the
police. Public peace and socia] tra-
nquility, which makes life livable,
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are greatly dependent on the opera-~
tions of the police, Quite often, the
police are involved in unplessant
dutiez and have to take strong action
and they becomes the target of pub-
lic criticism. The environment in
which they have to work is one of dis-
trust and suspicion. Part of it is attri-
butable to historical reasons. The
police wag conceived by the British
as an enforcement agency ang not as
a service organisation. Its emolu-
ments are so meagre that it had
virtually to live on the people. That
unfortunate tradition has been largely
responsible for its alienation from the
public and its inability to win the
trust and confidence of the people,
Therefore, what is required is that the
police has to increase its operational
efficiency and also to improve its image
before the public,

There are two system at present.
As T said in my opening remarks,
the present set up was governed by
the 1861 Act which is completely
outmoded and which was given to us
by the British. The Commissioner”s
system has been successfully worked
in Bombay State. This Bill is model-
ed on that Act. For efficient funct-
ioning, it is r ry that the police
force has to be organised as a unified
force with clear lines of command
and control in which the D.M.)s
position becomes palpably anomalous
as a non-departmental outsider. This
gives occasion to misunderstanding,
tension and conflict at the district
level. As a matter of fact, the cur-
rent trend is also clearly towards
substantial Independence of the S.P.
from the D. M. the police Depart-
ment, by the very nature of its job,
has tended to become more and more
specialised, diversified and inward
looking, The Commissioner, wunder
the new system, is direetly and ex-
clusively responsible for the main-
tence of law and order and exercises
executive powers relating to law and
order and allied matters which are
normally entrusted to the D, M. The

judicial powers are exercited B the
Metropolitan Magisttate. - There is
no confusion here about the ‘centre
and focus of authority. This arange-
ment is conductive to better discip-
line, and absence of any divorce bet-
ween authority and responsibility
facllitates quick decision and swift
action ang leaves liftle excuse for
indecision, vacillation and delays. It
also ensures better accountability and
provides greater scope for exercise
of initiative. The old system leads to
unnecessary wastage of quality man-
power. Where one high level officer
could handle the work, it provided for
two,

It is very necessary that if the
police work I8 to improve there must
be cooperation of the people. It can-
not be one-sided. If the present dis-
trust continues, with such wide-rang-
ing duties and activities, the police
cannot give its best and the quality of
its service is bound to suffer.

As T gaid, Let ug forgot the histori-
cal background, The Commissioner
system has worked well jn Bombay.
The Bombay police is tfe most popular
and probably the most efficient in the
country, and although this measurc is
a little half-hearted, I think it will tend
to increase and improve the efficiency
of the police and bring it nearer to
the public. I therefore support this
Bill,

I shall move my amendments at the
proper time,

MR. CHAIRMAN: Shri
Faleiro,

SHRI KANWAR LAL GUPEA: I
have to go and so0 may I request my

friend to allow me to speak before
him?

SHRI EDUARDO FALEIRO (Mor-
mugao): I am at your service,

MR, CHAIRMAN: I-cannot call you
before I call an Opposition Member.

SHRI KANWAR LAL GUPTA: I
have ty go, and he agrees.

MR, CHAIRMAN: All right, you
may speak,

Edurado
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him. I.may be ealled.
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but 100 per cent. You were a Mini-
ster in Delhi, I forgot, I am worry.
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Power to make regulations under
the Act has been given to the Com-
missioner in respect of all maiters
specified therein, which include regu-
lating the conduct or behaviour or
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actions of . persons constituting as-
semblies and processions. But the
most obnoxious provision of the Bill is
that the Commissioner has been em-
powered to make any regulations,
or alter or rescind them without any
publication and such orders shall
come into foree at once. It is without
any publication,

This section empowers the Com-
missioner, on the report of the in-
charge on the police station or
otherwise, to prohibit the carrying on
in any premises of any trade, avoca-
tion or operation resulting in or at-
tended with noise, if it causes dis-
comfort or annoyance to any person
who dwells or occupies any property
in the vicinity.
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it e fart @ (wRER):
¥ gfwe s gar§ aw &
wgn B arenyge¥?

st WAy ww U™ . aw oy
g= yaw ogn feard) aw ¥
wYé oY axa faeger Ao A wrar &
s naeqw ¥ faeg wma AR
quc A wrar &1 o A qre qEAw
gt SueY wary ¥ wawaw o)
& amar agf wgar fr few aO
¥ Nd W A e @ o @
W< 9gh 4T g9 wide & o A wr T
g@r fagr gl wgar #r gwWR
arg sdaren § Aifer @ A g
v afew agh oz fgedy wveT wr
g wx frgd Rad &Y o At oF
o & a7 gfaw wrf) wee e
wraa Tt ¥ Wik wgr e vl g
wgh 1 SEF wRk Q% g av
wary WY ¥ awrqr frag oy a¥
Ty WY wgew Wh ¥ g, fgedy
Wied & ary wadard, g fec B
Wt firgaT a8 v & g fe
wa Jur gl g, & ara W qm, €0
Sm gy oqar | Afew qEw T
fe gt fawraa e wrtar gy
o WY ff wEy e gt e
frerey frg vk 1 oy o g
0wt §van) ww wifgg)  wTEr
tho‘tsﬁnw syl m
W § ok fowrw fra @ 1 ¥
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Wt g atx ad § e wmar T

g

What is the general opinion of the
people residing in Delhi? May I re-
quest the hon, Minisfer to kindly visit
the areag of Delhi and find out—talk
to the ladies particularly—what are
their views. They have a pery bad
image about the police, the police ras
a very bad image. There ig no :ense
of gecurity in the minds of the people.
I must tell you frankly, Being a re-
presentative from Delhi, if I do not gay
it, 1 will be failing in my duty.

Wy W v € § 9Owr gw ene
s &1 Afer gad wed oformr
amy w wifgd | wne dar A
gar A fw Adigvr wEe &
o ¥ gy 39 Srg NN Al
& SEF AR gEE™ N
g

weat ¥ gfq wfwc aga w=er
TR ETRT &, ag B oo A ¢
ugi WY wesT I UF NEE-
fex  #amedw waz §, warosy &,
awTy ¥ T wwram @ § AR
gT wTRAT § o7 fefaest § worane
¥ zqTd, 99% wAw § v §Fear F
WA AT EAT g Ag  un Rigen
fafatg arnard) g avar d fr
amf ¥ goer N feirda €
IW AT g% wesr awm ¥ fag
we wfeg fr v 3a% WfgenT
¥ fog, ooy 3t & fag, T
amAy &@ ¥ fag, I gaiw
wl agay wfag wréarf w%) @R
FY & oW o g7 A §§ WK
ax g T A are dw Ta
i du fo W dife gfer
wifeat @& guddaw§ wic fedt
Wt foqmns ) fow w B gwar
Wy ) AT g gy g W
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¥t g frg &1 Iy a4 ofiaw &
arem Yo el oy uw faw
difer Hoara rofr 41 aw qAr
war fr ok Y ga dr § ag R
qifwsr wafe & dad & qwaw
T A &) I v g )
&t afierw Fedrag waT§ Wrawr ?
Unless you have public
you cannot do anything.
g T Hafi o foar WWE
aiy ¥ w9zt 3% Ao Jre ggh
F1 wewC wre oy § e ard afeat
Far D@y oy afl oy ) @
WT ITH  gAAREy, SAer Hifen
#iforg, T ST aF ag & £ oOF aF
g #t gwem gw 7 A g
t wgy §fy felt Y gow
Factdir &1 Afws & aarar g v
wa g G ¥ 9 39 g57 gy
g ¥ 4 39w w9t fgear
W omg A g w0 gfea W,
wAT  FAgG, w6 FATEW A, FH
arard gAY off § TR W 6y
A Y WA g e A
T QT RIET ¥ AFA § IGET W
o v & fagsfgg wiw gfaw
ST qAgY AT A Ty, R §
wife § arey T &

¥ uwr A w1 q@R
T K fawr Hfew ¥ gF A
Wiferr ag & e gfere T afierdi &
g qrrer @Y ayeY § 1 WY wAe
w97 w1 vt AfF WAk A Ew
aff w1 qud wr Y fgew wr g
ax arg ¥ dw oredde wrfaret an)
¥fer uwgs W wa o g
wdy wu wlY Qar 7 g fe gfrer
ufawrdr goewr gewm w¥ ) wed
wry ¥ '

relations,
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gy e e
drear e gy frd § w1 Y aniy,
iy a1 DbwA & wara s
arem feg § Y feay A gwe,
do dagwr qww dw & wdw @)
wrer gferg Y fird §ag agd At ity
baadiad 1 ¥ewneagofawr
ofe SIfpaad §1 MARAATTY
uré? srimfadisafl v a8d aq a%
¥ wiusrd w1 Ivam OiF § A
gfrg o seasa f? Fawgargfe
ag st vy 12 A e
Fomw @y ffag o fag ¥fag
fir s gfag ardy IRfae Fram §
D HF § adiar sfgsrcaifas
ITH A1 Qe WL 9T FRET FW
a1 !

Anyway, I want to conclude. 1
congratulate the hon. Minister, It iz &
new experiment. I do not want to
comment on that. Let us give time to

the police and let it change its out-
look,

s wiw W 98 aos s $ifg,
wreafgy wrfay gfrm®r, o gear
§ IueY aguy, STy afafady angy,
a8 qrst fifeg

WY ¥ arg & ¢ger wAdw
war § oY v f fe foedlt &
Wil wrge Tgw W ww fra
ag wax %) few ¥ o wgdwe wege
aff w0 agoar w1 w9
aNygany bag g gar ) da,
wre vy ¥rg S wd g d fadit ay
HdY wga ¥ wra 66 wyremr w4
o A% T YUTC AT Fov 0
SHRI EDUARDO FALEIRO (Mor
mugao): Madam Chairman, Mr. Kan-
war Lal Gupts, our hon. Colleague
has resisd off statistics to show hOw
the law and onder situation, particular-
1y in Delhi, bas deteriorated dufing the

\



165 Staditory Res: ond BEADRA 1, 1000 (SAKA)  Delhi Police Bill 162

last-several months. He misht as well
have .yaid: that it chas .deferiorated, in
fact, all over the country since the
Janata Party took over. This is. an
unfortungte thing to say, but it is true.
It .has particulirly deteriorated in
Delhl, 1 fully agree with him. Wé np-
preciate ths convern of the Govern-
ment in tackling this deterjorating law
and order gituation, the concern whicn
has been expressed by the Prime
Minister in June, for instance, when
he presided over a meeting of genior
officials of Delhi Administration, the
concern which has been expressed, for
instance, ag Mr. Kanwar Lal Gupta
has said, by Mr. Charan Singh when
he was Home Minister and had a meet-
ing with MPs from Delhi, the concern
which has been expressed by Mr, Cha-
ran Singh who said lying in hig hos-
pital bed that, a8 soon as he got well,
he would have another meeting to
tackle this problem, and to find ways
and means to tackle this problem of
deteriorating law and order situation
in Delhl. But, in the meanwhile he
himself was yemoveq from the portfo-
lio. Now, I appreciate thig concern,
buf then t have said that I feel un-
happy that the solution suggested will
in fact make the cure worse than the
disease, '

Now, what is the solution suggested?
Again I am relying on my hon. collea-
gue, Mr. XKanwar Lal Gupta. The
solution guggested is this. If the peo~
ple are violent, then this violence must
be met with viclence, It must be met
by giving (ncreased powers to the
Palice, by removing .all controls on the
Police and by letling, In fact, loose the
Police foroe on the people who cause-
this viclence. Madam, there is-no at-
tempt to analyse the causes of violence,
why people. turn viclent and there is-
no attempt-te find out. what are the
politicel - justifications, what are the
economic causes and what are the sor
clological canses. ‘We are resorting to-
wha_rwn-msimth olden, days a:
the Maghet doctrine. which: Iafer be-:
cams e colomiali dovtrine and more
571 LSE ‘ '

8. the doctrins. of “that treumatic ex-
perience of Emergency.”

Madam Chairman, Delhi Adminis-
tration is completing full circle. with
thig busipess, We had the Emergency
discipline, then we bad the, Janata'
Party indiscipline and now we are’
§oing. to bhgve this discipline of the
Police Commisaloner. gnd of the Delhi
Police Bil] under the auspices of this
very. Party which camg riding oun the
crest of an anti-Emergency, wave. S0,
what I am objecting to is this, You
are trying to solve the law.and order
problem. by -giving increased powers to
the Delhi Police when the Police does
not deserve these powers. I am not
in a position, due to lack of expertise,
to disagree either. with the Khosla
Commission or with so many other
Commjssions who have condemned
this duality of the District Magistcate
on the one side and the IGP cn the
other side. They have found that this
is not working well and that they are
not co-ordinating well, What I say is:
if you are going to abolish the District
Magistrate, do it by all means if it is
adviseable technically, But, then, at
the. top of the Police force, as Police
Commissioner do not, for God’s sake,
put a man from the Police force, but
put a civilian. That is the only solu-
tion to the problem.

‘We all know that our Administration
ig corrupt, that it is inefficient. But,
it is not only this Administration, it is
not only this Government:but corrup-
tion has beep here for a long time. Also
it 15 not.only in this country but it has
been there in otber countries also and
it is there practically in every count-
ry. But the point that I am trying to
emphasize is that out of the corrupt
departménts, the most corrupt undoub-
tedly, the' most ineftiént possibly 18
the Police Department. A TPolice
constable willinot rest’ quite unless he
extracts RS, 5 from a shop-keéper or
from a Mudka gambler or from a bus
conductor. ‘

SHRY VAYALAR. RAWVI (Chirayan-
Kkil): Mudky rate is very high.
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SHpR1 FDUARDO FALEIRO: If it is
very high in the case of a Police const.
able, the point I am frying to make Is.
theii it is much higher in the case of
the IGP. 'There is a rate for the IGP
also. The excuse or justification you
have mentioned here in the Bill for
making the Police Commissioner a
man from the Police force is that he
will be a senior Police officer. To my
mind, this is not going to solve the
problem. I am personslly aware that
many IGPs take bribes, that many
IGPs collect money not only from out-
side persons but even from Police
constables and other gubordinate offi-
cials for promotion. . .

AN HON. MEMBER: In Goa?

SHRI EDUARDO FALEIRO: I would
not like to mention the place, It is
not fair to identify the person, but the
fact is that there is a running rate,
there is a going rate for promotion of
a Police Constable and in the case of
a particular IGP the going rate was
Rs. 5000.. In my place which you have
mentioned there is a saying that a
thief who steals from a thief gets
hundred years of pardon. No punish-
ment for him for 100 years. That is
the saying. Buf, all the same, we
could not agree with that. A thief
is a thief in any condition,

S0, Madam Chairman, in my humble
submission which I hope will be the
submission of eevryone who has had
any confact or any experience in any
capacity with the Police force for
God's sake don't give all these wide
powers you are trying to give, ‘to a
man from the Police force.

Shri Kenwar Lal Gupta has again
made most of the case which is my
case and he has mentionsy so many
provisions - where wide powers a¥e
given to the Police, I will cite cne
more provision and that 1s clause 47.
Clause 47 says:

“Whenever it appears to the Com-
missioner of Police— '
(a) that the' movements or acts

of any person are causing or are ‘-
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. calculated to causs alarm, danger.
or harm to person or property’’

16 hrs.
He can do whatever he wants to do—
be can extern a person of eveh arrét
bim or do whatever he wants to do.
This i3 the subjective opinion of a
Police Commissioner and no one can
interfere with it. He can extern the
person likely to cause alarm. You are
going to give wide, unqualifieg and
undefinable powers to the police force.
What I am saying is that the powers
are likely fo be abused and are bound
to be abused very soon.

I would like to tell you in this con-
text—it struck me just now—what was
said about corruption of the Police
by no less a person than that eminent
judge of the High Court, Shri Anand
Narain Mulla. He said several years
ago while delivering a judgment in the
case of a Police Inspector who had
been convicted for fabricating evidence.
He said these words:

“There is not a single lawless
group in the whole of the country
whose record of crimes comes any-
where near the record of that orga-
nised unft which iy known as the .
Indian Police.” ’

These words remain true upto this
date. So, it is not a question of cor-
ruption alone but it is a question of
ineMcient people. The police force are
not trained properly. There were 80
many murders commitied in my terri-
tory which have gone undetected—
robberies and murderg are major
crimes which have gone undetected.
Due to their inefficiency in detection,
the police resort ‘to third-degree
methods and there will be no control
on them from outside the police force
once we support this provision- and
there will pe no end {0 it. My submis-
slon is this. Durihg emergency simi-
lar typed of ‘powers were given to the
police. The District’ Magistrate was
there hiit hie was thade inéffective;. We
sll know how District Magisirate's
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signed.  blapket warraniy forms for
MISA detenus.  'We know the types of
abuse of powers that wesé done.  The
District Magistrate was not tuncticning
at all. I shall mention one thing.
Under the Bill these will be an sppesl
to the Administraior from the orders
of the IGP, now Commissioner of

" Police. During the emergency we
know how they acted—the Administra-
tors—and how they became g rubber-
stamp and a non-entity. Everybody
knows gbout the unfortunate Shri
Kishan Chand who was the Lt. Gover-
nor of Delhi at that time. What I am
saying {s this, Most of the Members
may have some experience or the other
about the police force. We have come
.ln contact with them; go, we would
not like to be a party to this type of
legislation where the powers are going
to be given to the Police Commissioner.
They will definitely abuse those
powers. We will come to g full circle
after the—‘“discipline” of Emergency
and the Indiscipline of the Junata
Party, Mr. Chairman, we would not
like to be a party to this.

16.03 hrs.
[SHRr N. K. SHEJWALRAR in the Chair}

. Showmee fwr® (www )
wwfy o, 4% ve few g ow g

fer & foed swcufify wt Sy
LI B

warfy o, gl g oY ofe
WY A AT owee ot
witas fe2aft R0 gw fen
A & ooy owd § e wror o
ifrw  #rag whver wr wfafier
B a § W ey Wit
TR awdt ¥ v Wiy 1 g
T Ay {fe ow aw ve W
AT wife el , awaw gfre o
®i 0 gfwe e )
e 9wt wher
1 e e ¥ gfrw qrr

R WX YIEw §T ETRSY ARIAT
e ur , Wew ww & e o
wiferw  &w #—30 a6t o wwndt
¥ o W W yew e
arfere WY oemeeaToR gfiver Y
oot &1 1947%mw &
W qwHgr §  aF aifat gy
& wraere stonmy 0 fagR
“Srez By o wgre A U oA A
yeos et & sl off woy aegqet
st afefige wot ¥ faer @ §,
TP ehw foar B % 1947 .
s fegre wome & faww o gfes
o my g @ o\t @ wEnw
et A dgl o, O wwewyandt
A A g e gwdor W ¥ frg s
fear 1 Wit ug @vr @1 v ww
b yfew # wryw ofads g
arterw o Afear & fr 1047
#§ s gaee i W ama
R A W e i) agemaidy
ot Y werg W o), o o
o W ¥ yfew W w9 %
wT g Hfeq wrw g oen
WA 7 K faew ¥wog
wraraerei feafs & oo & ey f
U WY Xw Qe ar wfes
ww W wEw ¥ waiie g,
wfm ar | Wy qutw @ fewe
afgr At W@ 1 wrw, W Ao
wfpnr ¥ | Wiy fage & gt
fr Saow # 110;eileut wely
Wi AW dmzEt & qaw ¥ 75
WAl 9 fewt wli 1wy
oWy @7 grwgd ¥ fr gfee
wfw § fessft ¥, ¥few oy
1818 & wmm «Wy wr wy
¥ owgwer fear | smacoha wiy
o ¥ waf W aw owh
el 1 4fee Qw1888 & qur
T grarer @@ 1861 wr.
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[ trame freed)
gfee TR ww g & 1 & W@
ot i & W wgm wgw §
fe wagfre wrufasmc € 2 Afew
wrtfas wiwere 7 € 1 ©F ¥
atwR ag wed } o

el am Rag fam v
wrgmr § fsr oww Wewfowr ¥
151 =y § 151 4 ¥R
q9R 4% ¥ IFC 149 WF
gfee  Hragel, | gfwe g,
ofvr & st X ¥ olowred
ofre femflt & S wc A
gfre wfave as @ o efeerd
arar & ¥fex sgt ag oo X wrAr &,
aft e gw amwm af od fr ey 3
i wrr fora¥ § fe "gfawawr & o)
wfasifal sk wfeweg dfer & wi-
w1l & ¥ Y et ofr wray &, fore &
sty awer gfew W .7
ux acs @ o faofeat &7 ot ofs-
w3 ARy § O gt aew v IR
faafedt M ge-wiedfawt = F4-
arl s O ¥ ¥ watar gEd
wrg wr vwihfew W & wfire
¥ Q1A wfuwrcghre sfawrcd &
sy av N g ) wav Y At
gyt oY, AT e Ay § 7 108
warsdY, 18 ff warely ¥ wry gfew
¥ sfvrer  wdnff ) & aaT ey
g, fea qu ¥ are I ¥ o wngd
g7 qw Nfae § i e
¥ qr wid awm ¥, wgrwam 37 WY
dorr Iy & 7w K wfit Awn
# §Tq AT qOAT ATRATE |

vy 21 ¥ agt faad § fe —

“sifirgrr ¥ syedn 311 W% Fraa¥
¥ Ineent & weftT @R g, gfre s,
gfora wav wraw, gforer v g gfoe
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sve  Iyrgi, gfte sfer it
ar gury dfer wr E e wigandr
wiwer dfer & fet uferd W
Fresifirfue & W€ it dw 2 ®m

g e e v dman® 7
g wrT & firdaw & a1 que wigd §
i vt Wr: A g ST Tor & TR
# faar vyt qr Ay I I gy
& ar wmge ¥ T At WG, A
e miy §7 @ fEedr ¥ qom
Iy § fo oy fey ooy ¥ S gy
¥ AN E | wTr dx AT I IEw
arredt w5 Wty wied ag Y aer s
WY &y ¥m F gEidm ) #F mko
drodto WYX o qro &Yo ¥ forwr a7
¢ fn g ag ovay & ox ag o
fear o ¢ wod ag A & 5 ww
¥ nfrsrd fa woqe § feedr zow
&1

wanfi wive . we  aEna

wifrg -

oY o fod ;g wiede
faur 8, o ¥ o | gy § o
WTT R T OF &7 T e ey ¥
o arr gad &, "y ow 5 Hifog

g gfew o aqww § e
gawy frafea  &ar o s £
1933 % =zt ayrr & wrow gw WY
ofere ¥ feafe we fiear o1 ) ke
oo ¥ fieur ur i oy gud ddifaer
wfiere  sfewifat &Y & @ &
pt mfew Ay govre ami v g,
ot §, e x an ar v Y ¢
i wlw w1 &,y 1 der, A @
21 vt oreg & gfore 3w wear )
oy qny AW e vw weonftd @
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2.1 2 qEc svE X s e e el
€1 fomft oveft g ¥ ar g £
w oar e wawe d ! wg o
A R0 wg 12-12, 13-13 W&
o 1 Rt g g
wr et ok fere feor 4 7

# 1y ¥ frde wor v § e
wry fafwe o & xo ¥ oy for Siforg
fir e e SR wavw oy vl |
(weam ) gratw H off F &, W
GON gHfcwd aw g o
w19 %Y AT § i e wdt & ek ?
difzr ¥R & MW 9T I qFe o
¥ agl gW W ayar 4, W
aF wom Ty g 1w oy §
v www  SewfEl o g wfe-
s o & wgX g gw o
I o wERE QY e we wwy §
A A wrAr qar omfi @R ! ¥
X O A AT Y W A g
waw dar wrfeg 1+ wE W R
7% WY Wik qre %y e R gw Y
H &1 2Y A and gk ¥ forg ooy Fe
ST & aAi AT AT AT WY WAGAT
*T RITUTATE | W NG AT WYY
¥ fog st farn o afeg o

ug wgr-war § f sl agg o
AT AT WL, ATOE WRT R EH
¥ forg et ot Frfier Feand §1 o
8% wg vrek oA ot et}
59 ¥ %7 o7 1894 ot of & Afww
wiawew o Wt € 1 uw
AT W gTel W AT wR W
Twg & wrrewwet fgfer e andft §
At war feaftr §1RY, wawrarT wre
o wad. £ . e e Y g deae
e 4 - frcwfiowers s, 50. i g0
Wi

mmlﬁwﬁ'm w Qar
AT Y ot wfirwre amge & gyt ¢ wwar
§ 1w forw whewre & fageer fom
§ St # agt sofver W vt 1 T T
oy § fic g feafy ¥ =g sk v
W wmam ! oxw ov ot W QR
firar § s & W ¢ 6 v AT
fpare w1 | fiedly wor w1 2 s
fazr wrar onfigd

T AT 109 ¥ fiwy wY gy orrar
§ 1w arr & feme afgar e
pimard R | g e G § o
A wfey | fra Wt ¥ W
frogae v @ € 7 AR faar@ &
a2 %Y, afewr aE & 42 WY, el o,
T 2 A VI IR W AT
wree gu @ few o fear smom
dfirer o gfom, T b, o wrfomd,
ux fref g £ ah W ofy 1y -
werr, fewelt, wvar€ anfs firefy org sar &
ot TR forg R Al TR RN 9T
WA T T T YR & w0 a3 g
T wRt § oY I gfew 9we Wt
@ AT ¥ ez e A ek ant
F oy AR o @

S ENeT A gErT § ok e

2 e T e Wl g T W W
- fir weY srarcfrfie s dorr avrr wrfigd
X¥ avg w1 Agerq fadew Qo
AT g | @ areR owwwrh ¥ gEn

oy Ay fary v wfigdr | € W
off 2z . 1 e w arw e
ufire iy T §1 g fow
gfrg aei & gw gw ¥ W@, I
Koy oY R @ gt gt femgre ¥
gw  gfere 3@ qX 575 WY ad R §,
T T qrege e § TENT Nw
uzmitmwmwm

wiior qiw.dwr - St f ¥,
mm-vmiem L
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[sfr Tt feardr),
4 ¥ wfew #E W e & o En
o ¥ qyar § e v iw
W ¥ oitfw wan wr ador § o el
¥ 18-18 %2 w7 W 997 § A
IR W ST Tw Y P § )
R qx ¥ § ) 5T 9T ST Ay
wfed
¥ wet & ww & g e e &
wrdar v g w fadaw w0
v ufify & 4F agt v wodt <y
¥ o @ a8 W 9% T i Wt
oY 919 &2 |
SHR] DINEN BHATTACHARYA
(Serampore): Sir, at the very beginn-
ing, I want to ask when a Bill has been
introduced here to give fullfledged
statehood to Dethi, why bhas this Biil
been peparately brought? After all,
police function comes under law and
order, If you have got anything else,
you may state it. But if you are sin-
cere in giving Btatehood to Delhi, then

this police administration shoulg also
come under the same Delhi State.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Statehood has not come as yet, only
the Assembly,

SHRI DINEN BHATTACHARYA:
There 13 .another Bill for that. I have
got experience of the system of the
Police Commissioner. Some of out
Irlends may be gorry, but one gentle-
man whose name was Siddhartha
Sbankar Ray, who was Cabinet Minis-

_ fer here, was asked to go to West
Bengal and rule over there as the
Subedar of Shrimati Indira Gandhi,

SHRI RAJ KRISHNA DAWN (Burd-
wan): As the Maharaja,

S8HR! DINEN BHATTACHARYA: At
that time, you will be astonished to
know, though the Palice Commissioner
was there, the Inspector (Janeral of

- Polloé s thiere, still there were mass
killings in Calcutta itself, and nothing
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" wis ddne by the Police Cpmrsissieoner
. or hy the Subedar. who had been gent
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the:atomhonbohal!otthltlldy,
Her Majesty.

You are saying that if the Delhi Ad-
ministration has a Police Comniission-
er, the law and order situation’ will
improve. I do not believe in i{ because
whether it is Bombay or Calcutta or
Delhi or Madrag or Trivandrum, the
system of the police, the character of
the police, hag not changed, whatever
Tiwariji may say. I have got every
respect for him. He fought for the
demands of the police, and he fought
against the British Government. I
have got every respect for whatever he
has said, but whatever system you may
introduce, the Police Commisiioner or
anything else, so long as the socio-
economic situatlon is not chauged,
you cannot bring any change in the
present set up of the society of the
Police administration. Where did they
get this system from? They got it
from the Britishers who ruled over us
for & hundred years. Nothing has
changed materially in the police in any
place even after Janata Raj.

We may be compassionate, we may
consider their demands, we are trying
in Bengal, but we have no hesitalion
in saying that we have not been able
to change the character of ¢he police
as such. There are policemen who arg
bad, there are policemen who are g0od,
but as a whole {f you take the sysiem
of police, it hag not changed. In
Bengal we have given them the right to
organise themselves for their demands
and said that our Government wiil
sympathise with them, but their duty
{s to see that the lew and order situa-
tion does not deteriorate.

SHRI VAYALAR RAVI: You have
glven trade union rlghu to the' police"

Very good.

SHRI * DINEN mrﬂcmnw.

" We have given fhein the right to orga"v

nise themselves for the redress of thelr
grievances,
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i Sonm: pecple SAVY,. S0me people
may sy it ﬁ“mumk, some
people may say that #f will ‘create fnore
indiscipling in the police, but we be-
lieve that it will not be so. We think
that they ghould be treatad as ‘human
beings, ang they should serve the peo-
pie as their saviours from the anti-
socials and the criminals, and other
offenders. With this view we have
done -it, but in the Bill as has been
introduced bere I do not find anything
of that kind.

Even after the Janata Party came to
power, the law and order situation has
further geteriorated, Certain figures
have been given by Shri Kanwarlal
Gupta who belongs to Delhl. It is
mentioned in the front page of today’s
Indian Express that there is a rise in
crime by 35 per cent, crimes of all
types, robbery, murder eic. At the
same time, you will be astonished to
know that when our second United
Front Government was in power in
Bengal there was a furore here when
some people maligned our State Gov-
ernment. At that time, Late Dhawan,
who was the Governor there, made a
public statement that it is only in West
Bengal that ladies and girls can move
freely even after dusk, while hig dau-
ghter could not go to school or college
alone in Delhi. The situation in West
Bengal at that time was very vividly
described by the then Governor of
West Bengal, Shri Dhawan, by that
statement.

SHRI VAYALAR RAVI: Many peo-
ple were killed and ladies raped in
West Bengal in those days,

SHRI DINEN BHATTACHARYA:
That was done by the police, in collu-
sion with the goondas who were hired
by the Congress and other parties like
yours. Then 1,100 - of our partymen
were killed and many othe: crimes
were committed. That took place be-
caite the police and the goondas con-
nived with the then Pol'ce Commis-
sioner, who wag really the waster-
mind for'the rigging of the elections in
West © Bengal. in 1972, as a ‘result of

whlchthc::wmcmwm b4
there is a big change and the people

" are mobilised, they got the courage to

face the goondas. That is how you are
now able to see the cther side of the
picture jn West Bengal.

SHRI VAYALAR RAVI. Now the
goondas are with you.

SHRI DINEN BHATTACHARYA: |
know there are some people here who
ape out to slander a Government,
which is being run ably wlth the co-
operation of the people.

I would suggest that the police should
function under a full-fledged State
‘Gopernment. Let us not have any
fetish about the Police Commissioner
system. You are saying so méeny
thingg about Bombay. We know what
is the situation obtaining in Bombay.
Bombay is not safe under the Police
Commisgioner system; so also Madras.
In all those places gambling has in-
creased, bootlegging has increased and
80 also other crimes. So. in spite of
all your good wishes this change can-
not deliver you the goods.

Lastly, I come to the recommenda-
tions of the Police Mommission known
as Khosla Commission, about which
Shri Tiwary made a reference. You
must look into the real grievarces of
the police force. Now the low-paid
constables have sometimes to do Suty
for 24 hours, most of the time standing,
and for that they are givea n poor pay
packet at the end of the m~nth. Even
the ASIs anq SIs are not fully satisfied
with the benefits that hey are now
getting. 8o, you kindly lnok into the
recommendations of the Khasla Com~
mission regarding the emolumentis the
amenities and other hene'ts which
they have given,

With these woz:g T have every
reservation. to support this Bill fully.
I will give my full-throated suppnrt to
the Bill when you brirg it after Delhi
_becomeg . a full-fledged Sta‘e, after a
full-fledgeq legislature is egtablished
and the elected representatives of the
people of Delhi run the Statc, 'Theo,



ot L TR TP T TURCEW . ETO

IShri Dis ms,x tath ]
-the Police Commissioner will be under
that Government. In that .case alome,
you can achieve the goal.for which
you are bringing the Bill. 1 conclude.

't farrire wrey (d-feweft) :
agve, gfere & wrady e amy W gu At )
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-y ey Wyt ¢ Yo § altcoprie)
s W ey at § fr el okt &
g e W WY 8 wd & e foek O
faww 12, 37 %Y gx AT avT WW
g ¥ wer wokk § ot 39 & A
I9 e Wt dforde & qre Sl R
e & o qW g v & farg oy e
w1 fis it Wim, Erdieywe Wi ot
T arait ®) et Rt § o gafag
wg {¥ femrer WY oy weer & 1 o
ag g1 & s qeirden A § + Tx fert
T & fag T WRi Stemr v T
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Because of its own character, because
of the habit of the people, because of
the floating population, because of
hearness to other cities. because of
industrial unrest and industrialisation
~like Faridabad, Ghaziabad and so
many other things.
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 wifely & wad ot g Qe efvrer e
" frerar wig, ag wloer @t o afi &
feemgruey, foad raiige vefiwdt
wr of, w9 & (e g 9
afra feefr h Wi aF | gad wEe
¥ Wit o7 oY oY Faevel) & ot € o
anarg g ghT 1 xa sTHE T Twr
frrere w5 ¢ re oY g ¥ awrelt AT wifeq
A fesf R sk g yee fram
LLICIR fif o]

war §% wrT & gy ag 447 Aor
Ak AN Aradr ey o
& 51t o gaa deew wear § 1 odr ¥
T dzx i g K gaardern e
Fo g aY arg ¥ dar argar 1w A
FAMGUATFAETHG T6 w9 W 4T
Iax &y 2T adar € azafradian
qdt ez S & aq § g7 o
1 qid wAr g

SHRI VAYALAR RAVI (Chireymn-
kil): This Bill has been debated from
two angles. Madam Parvathi Krish-
nan, the hon, Member, took objection
that while the proposal for Delhi
statehood has been mooted and even
the Bill has been introduced in this
House, the absolute authority given to
the police in the Delhi Police Bill is
undemocratic. \

Delhi is the capital of India and it
has a cosmopolitan population. They
come from all areas and States and
regions of the country. They must
have the protection from the govern-
ment and from the administration, It
it a fact which everyone knows and
everybody complains even in this Par-
liament that the law and order situa-
tion in Delhl is deteriorating and the
Police is not in a position to control
It will pot be too much, I think Sir,
it I may say that there is an ineffi-
clent Police system in Delhi. On the
floor of this House on many occasions
Members of Parliament have demand-
ed a new Police set-up in Delhl,

That is why the Khosla Commission.

" Report.or whatever be the réport, has

been “accepted by the Government,
Some problems arise because of this
Bill, What will happen firstly when
Delhi becomes g State. I want to make
it very clear that the proposal to make
Delhi a State is not in the better inte-
restg of the country as a whole. This
is my feeling. It Delhi becomes a
State—of course I shall gpeak on the
Bill when it comes before the House—
I shall take the opportunity to warn
the Minister that there would be trou-
bles because Delhi is the capital and
many people come here and live here
and if you make it a State, you will
only create many problems for the
administration ang the dual authority
will function here. This is g matter
to be considereq very seriously. The
state-hood is a political decision and
it is not a wise administrative decision.
It is subject to the political pressure
from your own party. That is my ob-
jection to it.

Now, what will happen? The Bom-
bay Act is with me. The 1LG.P. will
become Commissioner of Police. You
have copied many things from the
Bombay Police Act 1951, The Com-
missioner of Police is accountable to
the Administrator and then who will
be accountable to Parliament? What
is the position of the Metropolitan
Council or the Assembly that you pro-
pose to set up. Will the Police Com-
missioner act independently of the
Government? May be, the Chief
Minister or the Chie? Executive Coun-
ciller or whoever he may be will not
have the control of the Police. Does
it mean that the police would be
answerable only to Administrator?
And ‘then you are answerable to Par-
liament? In that event in every ses-
sion we must have a discussion over
that. I do not know whether the
Home Minister ig going to control the
entire police. My point is--good or
not 1 am not going to say that-—ihis.
I want to understand from you-whe-
ther according to this Bill, whether
Police Commissioner is' answerable to
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the Administrator? You have -
clarify - this, ‘That is the abiaeﬂon
raised by the lady Member in this
Resolution. I won't call all the police
personnel are corrupt. I do not want
to brand them gll as corrupt. They
have to protect the citizens. They
have to maintain the law and order
and every other thing. There are
many corrupt elements in the police.
1 do not want to generalise by calling
them all ag corrupt. To-day I read
somewhere in the Indian Express that
a police man came and asked for dahi
from someone which he could not
give. He arrested the person. He hit
some one and someone was killed.
This is the thing which is happening.
‘We have to restrain the police. We
are guided by .the Police Act of 1861,
a century year old Act enacted by the
British, the then Rulers of India to
rule the people of India when we were
under the colonial rule. Even after
thirty years of Independence we
could not change or modify that. We
have amended the IPC or Cr. P.C.
But, Bir, we could not effect any re-
form and make any amendments to
the Police Act. I want to make one
more point very clear. You may re-
member that two colleagues, M.Ps
met with their tragic death due to
accidents.

We are scared to walk on the road.
Vehicles can hit us. Who is the law
breaker in Delhi? The Military vans.
D.T.C. buses, Police vans and the dip-
lomat cars are breaking the entire tra-
fiic line. I wish -the Minister goes
incognito on the roads of Delhi and
see for himself how the vehicles are
plying even when there is red light.
There is no rule at all, for the mili-
tary vans, lorries and the D.T.C
buses. I should call them the death-
knell, It is horrible in Delbi We
have lost two comrades.  There is no
modern technique introduced in Delhi.
The police keep on standing on the
roads for hours to-gether. You sheuld
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-traffic. system. Nobody can drive at

& speed more than 40 k.m. The police
immediately checks up the speed, That
is the police administration in Madras
City.

Such an efficient police trafiic ‘cont-
rol is there in Madras. Here, you
think that one police man standing
and showing his hands is enough to
control the traffic; No, ‘it is not I
would request you to find out what
the modern techniques for controlling
the traffic are and these should be
there as a permanent measure for
twenty-four hours to have a watch
on the traffic system, This is most
important. The police man being ©on
duty for half an hour, showing his
hand and then going away will not
solve the problem.

I would like to make one or two
more points, because when my amend-
ment comes, I will speak at that time.
Now, jf you go and see the condition
of the police barracks, you will find
that quite miserable and horrible. Are
they cattle or human-beings? We
want them to provide protection for
our residences and for us but what
are the conditions in which they live.
Why should I blame them and say that
the policemen are corrupt? In fact
they are forced to be corrupt. How
do they live? The census have shown
that eighty percent of the policemen
are TB patients. Have you provided
them proper medical care? Have
you provided them with proper shel-
ter? No. They live in the most hor-
rible conditions. What sheiter have
you provided to -the policemen who
come in connection with the security
of the Parliament House? Why can’t
you provide a small nice ghelter for

‘the policemen?

1 would request you to come and
see the beautiful shelters being provi-
ded to the policemen in Kerala. The
Kerala Housing Board is buliding
these houses for the policemen. We
have completed thoussnds of houses.
There the scheme is to provide attach-

ed houm near the police station to
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every police man. Why: can't you:do
that here.

1 demand, that the grievances of
the policemes should be properly
looked into, Proper arrangements
should be made for education of their
children; they should be provided
with good shelter and medical care.
You must give them minimum neces-
sities of human life. This is most im-

portant, Only then, we can think of

doing away with corruption,

There are certain other clauses of
the Bill on which I will speak later
when 1 move my amendment. Wide
powers have been given to the police,
to which I take strong objection.

MR. CHAIRMAN: You can have tWo
minutes more and finish now.

SHRI VAYALAR RAVI: If you
allow me to speak at that time also
for one minute, I would like to make
my point. -4

Sir, wide powers have been given to
the police. The Commissioner of
Police has been given the power to
appoint special police officers. Any
able-bodied person can be appointed
as a special police officer. What does
it mean? You want to make these
appointments political appointments.
You want to give the powers of the
police to irresponsible people. It is a
very dangerous clause. We oppose it
very strongly. The licences which
are gupposed to be given by the
Municipal Corporations would be
given by the Police. If there is- a
script of a drama, which has come
from Kerala. you have to make a
Hindi translation of it and give it to
the Police Commissioner for permis-
sion, What an sbsurd cleuse? Like
this, there are many other clauses
also which are quite objectionable.
They ate alsp being given powers
with regard to the performance b¥
artists. That ig not correct.

Lastly, the polive have been given
powers to obstruct any genuine trade
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union movemant. in the railways etc.
1 take very serious objection to it.
It the workers unit and have a proces-
sion, the police can intervene and dis-
perse’ them. They can do this in any
kind of demonstration by the wor--
kers.

I would speak at the time of my
amendment. I would only say here
that -as far as this Bill is concerned,
very wide powerg have been given to
the police; these réquire to be a little
more controlled. Unless these powers
are suitably controlled, these are like-
Iy to be abused and will create more
problems than curbing them.

With these words, I conclude,
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n¥ ) ¥ g qww AT
# xfr 3o &1 W0
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[ ware - wa )

faeslt % gferg st amm
Qw ag8 warew waw §, Al wre
£9% w9 §re ¥ waw gsir W,
At gz K & gr R g
st aey wX §F s agfens

g

*SHRI S, G. MURUGAIYAN
(Nagapattinam): Hon. Mr. Chair-
man, Sir, I welcome the Delhi Police
Bill which seeks to model the Delhi
Police set-up on the pattern of Police
set-up in Madras, Bombay amd
Calcutta.

At the very outset, I would like to
point out that the Police in our coun-
try does not give protection to the
poor people. The Police feels that
their primary duty is to guard the in-
terests of vested interests. In fact,
1 should say that the Police has be-
come the handmaid of haves in the
«<country and the have-nots are left to
fend for themselves. I am sure that
none in this House will contradiet me
it I say that the increasing number
«of etrocities being perpetrated on the
Harijans and Scheduled Castes is
mainly due to lack of police protec-
tion to them. You will find in our
country the strange phenomenon of
the culprits going scot-free and the
victims being punished by the Police.
In the Socialist countries the Police
set-up is geared to meet the social
needs of the people; their primary
concern is giving protection to the
<common people.

I can adduce the cause of ineptitude
on the part of the Government in
reorganising the Police force through-
out the country. It is not enough to
make quentitative change; it is
essential to have qualitative change
also in the Police force of the coun-
try. My suggestion may be treated
as unscientific. Yet, I would like to
suggest that 50 per cent of the total
recruitment to the Police Force must:
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be from the ranks of Scheduled Castey.
and Scheduled Tribes qnd other back-
ward classes. Then only there can be
a semblance of police protection to
these people in the couniry. I am.
sure that the hon. Minister of State
in the Ministry of ‘Home Affairs, who
is also in charge of the welfare of:
Scheduled Castes and who has pilot-.
ed this Bill, wil] bear this in mind
for future action.

I would also say that the Police is
being administered on the age-old
British pattern. The 1861 Police Act
is the legal frame-work for the func-
tioning of Police. You can imagine
how outdated the Police functioning
wily be if it is to derive strength from
such an outmoded law. The Police
in the country should be reorganised
to meet the needs of the people of a
free nation. As the population grows,
the needs of the people also multiply.
The Police force must be reoriented
in such a manner that the interests
of the common people become the
corner-stone of @lj their activities.

Coming now to Delhi Police set-up,
I understand that 20 per cent of the
Police force is allotted for transport
control, 30 per cent to protect the
V.V.1.Ps and V.I.Ps in the capital and
the remaining 80 per cent is to look
atfer the law and order situation in
the capital. Even this 50 per cent
gets diluted on the days of political
and lebour agitations in the capital,
on Republic Day and Independence
Day and on the days of Public Re-
ception to foreign dignitaries visiting
India.. Besides maintaining the law
and order. situation, this 50 per cent
Police Force is also to look after the
interests of sizable foreign communi-
ties serving in the Diplomatic Mission
in Delhi.

While the population of Dellki has
gone up from B5.lakhs in 1858:40 about
60.lakhs in 1078, the Folice. force has

*The Origina] speech was delivéred. in Tamil
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not been augmented in the same pro-
portion, Whils the population has
grown by 12 times, the Police force
has not been strengthened even by 3
times. You can well imagine the
gituation that the Delhi Police has
only § wireless wagons to cater to the
needs of a sprewling city. I suggest
that the Delhi Police must be reor-
ganised in three distinct categories—
Traffic Wing, V.V.LP. and V.IP. Pro-
tection Wing and Law and Order
Maintenance Wing. Each wing must
be well-equipped with modern scien-
tific gadgets. There must be more
Police Stations in Delhi. The Police
strength must be increased. The pay
of a Constable is unfortunately even
less than that of a peon in the Cen-
tral Government. If a constable can-
not maintain himself and his family
in a decent way, how can you expect
him to maintain the law and order
«ituation in the Capital? I suggest
that the pay-structure of Police must
be revised immediately. I would also
suggest that the Delhi Police must be
given training in their public behavi-
our. They are known for their
‘thums’ and ‘thumko’.

As my friend, Shri Bhattacharya
pointed out, Shri Dharma Vira, who
was responsible for the removal of
West Bengal's Progressive Left-front
Government, has been made the
Chairman of Police Commission. In
his public meetings, Shri Dharma
Vira does not hesitate to blame the
politiciang for the worsening law and
order situation in the country. Such
a man should not have been given the
change to preside over Police
Commission.

With these words, I conclude my
speech,

Wo T W ey (W)
aamfy Y, feey gferm fam foeefl &
€t sreewdrw § g fag fads
wnEA vear &, 8fFw gw A W e
feeelt vy Y o, qulAg O A
FArr W gaar f wiwwy 0 @
2571 L8
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\T¢ waew # afl frdee wow -
TQPa qgy & 3% & are § {@Hodw
g AT 4T —

“The Commissioner of Police sys-
tem should be introduced in Delhi.
He should be of the rank of Inspec-
tor-General as he will have to deal
with Central Government Ministers,
heads of armed forces and other
departments.” i

74 fac¥ g o (o aga &
ug faw 4t s w1 V@ g, sl aw
a1 & g &, 3dw famcgw ww
LRI AR LA e R
wega:  faeer & ylaw  wewa &
X § wg Wi oam gt € &
gatmqer feafs wam s+ &0 WS
g7 @ faw A Tw wat lad
§—"g-Hn-se-fe-awA i gfanis
17 I8 8 faar war av fx fewh yfaw
Fr aqareyr frad gaagres &+ A
Fz ¥ afs faeitar g2 fae faur s,
A1 3¥ 30 FHC TOY T wHET F
W oqEA G | WIATHEFT E 20
FAT & 30 WY TAX AT, HeA-HOST
FTI 15 AR & 2089 "qL i
I wiwE 1971 & &, w9 ATRE W
g war 4T 1 §F Wiw % {9 ggr
rEq a5 di——Eq< & {om, 5 gaiv va
¥ 10 gure s g—IHavgar feafa
qErar ¥ 1 AT FEH AT anwead
wg ¥fy e # gy & f&fw Wi
et %) feafs age gubaqi

fafewr wwwa & T § AR,
grad i wewar ¥ gfew s &
fwz ol af 9 M gufae @ ag
ff fr & agi o o syerd nfiw &
famm sty avEd | WfEAwaEw

i & fog g& g1 & dwA @ |
#f &1 wa @ fawass g
T Nigew uwm ) gafEg gfew
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[ w10 Tt fivg )
w|AAT FT M Mcd § WX I| HO
g4 A warad a4 gfew st
T & a1 wrear g5 g€, yfew wram
Fu3, (AU ¥ 58 wfigwr  oF
A8 AGw T AL GET Y
“Next to the blessings which a
nation derives from an excellent
Constitution ang system of general
laws are those advantages which
result from a well-regulated and
energetic band of police, conducted
and enforced with purity, activity,
vigilance and discretion.”
LCIEE ERCCIE P I (AT il T
Afs w7 F g yfrs sfav Srervean
¥ a9 TET FY or4eqT  ATRA AT,
*5i fEam el T@A I
Y afiavw g s wfaw fadas
% gax wiar ufscA g Eares
¥ AT FY WA BT GAHT ) g
g wrams & fr wa gfae w1 gao
wiam A ar-yENEA w1 Ew AT
¥ wsgi avg ¥ arew wfgm o wal
it gfwe wfaer g a7 § At Jo
QAo =TT W, 7 &1 HgaT &I
Delhi police is 40 years behind the
Scotland Yard.
e & 37/ o wred aaHIe A
B srdaraqyamy i § O &
wrefadi FrowT cTEF | 39 X qe
@ gfaad aff ¥ v &, 34 Y
ard gfagid T o7 A gAY TR
faalt A& aa ¥ o9¢ &fqg ol & A
arw w% AfR Iy iy v fag
gz aff &1 v yr3rwfrrfoa 1w
Afew gay sifrs Faere 3% & @
wIT I W AN Y Ay TN,
a & st 7 govawr X% A
faeely & gfaw armargy & faw go ¥
o AET ) fTHEE A S wg
A wgar wrgn §, Tk oifew qm
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o Wt ag & oft, fe s R @
F gfrw gewa ¥ o ¥ oy g
t: '

No third-degree methods with any-
one at any time.

A aa N d sy ad M Fagegar
i e gfere & feg s ot e,
wrar-dfgar € wnfea f wr war amar
yferd 7L ACRATRT. 1T T HL BAC
Faw sfaar @F, @i of
Wi 9 W oATq I w1 A aangd,
1 a4 A I )

«F qra A & ag wgmr wgw fa
¢ 3w ara T s T vmE w5y
aem g R & bew AN wou wgeR
qF wuuqife sa fardll 1wy 27
i &y wT & o wdr g @Y R, A
e gar B e g faw @ gae
afefs & d% ¥ 1 w7 gue feedt
wveg w1 At W W A T
a1 I usy § fawr wfusr 35 @
aqTeqr gt § 97 gu o1 faa@e §
kT #i  Prw 9w A% 94 Fiwfeny
& ®Y Ageqr w9 FIAT AR €7
guar Hk awyw g Wiy, @ a
oF 8YE a0 'y fGF w1 vy A
FY S wigyry ¥ 1 ;A @ §
Wl qAG avw agw & ofew suwedr
o7 Wi AE R § 1 # sa {adww
F1 yadw A% wwm wfvw & 9y we
g 15 sirgiey Qa1 A gy
FRA" ST § Y, TF FAAT K7 EW
w1 «ff o wign 0w &
gz ia fa Tram B adr £ e wY
A A WrSE AT ewed B O
st gfers &t afgar & & ogd ww # T
& 470 Wk o & wfgdi w gena W
T a¥ A

whardt wefte fey  (ifiverege)
waie weg, ag qw god Ll

2 ee
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N Y § T ¥ wel o Wi white
qUeTT WY oY g dardr g wf o
7z g &7 et g2 WY & T wa
ATy wAr wewre Wy A g g af
¥ wifeds FwqE aarh w awrd
woft g A § 1 T AATEY AT W
W WEFAEX A ¥ ! v g
feedt Fr sy wraqt 27 & faq s
AN E D IAATIIAE Y qN K
|r % NE? awady g § fr
arfe Wo FT AR g wT 9T ofew
FAAT TAAT 1 IaAT FF A
giawic *fer

wix A% g fowgas Wr g fe
e & e vE afgsrs 5 W g
1 37 @z wfasrc gedmre s awdr
2 wré mfgw ¥ qwARA g,
3% g ¥ E ST AA AW ITW
AT ATAT & 1 UF W ITRT @A
I wfgerc I@E

REERT WAy T wZ qr oY gw A
qIX BT Aif-wry wgd ¥, gw e
A B wEd § a7 At Ot # Aty
97 ZAX  wER AT & 1 w@T WA
WA AT Rrag AT drar ot wE-
qF qUET A AT, BT G
wsgt AT § 7w o X wEr 9qr
fx gagt mrsre Ay TN M A vy
IGgT L)

qrx wry faodr agrdrg w7 ¥
ar fgedr Y aurdrer w13F &1 wow
Aiqw o e fom faai § ayrd g
47 A 3 v wra fedt W
g1 Faar war qr, faodt wg &1 wm
giwg & faara fwa) 9 oar, argrg-
fefi ¥ qgd < fagr wr qr Y 5
feti & wifeat wic af ¥ qd fasgw
gt g1d, wge & A T ww gy
F1 wid 37 fr Yor foerd st T
@ Ay fag ww 2w g g

w1 foanfy 7 gY ogi e T A HAr
¥ wie agi ™ gfem s faent
AT Y avegtaT SEwar T 7T
wm famre o f g ermg 1 e T
# qfre gufrege & faaft foedav
fraw wewd) gEyw gfew gafie-
e T 9 & S 71w fwomu A
a1 Gar WY faen A1 qg @y ¥
fear W + wrw & wgd g7 SETT
qEuT WYT AT Agw g1 a4 gAlwl
ofrs ¥ ore &y agw & agy § wfes-
grug § smo g e AR
sifgy AT ag ar fw 97 s gl A
§ gawr g fen onan 407 R A 2w
& & gawrfed Wy ag na &
wx 9T qgwar §, fwav B e & AT
FArgr wr AT & fa (9 owg sesT
wrAT &1 qg ;I A e faA A
warfaw 1 I @AHTAFE AR,
Fewi & faw a1t gfeam =ifeo
IaHT GIeT Aga fecwmt T F qwA
&t wm =g ¥ewwrd ATgwm AT
9z FAFHFOT | WG IHUF FRLEF
3y § fF qg wa¥ 97 w7 €AW TR
& foq oW & dar &

ot s W ATaEm aEE ¥
wET a1, U wade 3 fem v fw
fggeare § 2w & @ wr@AEE
fadg 9d w8 &t w1 gfaw £
@ fee #13 F@d Ffan go
fro A yTwe gfm A% ax g
afka & w A gu

o o & wgm =g 14 f& glew
1 syrer Wiy ¥ AW & gfew
#1 gaa & gy o a1 FiE g
& §HAT Y 0§ g WAGY, I8 ALY
g gferg 3 wes s WY E Wi
got woeT ot § 1 g 9T W
et aonid ¥ fis wf sl e
i wrft TR § 1 98 A ) e Sheer
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[t e gy’ 107 4R
aar WY wHgy #r TEAst @
wE, 9F wIH woor AT a7 5@
a7 F@i w1, g feod FY qeRC oA
JozT T ATFTT T, I AT T @A
Tifgr + gfaaq a@i & w1y # g
TERFIR QAT & 1 T AgAw
gfar  arl L (i1
frdY w1 ZoTwT war mar, 92 gTwmw
315 fRar aqr 1 gfag 98 7 F0A A%
aff 5T At Wi 37 gyav fAar wraw
1 w3 TATRI FYA AT AP FAT
Ay groo F g Paadt &= oas
AT A FTAL TN 77 AF 93 7470
X g i wff & wEt 9% ug
TEr Uy &5 4F foft gz § Teaqra
awdy Ky wiga § ez ara-
A F wad Iaw qiar frar & 7
a7z aff fear &A% £7€ AT g1 T
g atfme g w3t f5 7 gfqg ary
TR IS FTE 1 FgT qezfey dayw
wY fgarra aff Farg )

ifae Frqargmr § s st wesEt
XH FR AT § ) wYE IEE AY
g feor & f qamt w7 faet
# AELFT qdt § | F 9@ AUgA
5 wiT waw feedl @ AT W
for Fmd a1 # § @l wrAdr
770 AT AT AT qAG 7 F AgHaT
FL I AW FG | ¥ AT
7z F9eqT ATAE g Al ¥ W oW
afycfadia &1 wiasT & w0 § A
aft #31 {wdl wfr  og w9 EART
w I Aragi w7 § % g A0G,
qd% o7 J0gy , o Tm g ¥
wray  gfaw w1 aga weanE  fag
uadieE Qrat Froey gAY G gaET
ot wrast sary AT wfgg 1 wff
&7 aw g §r wrgy et A
qrad wm ¥ 7TRE 3T T owrar ey
4§ g wEer W grg s s )
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¥ wgW 6§t e At & wmm
¥ g T ag s s o s e
Ty Y far ot aEnare g S
st Voo st Wb (e
fawelt gfere wemdw *7 fafafoa wv9
& @r% ¥ o yenw wwd 9o faar §
awr A qwda  FwArg | fasdt v
TR amd § oF agg age-
P T § ) TR #
uER SeHAEAT ¢ | qweE
7 degr # wwETAT gt AW T AW
guf fa¥w & wawE ) owmw-
qir REWFRIF, @A T ANIAMCE
qATY  FHAT F T AT WM F
farzm g ad & | F w7 avg avg
¥ myug wvd § 1 ga A ofdey #
agi 9T gfae s d@afsg A &
qEAEFAT G | TEGEE T HT G
9 Vgl W1 a9 g WEqIEN gy aygr
a  atfE gane wfwgi 67 @g war
A AT | WHE AT T AL TEE
q gTEYT ¥ Wy G ERg A
W WUy wiagi & @ § o9
nrq & g Ay St ¥ o s g Ay A
¢ wing far o agmoar 5 gfew
1 ganfsa fem Wy @
afeq gowaeyr Wy @ faw
atg &1 "wsa g wifed qr foe
avg ¥ ospweqr gAY wifghr d,
srarfagi &t ofa fafedt &7 frafaa
faar At afgh v owg W g 9T
W@ W) e oy e # et
sz feadt w1 Tey ayr gwr @,
verei woy aft gf &, weefas
oo g § 1 o o< oo i €
qr wr § 1 wfwt eifet wgd
syt g W€ § 1 ot gwit e
fag ao1 v & fsder B o, gl
T ¥ 1 gfere el o e WY
arft § 1 frw aog & g AT 4T
frdaw oo e wg wEw



201" - Statutbry Res. and BHADRA 1, 1000 (SAKA) Delhi Police Bill 203

ey AUAT wifgd 1+ el Ay oY
ar o & W afew o gfea Y
o suvgr ¥ ® & wlag
U T T B B G
¥ o7 sqragifes 7 §Qd &1 (hen B
38 § wuar § fe Ad Jeagad® W
arg ¥ 1 # o 9T ¢F ITEo W
wigar g 1 faet § wrer gear w97 T
w7t qeur f afy far =g oy 30
m & w5 oww §Fn e

qr FAT & AT 3W R WPR gAar 6
dar T WA 3o femargd

g7 feAr ot w#FA ¥ frowe
rqr wa fY WY F W IEE AR
g BE T WA T T T w3 Fray
FAT 3 ZAEITF TP FowIOHT
¥ar argar g fga grew # gEY
TRAUE AT WA AINE gAT
F, wargr war § f§ [EE, oWiT
qI7 AT ¥ AR FAT ¥ S ) Afww
qread  H IGHT I T HFLI@H!
wat W s ft a7 o ganar ag wr s
T ¥ wmey gerr A, dvgdl afew
T 8T WT | OF w5 {7 HICFW FEL
g7y Fw4i ¥ @ ¢ g faar ar
agvar arar & Fn Peqar S wa § oar
7T F o Fgar fimr #¢ & 9EET goar
Fraf ) @y aegdt @y § w7 & wfey
TS & WA sewear & ag, qq
7t wme AT IW K T AL TAT
Tar PF g% wT IR A AR ET R
T zadw gwe mrfe wiv #
7z fagn 2 frge wanlfas a
oqu gl w1 St mwge
T §, waug #1 qg wgr & wgl
¥ WT w7 QU AT S| SIERET
B s w o oy v § 1 e
3 orew gear w1 wrwaAT AT W F 9 Y
am w¢ feard | wq B HEETAY 7
frate wrare faqmwr & fed wrmEex
RE IFA qar g frogr g fora

w¢ fear § - gfam wy fege ¥
Mg qf frdg %1 z9 &
Y FUur TEEd  TW R E§ Av
gfrm srqufrrer e @
wYf g A ¥ gE Awv A
ot ardy ey ey mpro e g d
At gfre WM HeEt g oaw
gz qvr frdaw  gem sfed

mwﬁla@n 2 gTo AHAA AFTH
Arez #NFT I

oo WA AWM (AATRT) ¢
aurafy wgea, =g 1 faw waA
% mmASega guT & TwAT e 9
difrr & wirfadgan & & B+
TgUR AV AE v % & ar A
sggcqT w1 &MY vew % A
T SO mEear A1, yfee A
afacdz &1, TEAT W IO SE
offe @1 A% wfgwm ferad
g @muT afr ww owar g fF
st gfam &1 wfgs swamt |, e,
et siYe AWl @Ans § fay agfasaT
& < ar Y 7 qfew w faga v
& vamr sfgwrT ¥4 ofed madi ?
aél g7 T T GALEHT WAL |
v §awmar g SR e §
ag smaeqi S & wWifE SRl
argeqt ¥ A1 dITSAE §EgdEy
mrdr ¥ Wl Sw & gfew § 07
forirerty Argefw et anii g, &
#E weag gy gfee v 8,
afpn sl o gfee ¥ afewvw
garer § saEFAv  whwge Wi
o mme  §1 qfawaEwr 1449
aff o WA AT A TTEEAEY
o 7T wwdr , w8 o sfgfeEd
Fgd oww W wT EwAT 1 a6
78 & fem wfgr swel @l WL
gy W ey agdr ) wfEw
g o g, & fr wore gfee w1
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[s7e Tder stavrw)
mwfwnrﬁﬁrmaﬂﬁsﬁﬁimw
Fgras i org I w1 fur sy gt ?
¥ vare wiEere W gw e -
Fu grad @4 AW Py &
g aww @ ! oga faw
w19 Yogr g AW A, @
# qmakgadt § A W T
g1 ®wFfr gl s gwang
o afl fer o oasar ) faad
I Hubrme fraang, ReRSR
wfgwre § w7 dred @A ¥ oAt
argdn qfrm w1, e, dwr-
gz, wrf fadom araoeR A,
@ § wizfnem g wEEfan
Wt qftm w1 Agde wafe
wiv qrute fese dan i fag oA T3
% ford gform v wfagre &) Argfam
Tt T TN ? oswr AR avdi,
:{f-ffm A& A Fraam wg
% w1 gfem &1 wfaer fear mo
3§ ? v ¥ygwEaw gmo)
FAAT fragi  gfew  wfaeas
cal wﬁxnf frrmar 3 v oW
qwr qgyecdRar Ay FNA
ofer  wwEr  wm wEA Eo K
wamar § 5 gwuowda &
frare gy wTEd ) T " W
qr At INTT GEIqTr g Al g
g1 & 1 g ga¥amy g f*
frdr  Twva ®1, AT & ey oY
qan frar wTor ¥ gfew s
afamrs % avl § 1 @ W
EGRIUE AR S g1 s Fg
e qg z7wmres qar & Iud e
#r gavr § w1 yfas oudk fad Aig
SEeR T, a1 %4 YAy T (ua fr
ag aaPrT 9 T Y G 7&T FY |
A A fafqr W W
73 Eaw e s G 8 q17-
qra & fesre il =l sy <
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¥ oy gfewbareroner & wicgiew
39 & fadr v Sl cedmra v g
ot 3 W e Jwufer WA
gt ) %l gedH e ¥ G
shall have to be paid by that man.
& ferdwan 23 & fay sty amon?
I€ Y w0 FHA T¢ AT 7 WA W
Fear &, W IGHT VA FXEV L LA
7@ & war #f feede i
g, WY IHET A ICEHAIET TG §
fr zgr  gfre e o Aifas,
gWIT gy e jWAVE ¥ arEs
gt e foeedww & E wTeea
g & Al w0 O e ds
aEt &, AEwA WA § fx
e 3w g ¥ fereigy i AT
Fgi ¥ TeRdEEn AT IR W wWA
2 q¥ft & S wEan g R
w4 Fraq AT 9O ? Wy wr o
wrér & fewwa w1 wrw gfaw a1
a5 & 7 wyr w5 wwe W WL
gw & 7 3w eqaewi & fa¥ A
Fwa et & ? dm zaw W O,
ofew serar 1 @ar & f& & wmv
doaor ¥ fq@, swog & <,
¥ fal sz ¥ W) SR
Fwg qEAr o¥ A1 & ewwm §
f 3w fadas ¥ zg  qfeai T
SHRI VAYALAR RAVI: At 580
you have to take the Half-an-Hour

discussion. You can postpone this and
Dr, Prakash may continue next time.

MR, CHAIRMAN: Now he will
have to wind up.

Mo Aok swTn : Wy Wy,
oY agm swhr

MR. CHATRMAN: The time is not
fixed, That will be fixed.

SHRI VAYALAR RAVI: As per
the rule it has to be taken up at
5.30 P.M.



MR. CHAIRMAN: Just a minute,
The time is not given. It will be
taken up. Normwlly the time iz given.
I shall check up. You plesse verify
thet by seeing the rules. Dr. Baldev
Prakash, you may continue,

Cowmdusamn : Tt g i
AT Afage & wfawre § o ogi aw
& e adwremsll sTemte gfire wofr
o faqre Afed Fx ardoem 8 7o
Py & wrreir 3, ww it &, W vt Ay
Fraeft wr, gaar fodarer yfem: £95?
mRary Wz o7 H yfeer fogn sl
fir o wd Y s {7 7 Ty Sty
A

A fre 57 fy svoag oy
AW U T ATRE I 7o ?
wq 2t av ¥ geale Y fw
for wifemz & T W 2 AW
wiferz woyATy g%, W67 TN fAgEn
A gfm T P owr wifee A
ifm & frdge § 4 agi ov va wr
afar & ar v dfaaT s fewn
R g, gt At v sRen
Fargy ?

& o wry Mz TgAT WgAr g o
FXT f wowner far § AT v ave
st & FrvgiiAea s o gara
fraiar fefieae wfwedz & & &
e fatfer Awd oni i o oy ?
WAR A femw ag ke ofem
Fher a1 ot A€ W wfawd Y
g wAwfr A oar afere Sidw
wogmAd gl W X wwar B,
e wafea o gz grdn v f qud
Py fmr o 8

SHRI VAYALAR RAVI: T rise on
a point of order. Thig is about the
sitting of the House. According to
the bulletin the sitting ig upto six.
If it is at 6 then Half-an-Hour comes
up at 8-30. That jg the procedure, Of

course it is not mentioned in the
order paper. Canh you show me the
rule? The position is that gt 530 the
half-an hour is taken up if the. House
sits uplo 6. There is no prescribed
time, You take the sense of the
House if you want to postpone the
half-an-hour discussion. After six
we are nol prepared to sit. You
please look up to the rules—page 9
rule 14. It gays:

“Unless the Speaker gtherwise
directs, sitting of the Houses on any
day shall ordinarily conclude at
17.00 hours.”

T am relying upon Rule 14. After 6
there is no question of Half-an-Hour
being taken wup. Mr, Chairman,
according to the, Bulletin, the House
is supposed to sit upto 6. (Interrup-
tions),

MR. CHAIRMAN: Let me take the
sense of the House...

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): Sir, this Bill
seeks to replace the Ordinance and
the last date of the Ordinance is 27th
of this month. After 24th there are
three holidays. The Bill has, there.
fore, to be passed in this House today
and thereafter in the other House
also, otherwise there would be diffi-
culties,

SHRI VAYALAR RAVI: How can
it be possible? We would like to ask
for division also.

_ MR. CHAIRMAN: | would request
the hon. Members to mccommodate, I
could have finished the debate earlier;
normally, it ought to have ended at
515 pm., but jn my anxiety to see
that more Members participate in the
debate on this Bill, we continued, "It
we have half ap hour for this and
half an hour theretfter, we will be
able t5 finish the businesg by 7.00 p.m.

PROF, SAMAR GUHA (Contai):
What about my motion? It has been
shifted again and again. It is not
possible to accommodate every jtem
of the Government.
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PROF., SAMAR GUHA: What about
my motion? I will not allow this
Bill to be passed. There is a com-
mitment by the Speaker. This was to
come in the first week.

MR. CHAIRMAN: We should not
get excited. Your motion has to come.

PROF. SAMAR GUHA: It has been
postponed a dozen tfmes .

MR. CHAIRMAN: Your motion
has g priority over the half an hour
discussion, but your motion has to be
taken subsequent to the Bill, not
carlier. ‘That stage has not come.

SHRIMATI PARVATHI KRISH-
NAN: (Coimbatore): The Govern-
ment should have brought this Bill
earlier. They only wake up on the
eve...

PROF. SAMAR GUHA: My motion
has been going on and on.

MR. CHAIRMAN: It the House

agrees, I do not mind. ... (linterrup-
tions)

SHRI VAYALAR RAVI: Some of
the amendments, we consider, are
very important. We are very co-
operative; we never take more time,
but ma hon. Memberg want to
speak, What can we do?
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SHRI S. D. PATIL: 1 am greatly
indebted to the hon. Members who
have supported the Bill. Out of IS
Members, as many as 12 members
have supported the Bill, One who
opposed wag Mrs. Parvathi Krishnan
and anothér hag got some reserva.
tions...

SHRIMAT] PARVATH! KRISH-
NAN: I have also been hearing their
speeches, Those who supported have
only parfially supported it; they have
agreed opn ‘the civilian powers, even
the last gpeaker.

SHRI S. D, PATIL: Others have
made valuable comments and cons-
tructive suggestions for the considera-
tion of the government. Ap hon.
Member raised the point; why was
an Ordinance passed; FPromulgation
of Ordinanceg i not desirable. The
decision of the government to intro-
duce a system of commissioner of
police in the Union territory of Delhi
was announced in both Houses of
Parliament in August 1977. The in-
tention was to bring in the necessary
legislation before Parliament in the
last budget session. Necessary legis-
lation was drafted and was placed
before the Metropolitan Council of
Delhi in December, 1977 for obtaining
its recommendation. It recommen-
dation was available in the second
week of May 1878, Since consider-
able delay has already occurred it
was decided that the change over
should be given effect to witheut
further delay accordingly the Delhi
Police Ordinance, 1978 was promul-
gated on 1st July, 1978.

This was u long felt need of Delhi.
The Khosla commission hag already
recommended that this should be a
unified system and it would lead to
better efficiency of the police. Be-
cauge of increasing population and the
complex problems that the capital
is facing, thig ig necessary, It is not
as if 'new principles are being in-
troduced, THe Bill ia modelled on
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the 1881 Act a8 well - as the 1951
Bombay Police Act, It was ulready
in operaflon. It is not as if we are
giving cerlpin more powerg or that
the police will misuse. This is the
general misconception about this
Bill. .. ’

SHR; M. RAM GOPAL REDDY
(Nizamubad): Old things do mnot
apply to the present.

SHRI S. D. PATIL: The police are
only the reflection of society; the
policemen are not strangers; they are
part and parcel of society, Unless
and until there is a sense of responsi-
bility among our citizens, how can
society improve. The citizen, the
social organisations and the political

- organisations should improve; unless
they improve the image of the police
'will not improve on its own. That is
why I request that there should be
cooperation all round.

17.44 hrs,

[Surt RaAM MURTI in the Chair]

1 have seen the system of police
working in Tokyo in Japan some 17
vears ago; 1 was 80 surprised. I
was surprised to gee that in the big-
rest city in the world, where we
travelled for 15 miles in a bus, there
pwere not even a handful of people
on the road. Here inspite of our
traffic regulations and other things,
we have got such happenings in this
country. TE ig difficult to control
people, That is why certain powers
are to be given to police to control
trafic. Even the Bombay City Police
Act had to be amended as many us
28 times, Between 1051 and 1074,
the Bombay Act was Amendeq 28
limes. This js an experiment we are
having.  Hardly two months have
passed. People expected that the law
and order situation would immediately
‘mprove! Shri Kanwarlal Gupta is
not finding any change. How can we
+fnd a chinge immediately within a
Period of only two months. Let us
Wait and gee; we have started the
€xperiment. I can only say that

crime is“not on the increase. It has
been made crystal clear many times
on the floor of the House. It has been
alleged that crime has been increasing
after the introduction of the system.
It is not so.

The various suggestions about
duties, payscales, housing accomme-
dation, are all matters which are for
the consideration of the government.
They are looking into the problem.
The point was made that the police
iIs now given excessive powers. That
was the thrust of the gpeech of Mrs.
Parvathi Krishnan. I would like to
say that the Commissioner of Police
has not been given any more powers.
The only thing is, certain powers
which were vested in the District
Magistrates are now to be transferred
to the police. The Police Commis-
sioner is also a very responsible per-
son. He is much above the District
Magistrate. ‘Several wrguments are
given in the Khosla Commission
report as to why it is essential to
have the system of Police Commis-
sioner, I need not go over them, I
would only say that it is the intention
of the Government to make the police
machinery more efficient and more
duty-oriented. Up to thig time, the
Dolice used to exercise certain powers.
Now, in certain cases the police can
help the people. That is exactly whet
we want, namely, the police should
be a friend, philosopher and guide
for the people. He must be the poor
man's friend. That is the anxiety of
the Government and I think this Bill
will go a jong way towards that and
make the police conscious of thelr
duties.

The training of the police is wiso
taken care of. We are going to have
a training college as well as a train-
ing school, Of course, the college
will come a little later, but the school
will be there. There will be adequate
training for the nolice force,

Ag far ug the arduous duties of the
police are concerned, it is a matter
for social philosophers and scientists
to consider whether our police should
be given so much duty or not.
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The question of our purse also will
have to be taken into consjderation,

whether we can afford to have a.

police with a lesser hours of duty and
better pay. That is the gemand and
that is very welcome, but how far a
peor country like ours cen afford it
is a matter Tor investigation,

Other suggestions have been made
by some hon, members, some of whom
have been experienced Police officers
also. I am very glad that Shri
Shambhu Nath Chaturvedi who was
at that time selected as a direct recruit
for thepostof Dy.S.P.andalso Shri
Ramanand Tiwary who himself was
in the police service have made their
contributions to the debate based on
their experience. All the suggestions
made by hon. members will be taken
care of and Government will examine
them.

Some members asked, if Delhi is
given statehood, what will be the
powers of the Council of Minis-
ters, etc. I would like to make it
clear thet the proposeq Bill which
has been introduced is not going to
give at thig stage the status of state-
hoed. It ig only a Union Territory
and it will fall in line with whatever
powers are given to Goa, Daman and
Diy ang other Union Territories. The
Administrator, who is the Agent of the
President, works under the super-
vision and control of the Home
Ministry. Whutever powers are given
to the Police Commissioner and what-
ever regulations are laig down, they
will be placed before both Houses
of Parliamenf. So, there will also be
a sort of direct control. If the regu-
lations in any way seek to give more
power than essential, then both
Houses of Parliament can exercise a
check,

SHRI VAYALAR RAVI. What
about special police officers?

SHRI S. D. PATIL: Special Police
officers will be there only in emergent
circumstances. They will be taken
under two considerations, They must
be fit and able-bodied.- (Interrup-
tions). There will not be any political
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considerations. You owm to- ‘
their gpplointment md it the objom
is up-held...

SHRIMATI PARVATHI KRISHNAN:
Objection by whom?

SHRI S. D. PATIL: Objection by
the public also. If somebody is.
actuateg by certain prejudices or
motives or political considerations,
then you have always the right to
object, and those objections are decid-
ed within 15 days. So, this is only in
the case of an emergency and emer-
gent circumstances. Otherwise, the
Special Police does not come in. Sup.-
pose suddenly communal riot deve-
lops or there is an unlawful assemb-
lv. The fear that it will be only fill-
ed up by persong belonging to the
political] party which is in power is
unfounded, and I think there is no
scope for such criticism.

I have dealt with many of the points.
1 request the House to give its support
to it because it has to be passed to-
day.

SHRIMATI PARVATH! KRISHNAN
(Coimbatore): I had hoped that the
hon. Minister would enlighten us on
certain points, but he has failed to do
s0. In fact, in his reply he has only
convinced me still further that there
is something seriously wrong with this
Bill. 1 do not deny, and I said #0
when I was speaking, that the law
and order situation and the crime
situation in Delhi is extremely serious
and you do need to streamline the
police administration and have a get-
up to bring that under control. But
now he is talking about an “experi-
ment.” You do not start experiment.
ing when a fire is there, you try to put
the fire out. Therefore, leave the
experiment out.

I can understand very well your
giving the police powers, more powers,
to see that they keep the law and
order situation under control, but 1
would like to know why you have to
make inroads into powers that belong
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to local bodies. And he has now let
the cat out of the bag. They are go~
ing to be snswerable to whom? Tn
the Home Ministry, and through the
Home Ministry to the Central Govern.
ment, Therefore, the Central Gov~
erniment is not only denying State-
hood to Delhi, but also trylng to ar-
rogate to itself certain powers that al-
ready exist with the Municipai Cor-
poration.

The Police Commissioner will de-
cide one fine day that some place is
likely to be an epidemic-stricken area,
and, therefore, he will consult the
Municipal Corporation, but the
Municipal Corporation does not have
the final say in it. Is it the health
authorities who are responsible for
it and the police come into the picture
to aid the health authorities, or are
you going to have the Police Commis-
sioner deciding it?

Similarly, I would like to know
under what jmagination, whether it is
the 1861 Act or who has inspired Shri
Patil, who is now getting inspired by
Mr. Malhotra or being briefed by
him, who has inspired him that the
police can keep order in temples,
mosques, Gurudwarag and Churches,
They are even alloweq to say suo
moty in which church, which Guru-
dwara therg is going to be disturbance,
und then say; “Come on where are
our rifies?” What iz this kind of
blanket power, I cannot understand.

It was made clear when I was
speaking that I approve of the general
over-all idea of this Police Commis-
sioner set-up, but I am absolutely
confirmed by his very sketchy and
playtul reply that he certainly has
Dot gone through every Clauge of this
Bill. T he has, he would have certainly
replied to certain points, but he fail-
ed to do so. T would like to know
Wwhy. He is absolutely in an ivory
tower, “We, Janata, have come to
power. Have faith in us. We have
restored democracy, Therefore, what-
ever Bill we bring will be demo-
cratic"—this is your argument, because

this was the epirit in which be said:.
“Don’t worry. It will not be mis-
used. It is an experiment.” We must
have it one way or the other,
First he salg it i8 based on the 1861
Act, such a very patriotic Act! Why
can't they nationalise the police?
You have nationalised certain textile
units, you have nationalised so many
other things, including posts and tele-
graphs andsoon. Why not nationalise
the police also? Why not have a
patriotic police system, which does
not harass the people....

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Chairman, it wil] soon e 6 O’ Clock.

SHRIMATI PARVATHI KRISHNAN:
I will take only a minute.

SHRI RAVINDRA VARMA: The
hands of the clock will not remain
stationery. The Government is very
keen that the Bill should be passed to-
day.

SHRIMATI PARVATHI KRISH-
NAN: Because the Government was
sleeping over it until now.

SHRI RAVINDRA VAMA: Sir,
You know very well how other mat-
ters went on and took up the time of
the House,

Therefore, I formally move:

“That the House sit for a few
more hours, as long as it is neces-
sary, to get through thig Bill and
then take up the rest of the business
of the House.’

MR. CHAIRMAN: How long will it
sit?

SHRI RAVINDRA VARMA: Till the
Bill is passed and then Shri Samar
Guha's motion and then the Half-an-
Hour Discussion are over.

MR. CHAIRMAN: The question is. ..

SHRI VAYALAR RAVI: There are
amendments which are given notice of
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by members of my party and other
parties. They should be given prior
notice that this is going to be taken
up so that they can be present here.
You cannot deny those Members the
opportunity to move those amend-
ments and speak on them,

MR. CHAIRMAN: There is only one
amendment,

SHR] VAYALAR RAVI: There are
many amendments which Members
have given notice of. They must be
present here. Otherwise, how can
they move those amendments?

MR. CHAIRMAN: This motion is
for extending the time of the sitting,
till the Bill is passed.

SHRI VAYALAR RAVI: It is not
a question of passing a Bill alone. A
Bill can be passed in two minutes also,
That is not the point.

MR. CHAIRMAN: I will put it to
the House. The gquestion is:

“That the House sit for a few
more hours, as long as it ig neces-
sary, to get through this Bill and
then take up the rest of the busi-
ness of the House.”

Those in favour of it may say “Aye”
SOME HON. MEMBERS: Aye”.
MR. CHAIRMAN: Those against it

may say ‘“No”.

SOME HON. MEMBERS: “No”.

MR. CHAIRMAN: I think the “Ayes”
have it.

SOME HON. MEMBERS: No, the

“Noes” have it.

MR. CHAIRMAN: All right. Let
the lobbies be cleared. The Lobbies
have been cleared. Let me put the
motion before the House.

18 hrs, ’ o

SHRIMATI PARVATHI KRISHNAN:
Sir, before you put the motion to
the House, T want {o say one thing. I
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do not think it would be a very good
precedent to have a division on the.
question of extension of time. But I
want to say one thing, when I make
this submission, and that is that 1
am very very sorry at the manner in
which this is being done and we have
had to ask for this division. I am
not pressing for it in view of the fact
that the Government insists that the
Bill has to go through today.

As I gaid while speaking on the dis-
approval motion last time, the most
unhappy part of it is that on a very
important Bill like this, it is proved
that the Government comes with an
Ordinance without coming forward
with a Bi)l for discussing in the Select
Committee. That is why we are in
this plight. Anyway, since I do not
think it would be a good precedent,
we do not press this particular ques-
tion of cxtension of time to a division.
But other things I do not say we will
not press to a division.

SHRI VAYALAR RAVL 1 fully
endorse what Mrs, Parvathi Krishnan
has said. We are not pressing for a
dlvision,

SHRI RAVINDRA VARMA: ] ex-
press my gratitude to the hon. Mem-
bers for that.

MR. CHAIRMAN: Is it the conse-
nsus of the House that the time of the
sitting of the House today be extend-
ed till the Delhi Police Bill be digpos-
ed of and, thereafter, the discussion
on Shri Samar Guha’s Motion and
Half-An-Hour discussion be taken up?

HON: MEMBERS: Yes.

MR. CHATRMAN: So, the time is
extended. Shrimati Parvathi Krishnan
to continue her speech.

SHRIMATI PARVATHI KRISHNAN:
8ir, 1 do not propose to say anything
more in view of the whole atmos-
phere ang this attitude taken. I finish
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before 1 have my full gay. (Interrup-
tions) They ean have it passed.

MR. CHAIRMAN: I shall now put
the Statutory Resolution, moved by
Shrimati Parvathi Krishnan, to the
vote of the House.

The question is:

“This House disapproves of the
Delhi Police Ordinance, 1978 (Ordi-
nance No. 2 of 1978) promulgated
by the President on the 1st July,
1978.”

The Lok Sabha divided:

Division No. 22]
{18. 11 hrs.
Ayes

*Balak Ram, Shri

*Balbir Singh, Shri
Banatwalla, Shri G, M:
Barman, Shri Palas

Basu, Shri Chitta

Baus, Shri Dhirendranath
Bhagat Ram, Shri

Bhakta, Shri Manoranjan
Chandrappan, Shri C. K.
Deo, Shri V. Kishore Chandra S.
Faleiro, Shri Eduardo
*Kamath, Shri Hari Vishnu
Kodiyan, Shri P. K.

Kolur, Shri Rajshekhar
Krishnan, Shrimati Parvathi
Lakshminarayanan, Shri M. R.
Mayathevar, Shri K.
Murugaiyan, Shri S. G.
Pajanor, Shri A. Bala
Patnaik, Shri Sivaji

Poojary, Shri Janardhana
Ravi, Shri Vayalar

Saeed Murtaza, Shri
Unnikrllhmn, Shri K, P.
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Venkstaraman, Shri R.

Visvanathan, Shri C. N.
NOES

Agrawal, Shri Satish

Ahuja, Shri Subhash

Arif Beg, Shri

Berwa, Shri Ram Kanwar

Borole, Shri Yashwant

Chand Ram, Shri

Chaturvedi, Shri Shambhu Nath

Chavda, Shri K. S.

Chowhan, Shri Bharat Singh

Chunder, Dr. Pratap Chandra

Dandavate, Prof. Madhu

Desai. Shri Morarji

Deshmukh, Shri Ram Prasad

Dhandayuthapani, Shri V.

Dhurve, Shri Shyamlal

Digvijoy Narain Singh, Shri

Durga Chand, Shri

Dutt, Shri Ashok Krishng

Ganga Singh, Shri

@Gotkhinde, Shri Annasaheb

Guha, Prof. Samar

Hukam Ram, Shri

Jain, Shri Kalyan

Jain, Shri Nirma! Chandra
Joshi, Dr. Murli Manohar
Kakade, Shri Sambhajirao
Kaushik, Shri Purushottam
Khalsa, Shri Basant Singh
Khan, Shri Kunwar Mahmud Ali
Khrime, Shri Rinching Khandu
Kishore Lal, Shri

Krishan Kant, Shri

Kureel, Shri R. L.

Mahala, Shri K. L.

Mahale, Shri Harl Shankar
Mahata, Shri C. R.

Mahi Lal, Shri

Maliti, Shrimati Abha

‘Wrongly voted for AYES
@Wrongly voted for NOES
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Malhotra, Shri Vijsy Kumar
Malik, Shri Mukhtiar Singh
Meerza, Shri Syed Xazim Alj
Mehta, Shri Prasannbhai
Mhalgi, Shri R. K.

Mondal, Dr. Bijoy

Munda, Shri Karia

Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Parmar, Shri Natwarlal B.
Paswan, Shri Ram Vilas
Patel, Shri H, M.,

Patel, Km. Maniben Vallabhbhai
Patil, Shri S. D.

Pradhan, Shri Pabitra Mohan
Rabhi, Shri Ram Lal

Rai, Shri Narmada Prasad
Rajda, Shri Ratansinh

Ram Charan, Shri

Ram Kinkar, Shri

Ram Kishan, Shri

Ram Sagar, Shri
Ramachandran, Shri P,
Ramapati Singh, Shri

Ramji Singh, Dr.

Ramjiwan Singh, Shri

Ranjit Singh, Shri
Rothuama, Dr. R.

Sai, Shri Larang

Saran, Shri Daulat Ram
Sarangi, Shri R. P.

Shastri, Shri Ram Dhari
Shejwalkar, Shri N. K.

Sheo Narain, Shri

Sikander Bakht, Shri

Singh, Dr. B. N,

Sinha, Shri Purnanarayan
Sinha, Shri Satyendra Narayan

Delhi Police Bill 2%0

Somani, Shri Roop Lal
Sukhendra Singh, Shri
Swamy, Dr. Subramaniam
Tan Singh, Shri
Tiwari, Shri Brij Bhushan
Ugrasen, Shri
Vajpayee, Shri Atal Bihari
Varma, Shri Ravindra
Verma, Shri R. L. P.
Verma, Shri Sukhdev Prasad
Yadav, Shri Hukmdeo Narain
Yadava, Shri Roop Nath Singh
Yadvendra Dutt, Shri
Yuvraj, Shri
Zulfiquarullah, Shri
MR. CHAIRMAN: Subject to cor=’
rection, the result* of the Division js:
Ayes; 26;
Noes: 91.
The Resolution is negatived.
The motion was negatived,
SHRIMATI PARVATHI KRISH-
NAN; Are you not ashamed of your-

selves—without knowing what yeu
are clapping for?

MR. CHAIRMAN: Now, there is an
amendment by Shri Ramanand
Tiwary. Are you pressing it?

g A, swyr  deae
& samyor ez o v wide o

dltar ferdt . maofy S,
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afear ¥, a0 wF gaor R g
gafay gui =g wdeiz four ar)
& ag-rvg  gAT o & fodew aww
fr ag gl wdazr add § ok &)

*The following Members also recor ded their votes:
AYES : Sarvashri Bakin Pertin and Annasaheb Gotkhinde;

NOES : Sarvashri Ramanand Tiwary, Ram Naresh Kushwaha, Raghavii,
Jawala Prasag Kureel, Chowdhury Balbir Singh, Balak Ram, and Hari

Vishnu Kamath.
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Amendment No. 1 was, by leave,
withdrawn,

MR. CHAIRMAN: Now, the ques-
tions is:

“That the Bill to amend and con-
solidate the law relating 1o the
regulation of the police in the
Union Territory of Delhi, be taken
into consideration.”

The motion was adopted.

Clausg 2— (Definitions)

MR. CHAIRMAN: There agre no
amendments.

The question is:

“That clauge 2 stand part of the
Bmll

" The motion was adopted,
Clavse 2 was added to the Bill

Clauge 3~~(One Police force for the
whole of Delhi)

SHRI SHAMBHU NATH CHATUR-
VEDI): I beg to move:
Page 3, line 26,—

for ‘“including Delhi
Police”

Armed

substitute—

“or any post under the Delhi
Administration or the Central
Goverament” (59)

MR. CHAIRMAN: Are You press-
ing your amendment?

SHRI SHAMBHU NATH CHATUR-
VEDI: I am not pressing.

Amendment No. 58 was, by leave,
withdrawn,

MR. CHAIRMAN: Now, the ques-
tions is:

“That clause 3 stand part of the
Biil.”
The motion was adopted,
Clause 3 was added to the Bill,

Clause 4—(Superintendence of Police
force to vest in the Administration)

MR. CHAIRMAN: There is @n
amendment by Shrimati Parvathi
Krishnan. Are you moving?

SHRIMATI PARVATHI KRISH-
NAN: I beg to move:

Page 3, line 28,—
for “Administrator” substitute—

“Executive Council or the
Council of Ministers”. (74)

MR. CHAIRMAN: I shall now put
the amendment to the vote of the
House,

Amendment No. 74 was put and nega-~
tived.

MR, CHAIRMAN: The question is:

“That Clause 4 stend part of the
Bill”
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The motion was adopted,
Clause 4 was added to the Bill.

Clause 5—(Constitution of Police
force)

MR. CHAIRMAN: There is one
amendment by Shrimati Parvathi
Krishnan. Are you moving?

SHRIMATI PARVATHI KRISH-
NAN: I beg to move;
“Page 3, line 34—
for “Administrator” substitute—

“Executive Council or the
Counci] of Ministers”. (75)

MR. CHAIRMAN: I shall now put
the amendment to the vote of the
House,

The amendment No. 75 was put and
negatived,

MR, CHAIRMAN: The question js:

“That Clause 5 stand par{ of the
Bill”
The motion was adopted.
Clause 5 was added to the Bill.
Clause 6-—(Commissioner of Police)

MR. CHAIRMAN: There is an
amendment to this clause, Are you
moving? ‘

SHRIMATI PARVATHI KRISH-
NAN: 1 beg to move:

“Page 4, line 2,—
for “Administrator” substitute-—

“Executive Council or the
Council of Ministers”. (76)

MR. CHAIRMAN: I shall now put
the amendment to the vote.

Amendment No. 76 was put and
negatived,

MR. CHAIRMAN: The question is:
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“That Clause 6 stand part of the
Bm"

The motion was adopted,
Clause 8 wag gdded to the Bill.
Clause 7— (Additional Commissioner
of Police)

MR. CHAIRMAN: There are
amendments by Shrimati Parvathi
Krishnan. Are you moving?

SHRIMATI PARVATHI KRISH-
NAN: I beg to move:
“Page 4, line 5—

for “Administrator” substitute—

“Executive Council or the
Council of Ministers”. (77)

“Page 4, line 13—

for “Administrator’ substitute—
“Executive Council or the

Council of Ministers”. (78)

MR. CHAIRMAN: I shall put the
amendments to the vote.

Amendments Nos. 77 and 78 were put
and negatived.

MR. CHAIRMAN: The question js:
“That Clause 7 stand part of the
Bill.”

The motion was adopted,
Clause 7 was added to the Bill.
Ciause 8- (Deputy, Additional Deputy
and Assistant Commissioners of Police)

MR, CHAIRMAN: There is an

amendment to this clause by Shrimati
Parvathi Krishnan, Are you moving?

SHRIMATI PARVATHI KRISH-
NAN: I beg to move:

“Page 4, line 18—

Jor “Administrator” substitute—

“Executive Council or the

Council of Ministers’. (19)
MR. CHAIRMAN: I ghall put the
amendment to the vote of the House.

Amendment No. 79 was put end
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:m.cuumu The question 1s:

“Thet Clause § stand part of the
e,

The motion was adopted.
Clause 8 was added Yo the Bill

Clause 89— (Appointment of Principals
of Police Tyraining Institutions.)

MR. CHAIRMAN: There are two
amendments in the name of Shrimati
Parvati Krishnan. Are you moving?

SHRIMATI PARVATHI KRISH-
NAN: 1 move:

“Page 4, line 29,
Jor “Administrator” substitute—

“Executive Council or the
Council of Minigters”. (80)

Page 4, line 31,
Jor “Administrator” substitute—

“Executive Council or the
Council of Ministers”. (81)

MR. CHAIRMAN: I shall put the
amendments to the vote of the House.

Amendments Nos, 80 and 81 were put
and negatived.

MR, CHAIRMAN: The question js:

“That Clause D stand part of the
Bl

The motion was cdopted,
Clause 9 was added to the Bill.
Clause 1¢-.. (Constitution of Police
districts, sub-divisiens and police
| stations) :
SHRIMATI PARVATHI KRISH-
NAN: 1 beg to move:
Page 4, ling 3%~ - .
'roi “Advilnistrator” substitute—
“Executive cmw or the
muneu ot Minjsters”. m)
MR mﬁﬁmt put amend-
mmﬂ&hh’hwhoﬂbe Hom
zm uu-a K
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Ammdment No. 82 wag put and

: negatived,
MR. CHAIRMAN: The question js:

“THat Clause 10 stand part of the
Bul”

The motion was adopted, -
Clause 10 was added to the Bill,
Clause 11 was added to the Bill.

Clause 12— (Appointment of subordi-
nate ranks)

SHRIMATI PARVATHI KRISH-
NAN: 1 beg to move;

Page 8, lines 7 ang 8——

for “Administrator” substitute—
“Executive Couneil or the

Council of Ministers”. (83)

MR, CHAIRMAN: 1 put amend-
ment No. 83 to the vote of the House.

Amendment No. 83 was put and
negatived.

MR. CHAIRMAN: The question js:

“That Clause 12 stand part of the
Bill”.

The motion was adopted.
Clause 12 was added to the Bill.
Clamse 18— (Certificate of appoint-
) ment)

SHRIMATI PARVATHI KRISH-
NAN: [ beg to move:

Page 5, line 19,—
for “Administrator” substitute—

“Executive Council or the
Council of Ministers”. (84)

MR, CHAIRMAN: I put amend-
ment No. altothevoteotthglmuu

Anwndmm No. 84 was put and
matiud.

MR. CHAIRMAN: 'l'he queatmn is:

“ThatChuu 13 gtand patt of the
BIN",
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The motion was adopted,
Clause 18 was added to the Bill.
Clause 14 was added to the Bill.
Clause 15 was added to the Bill.
Clause 18 was added to the Bill.

Clause 17— (Special police officers)

SHRIMATI PARVATH! KRISH-
NAN: I beg to move:

Page 8,—
for lines 9 to 14, substitute—

“¢(8) Person go appointed shall
have the right to refuse such
appointment within a period of
seven days after submitting his
reasons for doing so.

(3A) any persan or organisa-
tion ar political party objecting
to the appointment of any per-
son as such special police officer
may send the reasons therefor
to the Commissioner of Police
within fifteen days of such ap-
pointment and the Commis-
sioner ghall accept the objection
and cancel the appointment of
such officer, or, after giving the
objector an opportunity to be
heard, submit the report to the
Executive Council or the Coun-
cil of Ministers for final deci-
sion which shall be given with-
in geven days of receipt of the
report from the Commissioner.”
(85)

Page 6, line 18,—
for “Administrator” substitute—

#Executive Council or the
Council of Ministers”.(86)

I would like to remind the Mem-
bers on the other side including very
venerated and venerable Ministers
who gre sitting there that the essence
of my emendments i{s to ensure cer-
tain democratice processes.

I think, Mr. Vajpayee has not read
ty amendmeénts. That is why I
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wanted to draw their attention to my
amendments, I think after six O
clock, their democratic conscience be-
comes dormant, I have no illusion
about it.

MR, CHAIRMAN: I put amend-
ments No. 85 and 88 to the vote of
the House.

Amendments Nos. 85 gnd 86 were put
and negatived.

SHRI VAYALAR RAVL: I beg to
move:

Page 6,—
after line 8, insert—

“Provided that the Commis-
sioner of Police shall obtain
the consent of such appointed
specia] police officers before
publishing the names.” (135)

I need my amendment No. 135:
“Provided that the Commissioner of
Police shall obtain the consent of
such appointed special police officers
before publishing the names.”

If somebody ig nominated as a
special police officer, that person must
have the right to refuse; we cannot
compel a person. It is very wrong
and it is arbitrary,

SHRI S. D. PATIL: I oppose the
amendment on the question of ap-
pointment of special police officer in
emergent situations....  (Interrup-
tions)

SHRI VAYALAR RAVI: Let him
have the right to refuse it. :

SHRI S. D. PATIL: If this right is
given we wil] not be able to appoint
special police officers.

SHRI VAYALAR RAVI: He does
not have much confidence in himself.

SHRI 8. D. PATIL: We cannot
take a risk.

SHRI VAYALAR RAVI: How ‘can
¥you compe]l a person -to become &
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police officer? Why not give the
option to a person to refuse it? How
is {t vpompuhory?

MR. CHAIRMAN: I am sorry; Mr.
Ravi, he is not accepting it.

SHRI VAYALAR RAVI: It is like
the question of compulsory sterilisa-
tion.

MR. CHAIRMAN: Shall I put am-
endments 1338 to 136 to vote?

SHR] VAYALAR RAVI: You put
185 geparately.

MR. CHAIRMAN: You are pressing
only 135?

SHRI VAYALAR RAVI; Yes,
MR. CHAIRMAN: I now put am-

endment No. 135 to the vote of the
- House,

Amendment No. 135 was put and
negatived.

SHRI VAYALAR RAVI: 136 should
be put to vote,

oft Cwrwg fon®t ¢ & g W
wregnt § fo sl (g aw WY
warr &t qrw {7 G whes vy ferdr
it wife wn & w7 g 18 W §
ot wiwe & wfies il arga, g oY
e wrfgg

MR. CHAIRMAN: Are you press-
ing 135 or not?

SHRI VAYALAR RAVI: There are
four amendments; I press 135.

MR. CHAIRMAN: I have taken a
vote on it. The question is:

B,
Thcmoﬁonwm
Clause 17 was added to the Bili
. fwf welicfay : wwmf -
W, % qF weerr o7 wer

Wchuul'lltmdpartotthe
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Clauss 18- (Additional Police Officers)

MR. CHAIRMAN: We take up
clause 18.

SHRIMATI PARVATH! KRISH-
NAN:; I move my amendment No. 87.

Page 6, line 27,—
for “Administrator” substitute—

“Executive Council or the
Council of Ministers”. (87)

MR. CHAIRMAN: I shall now put
amendment No. 87 to the vote of the
House.

Amendment No, 87 was put and
negatived,

MR. CHAIRMAN: The question js:
“That clause 18 stand part of the
BilL"”
The motion was adopted,
Clause 18 was added to the Bill.

Clause 18— (Framing of regulations
for administration of the police)

MR. CHAIRMAN: We . take up
clause 19.

SHRIMATI PARVATHI KRISH-
NAN: I may just point out that there
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{Shrimati{ Parvathl Krishnan]
di'¢ a numbér of amendments, abdo-
hitely similar, though they come in
different clauses. 1. think you can
take' al] of therh together, 85 to 84,
except for 91, which is diferent.

MR, CHAIRMAN: To cleuse I9,
there is amendment No. 88.

SHRIMATI PARVATHI KRISH-
NAN: 1 beg to move fny amendment
No, 88

Page 0, line 35—
for “Administrator” substitute—

“Eyxecutive Ooumcll oy the
Council of Ministers”. (88)

MR. CHAIRMAN: 1 shall how put
smendment No. 88 moved by Shrimati
Parvdthi Kiishnan.

Amendment No. B8 was put and
negatived.

MR. CHAIRMAN: The question is:

“Phat clause 19 stand part of the
BilL”

The motion was adopted,
Clause 19 was added to the Bill
Clause 20 was added to the Bill

Chinge 21— (Powers of punishment)
MR. CHAIRMAN: We take up
clause 21.

SHRI RAMANAND TIWARY: I beg
10 move:

Page 7, line 17,—
after “Principal” inserte

“ not below the rank of Addi-
tional Commissioner of Police,”

K

Page 7,—
for lines $1 to 27, substitutes~
Offence Punicbmnt

(a) sbduction, raping and bavs
ing unnatural sexusal relations
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 with women and girls or abete -
ment thereof; ) .
dismissal

(b) direct . or indirect abetment
in cases of thefts, dacoity, loot
and murder;

dismissul
(c) escaping from duty while
deployed on a responsible assign-

ment (e.g. treasury or main-
tenance of law and order). (8)

dismissal

Page 7,—
for lines 35 and 36, substitute—
“award any punitive duty to
constables other than  physical
punishment such as drill, fatigue

duty, confinement in quarter
guard,” (9)

Page 8, line 3,—
add at the end—

“snd the periog of suspension
shall be the minifiim and the
suspended officer shall be paid
the allowance pégularly froin the
date of his suspension”. (10)
add at the end—

“#gnd the period of suspension
shall be the minimum e
suspended officer shall be paid the
allowance regulaﬂy from the date
of his suspension.” (i1)

weirefir oy, 8% €4 €t oY ¢
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T-»gm Thie s kg
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MR. CHAIRMAN: Has he the
leave of the House to withdeaw his
amendment?
HON. MEMBERS: Yes.

Amendments Nos, 7 to 11 were, by
leave, withdrawn,

MR. CHAIRMAN: The question is:

“That-Clause 21 stand part of the
BilL”

The motion waes adopted.
Clause 21 was added to the Bill.
MR, CHAIRMAN: The question is:

“That Clause 22 stand part of the
Bm"'

The motion was adopted.
Clause 22 was added to the Bill.
MR. CHAIRMAN: The question is:

*Ihat Cleuse 23 stand part of the
BilL”

The motion was adopted.
Clause 28 was added to the m_u.
MR. CHAIRMAN: The question is:

«*Phat Clause 24 stand part of the
Bm." . . .

The motion was adopled.
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Clause 24 was added to the Bill.
MR. CHAIRMAN: The question is:
“That Clause 25 stand part of the
BilL”
The motion was adopted.
Clause 25 was added to the Bill,
Clause 26— (Certificate, arms, ete., to

be delivered by person ceasing to be
a police officer.)
SHRIMATI PARVATHI KRISH-
NAN: 1 beg to move:
Page 9, lines 43 to 45—
omit “Additiona] Commissioner
of Police, Principal of the Police
Training College or of the Police.
Training School or a Deputy Com-
missioner, Additional Deputy Com-
missioner or an Assistant Commis-
sioner of Police.” (91)

MR. CHAIRMAN: I put amend-
ment No, 91 to the House.

Amendment No, 91 was put and
negatived.

MR. CHAIRMAN: The question is:
“That Clause 26 stand part of the

BilL”
The motion was adopted.

Clause 26 was edded to the Bill.
MR. CHAIRMAN: The question is:

“That Clause 27 stand part of the
Bill"”
The motion was adopted.

Clause 27 was edded to the Bill.

Clause 28— (Power to make regula-
tions for regulating of and traffic for
preservation of order in public
places, etc.)

SHRIMATI PARVATH] KRISH-
NAN: I beg to move:

Page 10, omit lines 80 to 84. (95)

Page 11, omit lines 20 to 43, (06)
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Page 12, omit lines 31 to 48, (47)
Page 13, omit lines to 36. (98)

The amendments have been pro-
posed in order to take out from -the
purview of the police those powers
which are today vesteg in the Muni-
cipal Corporation. There is g well
known gaying that pearls should not
be cast before swine, but still I
thought I should move these amend-
ments,

MR. CHAIRMAN: I put amend-
ment Nos. 95 to 98 to the House.

Amendments Nos, 95 to. 98 were put
and negatived.

SHRI VAYALAR RAVI: I beg to
move:

Page 13—

line 28, add at the end—

“and any such performances

and of the scripts in respect there-

“ of granted suitability certificate by

any State shall be exempted from
this Section.” (139)

Delhi being the capital of India, cul-
tural troupes from Bengal, Maha-
rashtra, Kerala and Tamil Nady will
come {0 Delhi. These troupes
cannot submit to the Police Com-
missioner here . a script in  Eng-
lish or Hindi. The section talks
of ‘“prior scrutiny of such per-
formances and of the scripts in respect
thereof”. . Buppose that script hag been
accepted by the State from which that
troupe comes, Then, why do you want
a further approval here? It iz dih-
cult. In that - case, we camnot have
any functioris of a cultural mature in
Delhi from other States. It §s impos.
sible. So, I would appeal to the Minis-
ter to accept Amendment No. 139, It
will help the people from other States.

SBHRIMATI PARVATHI KRISHNAN:
I understand that Shri Ravindra
Varma g for accepting it. - - .- .
" SHRI 8. D. PATIL: May I inyite the
attention of the hon, Membeg, Bhrl
Vayalar Ravi, to the fact that clause
142 seeks to provide that public notice
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may be given by advertising in such
local newspapers in Hindi, Urdu or
English, as the competent authority
may deem fit? This is one of the
methods of giving publicity by supply-
ing copies etc. The policy of the Delhi
Administration is to issue the noti-
fications in Hindi and English.

SHRI VAYALAR RAVI: I am speak-
ing on amendment No. 139 to clause
28, which provides that prior sanction
and approval of the script by the
Police Commissioner is necessary, for
any performance in Delhi. Suppose 2
troupe from Tamil Nadu, Kerala or
Bengal comes to Delhi and wants to
stage a performance, they will have to
translate the script into either Hindi
or English and submit it to the illi-
terate policeman. Why should it be
done, when the concerned State Gov-
ernment have approved of it? Please
allow our troupes to come here.

SHRI 8. D. PATIL: I accept the
amendment,

MR. CHAIRMAN: The question' is:
Page 13,—
line 28, add at the end—

“and any such performaunces and
of the scripts in respect thereot

granted suitability certificate hy
any State shall be exempted
from this Section,” (139)

The motion was adopted,
SHRIMATI PARVATHI KRISHNAN:
1 beg to move:
“Page 13, line 2,~—
omit “or assembly” (167)
“Page 13, line 28+~

add at the end—

“and any such performances and
the scripts in respect thereof
granted suitability certificate by
any State shall be exempted
 from this section” (188)

SHRI 8. . PATIL: T am not accept.
ing it )

SHRIMATI PARVATHI KRISHNAN:
They have just accepted a similar
amendment moved by Shri Vayalar
Ravi. They should know what they
are talking about. It is the same
amendment.

MR. CHAIRMAN: I will now put
amendments Nos. 167 and 168 by
Shrimati Parvathi Krishnan t{o the
vote of the House.

Amendments Nos. 167 and 168 were
put and negatived.

MR, CHAIRMAN: The question is:

“That Clause 28, as amended,
stand part of the Bill.”

The motion was adopted,

' Clause 28, as amended, was added
to the Bill.

Clause 29— (Power 1o give directions
to the Public)

SHRIMATI PARVATHI KRISHNAN:
I beg to move:

Page 14, lines 45 to 47—
omit “and at, and within, public
bathing and washing places,
fairs, temples, mosques, gurd-
waras, churches and all other
places of public resort or public
worship;” (103)

I do not think that the police should
sio motu enter public bathing and
washing places, fairs, temples mosques
gurdwaras, churches and other places
of worship. This is very wrong, mor-
ally wrong. If they want to do some-
thing which is morally wrong, I don't
mind.

SHRI S. D. PATIL; I oppose it.

MR, CHAIRMAN: I put Amendment
No. 103 moved by Shrimati Parvathi
Krishnan to the vote of the House.

Amendment No. 103 was put and
negatived,
MR, CHAIRMAN: The question is:
“That Clause 29 stand part of the
Bill.”

The motion was adopied,
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Clause 29 was added to the Bill,
Clause 30— (Power to prohibit certain
acts for prevention of disorder)

SHRIMATI PARVATHI KRISHNAN:
I beg to move:
Page 15, lines 12 and 13,—

omit “or addresesd to individuals”
(104)
Page 15—

omit “or addressed to individuals”

MR. CHAIRMAN: 1 put Amendment

Nos. 104 and 108 of Shrimati Parvathi
Krishnan to the vote of the House.

Amendments Nos. 104 and 108 were
put ang negatived,

MR. CHAIRMAN: There are two
more Amendments No. 144 and 152 in
the name of Shri Vayalar Ravl to
Clause 30.

SHRI VAYALAR RAVI: 1 want to
move Amendment No. 152 only.

1 beg to move:
Page 15, line 15--

after. “(a)” insert “The training
or” (152)

*

You have made a provision of carry-
ing of arms, etc. I am adding the
word “training” also. Because “train-
ing” also cam be a problem and it will
psychelagically provoke them to use it.

SHRI 8. D. PATIL: I oppose it—
MR. CHAIRMAN: Now. I put Am-

endment No. 152 to the vote of the

House.

Amendment No. 152 was put ond
negatived,

MR. CHAIRMAN: There is another
amendment in the name of Sh# Ram
Dhari Shastri. He is not present.

The question is: )

“That Clause 30 stand part of the
BilL” .

The motion was adopted,

Clause 30 was added to the Bill
Clause 31— (Police to provide aguimat

disorder ete, at places of public
amugement or public asembly or
meeting.) '

SHRIMATI PARVATHI KRISHNAN:
I move my amendment No. 110.

1 beg to move:
Page 16,—
for lines 1 to 13, substitutew—

“(1) For the purpose of preventing
serious disorder or hreach of
the law or manifest ang im-
minent danger to the persons
assembled at any place of
public amusement or at any
agsembly or meeting to which
the public are invited, any
police officer of the rank of
Superintendent of Police and
above, present at such place
may, subject to such rules,
regulations, and orders as may
have been lawfully made, give
reasonable advice to the or-
ganiserg of such functions
which may be considered
necessary for securing the
peaceful and lawful conduct of
the proceedings.” (110)

I would request the Minister to accept
this amemdment. it is a very simple
one. Giving advice to the organisers
in respect of conduct of the meetings,
the manner in which they are tp be
conducted, etc. should not be left to
an Assistant Sub-Inspector; he should
be of the rank of Superintendent of
Police or at least an Inspector. Leav-
ing it to an Assigtant Sub.Inspector
will not do. That will lead to a lot of
trouble. The Minister, in his reply,
has stated that this is an experiment.
Please do not have such costly experi-
ments. We will not be responsible for
the consequences,

/BHRI 8. D, PATIL: T oppote this

‘amendment because -Assistant Sud-

Inspector {s a sufficiently .responsible
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MR. CEAIBMAN 1 tmll now put
Amendment No. 110, moved by Shri-
matl Parvathj Krilhnln, to the vote
of the House,

Amendment No. 110 was put and
negatived,

SHRI VAYALAR RAVI: 8ir I
move my amendments Nos. 145 and
146. I beg to move:

Page 16, line 5—

for “Assistant Sub-Inspector”
substitute “Assistant Police Com-
missioner” (148).

Page 16—
omit lines 14 to 17. (146).

Leaving this to the Assistant Sub-
Inspector will not do. ‘This must be
done at least by a sub-divisionul
officer; it should be at least Assistant
Police Commissioner.

SHRI 8. D, PATIL: 1t is impracti-
cable. We cannot entrust it to such a
big officer. Assistant Police Commis-
sioner s a high officer and he is of the
grade of Assistant Superintendent of
Police. I am pot, theredore, acoepting
his amendments,

MR. CHAIRMAN: I ghall now put

Amendments Nos. 145 and 146 to the
vote of the House.

Amendments Nos. 145 and 146 were
: put and negatived,

MR. CHAIRMAN: The guestion is:

B”';I‘hat Clause 81 stand part of the

The motion was adopted.
Clause 31 was added to the Bill.
Clanse 33 was added to the Bill.
Clauses 38 and 84 wene added to the

Clanse 38 —(Commissioner of Pelice

May take apecial messures to prevent
outbreak sof cptdm disagse at fairs,

mm'n l’mm nm
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Page 17, line 44—

for “may in consultation with*
- substitute—

“shall on request from” (111)

Here I am only saying that the
municipality should be consulted,
SHRI S. D. PATIL: There are
concurrent powers; they are both
supplementary and complementary, I
am not accepting this amendment.
MR. CHAIRMAN: I shall now put
Amendment No. 111, moved by Shri-
mati Parvathi Krishnan, to the vote
of the House,
Amendment No. 111 was put and
negatived,

“MR. CHAIRMAN: The question is:

“That Clause 38 stand part of the
Bill”

The motion was adopted.
Clause 35 was added to the Bill.
Clause 36 was added to the Bill.

Clawse 81— (Power to make regula-
tions prohibiting dispossl of the dead
except at places get apart.

SHRIMATI PARVATHI KRiSH-
NAN: 1 beg to move:

Page 18, line 19

after “time to time” insert—

“On request from the Corporation
or municipality within the local

limits of the jurisdiction whereof
such place is situated” (112).

SHRI S. D. PATIL: Sir, I oppose it
1 am not accepting it.

MR. CHAIRMAN: I will now put
amendment No. 112 of Shrimat{ Par-
vathi Krishnan to vote.

Amendment No. 112 was put end
negatived.

CHAIRMAN: Now the ques-
t!on is

“That clause 37 mnd part .of the
Blll »”

The motion was adopted.
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Clause 37 was added to the Bill.
Clause 38 was added to the Bill.

Clause 39— (Employment of additional
police in cases of special danger to
public peace).

- SHRIMATI PARVATHI
NAN: I beg to move:

Page 19, line 17—
for “Administrator” substitute—

“Executive Council or the
Council of Ministers” (113).

SHR] VAYALAR RAVI: I beg to
move:

KRISH-

Page 19,—
omit lines 30 to 39, (147)

SHRIMATI PARVATHI
NAN: I beg to move:

Page 19,—
omit lines 30 to 46, (149)

SHRI VAYALAR RAVI: The
Minister must explain whether it is
not the duty of the Police to give
protection to the people. After giving
protection on what authority will you
be collecting money from them? It
is immoral to recover the expenditure
from the people. The Minister should
not go to the extent of recovering the
money from the people. 1 request the
Minister to kindly withdraw this
clause,

SHRI S. D. PATI: Thig is &
salutary clause and I am not accepting
the amendment. It is only applicable
in the disturbed areas. Even then the
District Magistrate will consider all
these cases and jn fit cases he may
exempt it.

MR. CHAIRMAN: It is only a sort
of punitive fine? -

SHRI 8. D. PATIL: 1t is only for
paying compensation the amounts are
recovered.

. SHRI C. K. CHANDRAPPAN (Can-
nanore): Gandhiji wag against pun-
tive fines,

KRISH-
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MR. CHAIRMAN: ' I will now put
the amendments to vote. I will take
up first the amendments of Shrimati
Parvathi Krishnan,

Amendments Nos, 113 and 189 were
put and negatived.

MR. CHAIRMAN: I will now put
amendment No. 147 of Shri Vayalar
Ravi to vote,

Amendment No. 147 was put and
negatived,

SHRY VAYALAR RAVI: ‘This
power will be misused. You will gee.
Let it go on record.

MR. CHAIRMAN: I will now put

-the clause to vote.

The question is;

“That clause 38 stand part of the
BilL”

The motion was adopted.

Clause 39 was added to the Bill.

Clause 40— (Employment of additional

police at large work and when appre-

hension regarding behavivur of
employees exists.) .

SHRI VAYALAR RAVI: I beg to
move:

Page 20,—
omit lines 6 to 10. (148).

Thig clause, I request, the Railway
Minister also should look into because
he i3 & trade union leader. Do you
agree with clause 40(1) (b)?

This clause says:

“the behaviour or a reasonable
apprehension of the behaviour of
the persons employed on eny rail-
way, canal or other public work,
or in or upon any manufactory or
other commercial concern, under
construction of {n operation at any
place necessitates the -employment
of additional police at such place,

»
seesev o

It ineéans that you ate giving the power
{0 employ police even when a labour
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strike is there. This clause will be
miugsed against the working class.

SHRI 8. D, PATIL: 1 oppose it
because It ig essential to maintain the
speed of the work.

SHRIMATI PARVATHI KRISH-
NAN: The Laobur Minister is sitting
there. Hig conscience is not aroused—
I think,

MR, CHAIRMAN: I will now put
amendment No, 148 of Shri Vayalar
Ravi to vote.

Amendment No. 148 was put and
negatived.

MR. CHAIRMAN: Now, the question
is:

“That clauge 40 stand part of the
Bill.”

The motion was adopted.
Clause 40 was added to the Bill.

Clause 41— (Compensation for injury
caused by wunlawful assembly how
recoverable.)

MR. CHAIRMAN: Are you moving
your amendment which is in your
name?

19 hrs,

SHRIMATI PARVATI KRISHNAN:
I beg to move;

Page 20,—
for lines 32 to 34, substitute—

“(8) The amount of the com-
pensation shal] be paid by.those
found guilty in a court of law
for the damage caused and in
accordance with the directiong of
such court of w”. (118)

Sir, Clause 41(3) says:

“The amount of the compensation
shall be deemed to be a fine im-
posed under this section, and shall
be payable by the inhabitants of the
dishirbed gree.”

What I wmn seying iy this, This 1
Snother punitive. fine. What I have
sald by amendment is this. '

“The amount of the compensa-
tion shall be pald by those found
guilty in a court of law for the
damage caused and in accordance
with the directions of such court of
law*,

It should not be by anybody and
everybody.

SHRI VAYALAR RAVI: I have
also got two amendments— 141 and
142 on this clause.

MR. CHAIRMAN: Are you moving?

SHR] VAYALAR RAVI: I beg to
move:
Page 20,—
Omit lines 32 to 34. (131),
Page 20,—

Omit lines 35 to 87. (142)

Sir I want to make my submission.
PROF. MADHU DANDAVATE:
After the 25th Amendment the com-
pensation has disappeared. 1 do not
know why my Leftist friend has

moved her amendment? (Interrup-
tions).
SHRIMATI PARVATHI KRISH-

NAN: Surely, let me not disturb the
compensation. When something is
done, the compensation ghould be paid
by the other people.

SHRI VAYALAR RAVI: This s
an imposed fine upon the people. It
must not be misused to any extent,

Moreover, I take the opportunity of
warning the Minister that this will
lead to a lot of litigation even by
private individuals, or by enyone in
the disturbed area. I may tell you
that the people feel that if their
propetty is damaged by anyone, that
person will make us to go to the court
of law. You may only invite litiga-
tions in Delhi itself. Take for instance
Kerala. There was & communal riot
in Trivandrum. You know what the
Kerala Government did. They have
themselves paid money as compensa-
tion to the poor people. We never fine
other poor people at all. Here you
want to fine the poor peaple. It is a
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{Shri Vayalar Ravi)

very wrong thing. It ig against the
Gardhign principle as also against
all e’hies and morality of the society.
I therefore oppose thig Clause. I, of
course, appen]l to the the Gandhian
leader, Prof. Madhu Dandavate and
the Minister incharge to withdraw
this clause,

MRB. CHAIRMAN: Now, the Mini-
ster. We are on Clauge 41.

SHRI S. D. PATIL: The amend-
ment seeks to substitute the existing
sub-clause (3) of Clause 41 which
provides for the compensution for the
injury caused by unlawful asgembly
which shall be deemed to be fine
jmposed under Clause ¢1 and shall be
payable by the inhabitants of the dis-
turbed area. My cMuse seeks to
provide that the amount of compensa-
tion ghall be paid by those found
guilty in a court of law for the damage
caused and in accordance with the
directions of the court.

Xooking to the provisions of sub-
sectin 4 of the same clause which
empowers the District Collector to
exempt any person from MNsbflity to
pay any portien of the oompensation
umount, for sufficient reasons perhaps,
the proposed improvement may not be
necessary.

Further, the judicial proceedings
wmhglwgd:wnoutmnsdm:r
in the payment - of campensation.
Under sub-clause (2) of this Clause,
the Distriet Collector will have to hold
an  enquiry for determining the
smount of compensation - under the
Acquisition Order—Act Land Acqui-
sitiop Act, 1004, He hag got the
sufficlent experience for determining
the compensation. The cdllector ‘has

the experience = the Land
Acquilhion Officer.

So, 1 oppose the -fnendmpntl.

SR, CHAIRMAN: 1 shall now put
amepdmients Nos. 116, 141 and 142 to
the wole of the Houpe,

AUGUST 23, 1978
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Amendments Nos. 119, 141 and bﬂ
were pyt gnd mpaﬁvld, _

MR. CHAIRMAN: The question 1s:

“That Clauge 41 stend part of the
Bill”

The motion was adopted.
Clause 41 was added to the Bill.
Clauges 42 to 45 were added to the Bill,
Clause 46

MR. CHAIRMAN: Now I come to
Clause 48. There are amendments by
Shri Tyagi. He is pot here,

MR. CHAIRMAN: The question is:

“Thut Clause 46 stand part of the
Bill”.

The motion was adopted.
Clause 48 wes gdded to the BilL

Clause 47— (Removal of persons about
to committ offences)

SHRIMATI PARVATHI
NAN: 1 beg to move;

Page 22 line 39,—

) after “found” insert “guilly
in a court of law”

KRIGH-

(i) omit “to have comitted”
139). s
MR, CHRERMAN: I put amend-

ment No. 120 to the vote of the House.
Amendment No. 180 ssas put end
negstived. .

MR. CHAIRMAN: The question is:

“That clause 47 stands part of the
mr, -

mnwnmm adopted.
Clause 47 was aded to the Bifl
Clavses 48 o 58 were added to the
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ou-.n-Mwofm!k- officer to
ufmcmohimdﬂuAet.)

SHRIMATI PARVATH; KRISH-
NAN: I beg to move:

Page 27, like 8,— .
dfter “police officér” insert—

“not below .the rank of Assis-
tant Commissioner of Police” (121)

MR, CHAIRMAN: I now put
amendment No. 121 to the vote of the
House,

Amendment No. 131 was put and
negatived.

MR. CHAIRMAN: The question is;

“That Clause 59 stands part of
the BilL”

The motion was adopted.
Clause 59 was added to the Bill.
Clauses 60 to 62 were added to the
Bijl.

Clause 63—~ (Emergency duties of
police.)

SHRIMATI PARVATH
NAN: I beg to move:

Page 29, line 29,

jor “Administrator” gsubstitute
“Executive Council or the Council
of Ministers” (123),

This clauge relates to the declara-
tion of egsentia] services. It is not
normal for the police to declare some-
thing ag essential servics; it is only the
elected authority that should declare
it. Thet is why, I have suggested that
it shoulq be either the Executive
Council -or the Council of Ministers
which declares any service to be
essential. 1 am totally eguinst this
authority being given to the police
even on an ‘experimenital besis. I
thought, the Labour Minister would
come ts ‘my reseue, butnm:m,he
hag Toat the treck.

SHRI 8, D, PATIL: Delhl js a
Union Terriiery ..a the - Adminis.

KRISH-

trator: is the wgent of the President.
He must have this powsr now. There
is no counetl

cf Ministers as yet; it is
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to" corne. xt is » pmm\tur. sugges-
tion,

SARIMATI PARVATHI KRISH-
NAN: Any trade can be declared as
essential gervicee. What happens to
trade¢ union rights?

MR, CHAIRMAN: I shall put
amendment No, 128 to the vote of the
House.

Amendment No, 123 wag put and
negatived,

MR. CHAIRMAN: The question fs:

“That clause 63 gtand part of the
Bill,”

The motion was adopted.
Clatise 63 was added to the Bill.

Clauses 64 to 69 were added to the
Bill.
Clause 70 _ (Power of Cetitral Govern-~
ment tg authorise Commission®r of

‘Police and certain other officers to

exercise powers of District Magistrates
and Executive Magistratés undey the
Code of Criminal Procedure, 19873.)

MR, CHAIRMAN: We take up
clause 70.

SHRIMATY PARVATHI KnISH-
NAN: 1 move my amendment No.
125. You are giving the powers of the
magistracy to the police?

I beg to move:

Page 31,
omit lines 30 to 35 (125).

MR.: CHAIRMAN: I put amend-

ment No, 125 to the vote of the House,

Amendment .No, 135 was put m
negatived.

MR. CHAIRMAN: 1 put elnuse 70
to the vota of the House,

The question is:
. “That clause 70 stand part of the
m” .
The totion was adopted.
Clause 70. was gdded. to. the Bill,
Clauses 71 to 83 were added to the
Bill.
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Clause 83— (Causing any obstruction
in g 8treet)

MR. CHAIRMAN: We take up
clause 83,

SHRIMATI PARVATHI KRISH-
NAN: I move my amendment No, 171
Page 34,—

omit lines 42 to 44 (171)

MR. CHAIRMAN: I put amendment
No. 171 to the vote of the House.

Amendment No, 171 wasz put and
negatived.

MR. CHAIRMAN: The question is:
“That clause 83 stand part of the
BilL”

The motion was adopted.
Clause 83 was added to the Bill.
Clause 84 wus added to the Bill.

Ciause 85— (Causing obstruction and
anmoyance by performances, etc.)
MR. CHAIRMAN: We take up

clauge 85.

SHRIMATI PARVATHI KRISH-
NAN: | move my amendment No .172
1 beg to move;

Page 35—~
omit lines 8 and 9. (172)

You want to deprive us of civil

rights?

MR, CHAIRMAN: I put amendment
No, 172 to the vote of the House.

Amendment No. 172 was put and
negatived.

MR, CHAIRMAN: The question is:
“That clause 85 stand part of the

The motion was adopted,
Clause 85 was added to the Bill.
Clauses 88 to 90 were added to the Bill.

Clause 91— (Behaving indecently in
‘public.)

MR, CHAIRMAN: We take up
clause 91.
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SHRIMATI PARVATHI KRISH-
NAN: I move my amendment No, 129,
I beg to move;

Page 35, lines 40 to 43 —

omit “or not, or use indecent lan~
guage or behave indecently or riot~

ously or in a disorderly manner in a

street or public place or place of pub-

lic regort or in any office, police sta-

tion or station house”. (128)

MR, CHAIRMAN: I ghall now put
amendment No, 126 to the vote of the
House.

Amendment No, 126 was put and
negatived.

MR, CHAIRMAN: The question is:

“That clause 91 stand part of the
BilL"

The motion was adopted.
Clause 91 was added to the Bill.

Clausges 92 to 97 were added to the
Bill.

Clause 38_ 'Penalty for failure to keep
in confinement cattle, etc.)

SHRIMATI PARVATHI KRISH-
NAN: 1 beg to move:~—

Page 36,—
for lines 30 to 35, substitute—.

“(a) for the first offence with
fine which may extend to ffty
rupees; and

(b) for the second or subsequent
oftence with fine which may extend
to one hundred rupees” (173)

Page 37—
for lines 18 and 16, substitute—
“if they are the property 'ol the

MR, CHAIRMAN: I shall now put
amendments Nos. 173 and m to nw
voteotﬂnﬂoua
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Amendments Nos. 173 and 174 were
: put and negatived,
MR, CHAIRMAN: The question is:
“That clause 68 stand part of the
Bin”

The motion was adopted.
Clause 98 was added to the Bill.
Clauses 99 to 108 were added to the
Bill.

Clause 108 (Penalty for disobedience
to order under section 27.)

SHRIMATI® PARVATHI KRISH-
NAN: I beg to move:

Page 39, lines 26 and 27,—

for “three months” substitute “one
month”, (175)
Page 39, lines 27 and 28,—

for “five hundred rupees or with
both” substitute “five rupees”, (176)

MR. CHATRMAN: I shall now put
amendments Nos. 175 and 178 to the
vote of the House,

Amendments Nos_ 175 and 176 were put
and negatived,
MR. CHAIRMAN: The question is:
“That clause 109 stand part of the
Bill.”
The motion was adopted.
Clauge 109 was added to the Bill,

Clause 110 (Penalty for contravening
regulations, etc,, under section 28.)
SHRIMAT! PARVATHI KRISH-

NAN: I beg to move:

Page 39, line 32—
add at the end—
“by a fine which may extend to
twenty-five rupees”. (177)
Pages 30 and 40,—

omit lines 33 to 47 and 1 to 7, res-
pectively. (178)

MR. CHAIRMAN: 1 shall now put
amendments Nos, 177 and 178 to the
vote of ﬂ;e Eom‘
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Amendments Nos. 177 and 178 were
: put and aegatived,

MR. CHAIRMAN: The question is:
“That clause 110 stand part of the
BilL” -
The motion was adopted.
Clause 110 was added to the Bill.
Clauses 111 to 117 were added to the
Bill,

Clause 118—-(Penalty for opposing or

not complying with direction given

under clause (b) of sub-section (1) of
section 58)

SHRI VAYALAR RAVI:
move:

Page 42, line 4,—

for “opposes” substitute “refuses”.
(133)

Page 42, line 8,—

for “the opposition” substitute “the
refusal”. (154)

1 beg to

Please think for a minute, Clause
118 says: “Whoever opposes or fails
forthwith to comply with any reason-
able requisition made by a police offi-
cer.....”. ButI have a right togoto a
court of law and that is also opposition.
It I file a suit, that is also opposition,
So, T have suggested that instead of
‘opposes’ the word ‘refuses’ may be in-
serted so that I have a right to oppose
it through legal means. Refusal means
not accepting or refusing in a different
form, The word ‘opposes’ may deny
my right to resort to legal action or
legal method mot to comply with that
order. So, in order to preserve the
right of the citizens to go to a court of
law, I request him to accept my amend-
ment.

SHRI S. D. PATIL: I am opposing
the amendment because ‘refuses’ con-
notes more meaning than ‘opposes’.
Clause 118 says, “Whoever apposes or
tails forthwith to comply with any
reasonable requisition made by a police
officer”. Even opposition is made
punishable,
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SHRI VAYALAR RAVI: Am I not
entitled to go to @ court of law and
oppose it legally?

SHRI . D, PATIL: Opposition in a
court of law is different. But vou want
to put the word ‘refuses’,

SHRI VAYALAR RAVI: I want to
help you as well as the citizens, You
will agree that the citizens must have
the right to oppose it legally.

Please understand the point.

SHRI S D. PATIL; Thke expression
“fatlure” Includes refusal. Therefore,
it is all right,

MR, CHAIRMAN: I put amendment
Nos, 153 and 154 to the House.

Amendments Nos. 153 and 154 were
put and negatived.

MR, CHAIRMAN. The question is:

“That Clause 118 stand part of the
BilL"

The motion was adopted.
Clause 118 was added to the Bill.
Clause 119 (Penalty for contravening
diréctions under section 65.)

SHR{ VAYALAR RAVI: I bheg to
move:

Page 42, line 13,~

for “opposes” substitute “refuses”,
(15%)

Page 42, line 14—

for “the opposition” substitute “the
refusal”, (156)

MR. CHAIRMAN: I put amendment
Nos. 185 and 156 to the House,

Amendments Nos. 153 and 186 were
put and nepatived,

MR. CHAFRMAN: The question is:

“Thet Clsuse 119 stand part of the
BiL” .

The motion was adopted.
Clause 119 was added to the Bill.
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Clause 120 was addcd to the Bill.

Clause 181— (Neglect or refusal to serve
as special police officer)

SHR1 VAYALAR RAVI: I beg to
move:

Page 42,—
after line 36, insert—

“(2)y Such punfshment ghall guto-
matically cancel the certificate of
appointment of such a Special Po-
lice Officer.” (159)

The clause only stipulates the punish-
ment. That does not mean he will lose
his certificate of appointment. 1 want
that automatically he must cease to be
a Special Police Officer, Once he is
convicted, on what moral authority
can he continue? There is no such pro-
vigion in the Clause. So, I have moved
it. Please accept it.

SHRI 8. D. PAT!L I accept the
amendment,

MR. CHAIRMAN: The question js:
Page 42,—
after line 36, insert—

“(2) Such punishment shall auto-
matically cancel the certificate of
appointment of such a Special Po-
lice Officer.” (159)

The motion was adopted.
MR. CHAIRMAN: The queation is:

“That clause 121, as amended,
stand part of the BilL”

The motion tbas adopted. -

Clause 121, as amended, was added to
the Biil,

Clause 1%2—(Penally for making false
statement, etc., and for misconduct of
Police Officers)

SHRI VAYALAR RAVI: 1 beg
move:

: Pan 43, lineg 7 and 8~ .
for “one hundred” wbltimh—
“five hundred”. (160)
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MR, CHAIRMAN: Xputmndment
No. 160 to the House.

Amendment No, 160 as put and
negatived.

MR. CHAIRMAN: The question is:
“That clause 122 stand part of the
Bm.il
The motion was adopted.
Clause 122 was added to the Bill.
Clauses 123 to 125 were added to the
Bill.

Clause 128—(Penalty for unauthorised
use of police uniforms.)

SHRI VAYALAR RAVI: My amend-
ment No. 161 is to deal with those
people who imitate the police officers
and commit dacoity and other crimes.
It you do not want it, I will not move
it,

SHRI S. D, PATIL: I do not want it.

MR. CHAIRMAN: The question is:

“That clause 126 stand part of the
Bill",

The motion was adopted.
Clause 128 was added to the Bill,
Clause 127— (Power to make regulations

regarding carrying weapons without
authority.) -

SHRI VAYALAR RAVI: My amend-
ment No, 162.seeks to add sticks or
lathis. You are referring to sword,
spear, bludgeon, gun etc. Lathis and
stxclu are also mhal weéapons.

SHRI S. D, PATIL: If I aceept it, it
will .penajise the agriculturista. I1.deo
not: accept. it. .

MR. CHAIRMAN: The question is:
uL“'ﬂutmlqum-ﬂ?.M rt of:the

The motion was adopted.
Clituse. 127 um adileid 0 the Bitl.

Ctmen nmo ”;m mdhdow s
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Clause 148.--(Publie- Notices how. to- de

given.) _

SHRI VAYALAR RAVI: I peg to
move:

Page 48; line 20,—

for “Urdu or English™ substitute-—
“Urdu and English”. (168)

This ‘clause relates to-the procedure for
public notices, What I want to empha-
size is that Delhi being. the capital of
India, many people coming from other
States are living here, and they speak
different languages, So, I appeal to the
Minister to accept the amendment to
make it “and English”.

SHRI S. D. PATIL: 1 accept it,

MR. CHAIRMAN: The question is:
Page 48, line 20,—

for “Urdu or English” substitute--
“Urdu and English". (163):
The motion was gdopted.

MR. CHAIRMAN: The question is:
“That clause 142, as amended, stand
part of the Bill”.

The motion was adopted,
Clause 142, as amended, wae added to
the Bill.

Clauses 143, 144 and: 145 were added
to the Bill,

Clauses 146 and 147 were added to the
Bill,

Ciause 148-—(Notification of Rules and
Regulations in the Official Gazette and
loying of Rules and Regulations,)

SHRI VAYALAR RAVI: My amend-
ment No. 168 geeks to add the “Legis-
lative Assembly” after “Metropolitan
Council”, It s up to you to accept it or
not.

SHRI S. D. PATIL: It is too early.
I do notaceept it

MBy, CHASRMAN: The-quostion-is:
Hg:h‘t tlause 148 stend part of ‘the
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Clauge 148 was added to ths Bill,
Clauses 149 to 152 were added to the
Bill. :

First Schedule
SHRIMATI PARVATHI KRISHNAN :
beg to move:

Page 52, line 5~

omit “l. The Press and Registra-
tiofi 67 Books Act, 1887 (129)
Page 52, line 7,—

omit “3. The Indian Lunacy Act,
1912." (130)
Page 52, line 10,—

omit “6. The Cinematograph Act,
1952.” (131)
Page 52, line 19—

omit “3. The Madras Dramatic Per-
formances Act, 1954, as in force in
Delhi,” (132)

MR. CHAIRMAN: Now, I put Am-
endment Nos, 129, 130, 131 and 132
moved by Shrimati Parvathi Krishnan
to the vote of the House.

Lo

Amendments Nos, 129 to 132 were put
and negatived.

MR. CHAIRMAN: The question is:

. “That the First Schedule stand
part of the Bili.,”

The motion was adopted.

The First Schedule was cdded to the
Bill,

H

The Second Schedrle, the Third Sche-

dule, Clause 1, the Enatting Formula
and The Title were added to the Bill.

SHRI 8. D. PATIL: I move:

“That the Bill, a5 amended, be
Md'" . . H

But while doing so, there is one

clarification:
Page 13, after lme 28 mmt-

“Provided that no ‘such scrutiny
or. certificate shall be required in
the case of any performante with
respect to which a similar certi-
ficate has been granted unded any
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hwhrthammmtomm
any State.” -

This should be added.

SHRIMATI PARVATHI KRISHNAN:
Is this an amendment to an amend.
ment?

SHRI S. D. PATIL: It is only re-
g;alning Amendment No. 159 to Clause

SHRIMATI PARVATHI KRISHNAN:
It should have been gone at that
time, The way they are rushing it
through, I take serious objection to it.
At that very time, why could it not be
properly examined? It could have
been said. “We will re-word it.”

PROF. MADHU DANDAVATE: On
a point of order, Sir, It hag been an
accepted convention that when an
amendment is accepted, in order that
the substance should tally with the
rest of the portion, there have been a
number of cases in which certain con-
sequential changes had to be made....

SHRIMATI PARVATHI KRISHNAN:
We do not want these homilies and
lectures.

PROF. MADHU DANDAVATE: I am
not addressing the lady member; I am
addressing the Chair. I have the full
right.

There have been precedents in which
when an amendment is accepted, (n
order that it should guit the context
of the entite text of the Bill, construc-
tional changes are to be made. The
mover has also accepted it and it is
for the acceptance of the House that
it has been done.

SHRI VAYALAR RAVI: Before the
third reading, I want to make a sub-
mission. ... .

SHRIMATI PARVATHI KMSHNAN:
How can it be before the third read-
ing? .

SHRI VAYALAR RAVI:. Thll is @
very important Bill. Even though we
had some rebervations to getting. the
Bill through by sitting late, because
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we wanted to cooperate with-the Gav-
ernment and there was the necessity
to pass the Bill as early as possible, we
agreed to that, We pressed for a divi-
sion only to express our dissatisfaction
or disapproval of the Ordinance.
Nothing more.

We are very glad that the hon. Min.
ister has been good enough to accept
some of the amendments. The Minis-
‘ter has been busy with the Constitu-
tion Amendment Bill. for three days
and, vrobably, he had less time to go
through the Bill thoroughly. But the
office, the Deprtment, should have
peen careful to study every amend-
ment that was given. They have to
put all the notes to the Minister.
note with regret that the Minister has
not been properly briefed, 1 say, the
Minister must reprimand the officers
who have not done the home-work and
not briefed the Minister properly. The
Minister was busy fu. ihree days with
the Constitution Amendment Bill. But
it is the duty of the office to do the
home-work, We find that the officers
were so hopeless, callous and indif-
ferent to the House—it is an insult fo
the House—that they can carry the
Members of Parliament for a ride. We
want that the Ministers should always
get proper briefiing I record my
strong protest, I am glad that the
Minister took a lot of pains and, I
hope, we will pass the Bill.

SHRIMATI PARVATHI KRISHNAN:
I am sorry I do not agree with what
Mr. Vayalar Ravi has said. It is some
days since we had a discussion on this.
At that time, the specific points were
raised and the amendments were
glven. All the amendments would
have been brought to the notice of the
Minister. Just because one or two
amendments have been accepted, it
does not mean that bouquets have to
be thrown. No. Whatever the officers
do, they do. On the floor of the
House, the Minister is responsible to
us. It is he who has to answer; the
officers cannot answer. Therefore, I
hold the Minister responsible. So
many days have gone by since we took
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this up, and be should have goné into
it, he should have sat with his offioérs;
he should have been in a positibn to
clarify each amendment. There is a
saying, and 1 would remind the hon.
Members of the House of this, namely,
that pearls can never be cast before
swine; I repeat that saying. I would,
once again, like to assert that it is mt
just cooperation and all that. THe
Coast Guard Bill and other pieces of
legislation were rushed through for
prestige. I am amazed and shocked,
and I take serious objection' to - the
manner in which we have been asked.
today to sit and cooperate. Because
of the Ordinance, it should have been
Hrought much earher

SHRI S. D. FATIL: I am very, thapk-
fui to all the hon. Members who have
given utmost cooperation: I also thahk
Mrs. Parvathi ‘Krishnan even though
I had reason to anger her for,some
iime—because I have not agcepted
some of her amendments. .

SHRIMATI PARVATHI KRJbHNAN
That is most unfair.. (Intcrrup!wm).

SHRI 8. D. PATIL: 1 once again
thank the hon. Memebrs of this liouse
for lending their support within a very
short time. W

MR. CHAIRMAN: Mr. Minister,- nmow
you have to rescind all this; you have
to move a Resolution to rescind this—
the amendment that has been adop-

ted. . e

SHRI §. D. PATIL: This particular
amendment is a consequential one, Tt
is not something which touches the
substance of it. When the amendment
has been accepted, it will have to be
framed like this. It is not that we are
making a departure. It is only con-
sequential,

MR. CHAIRMAN: Hon. Minister, you
will have to put it again under the
rules, (Interruptions) Rules are rules,

SHRI C. K. CHANDRAPPAN. Wh&t
is' the' business before the' Housé now?:
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MR CHAIRMAN: The business is
bedexei: you. Nothing should be done
i g hidrry,

. 8BRI C. K. CHANDRAPPAN: In the
history of this . Parliament, never
before. ..

“SHRIMATI PARVATHI KRISHNAN:
in the last 31 years.

SHRI C. K. CHANDRAPPAN: ...
clauses have been hustled like this.

SHRI S. D. PATIL: Sir, I do not
predg for it. Leave it as it is.

AN HON. MEMBER: Do not press
for what?

SHRI S. D. PATIL: For the new
tMg—to which you are objecting.

MR, CHAIRMAN: Now, the question
is:

“That the Bill, as amended, be

;l'hole in favour will please say
‘Aye'.

SEVERAL HON. MEMBERS: ‘Aye’.

MR. CHAIRMAN: Those against will
please say ‘No'.

SOME HON. MTMBERS: ‘No'.

PR, CHAIRMAN: I think the ‘Ayes’
fis¥e it. The motion is adopted.

SYME HON, MEMBERS: The Noes
have it.

MR. CHAIRMAN: Let the Lobbles
be cleared. ..

GALTIINY- <JOB Siiema578 LE—g ;s 7m0

SHRT A. BALA PAJANOR: (Pondt-
cherry): I want to know: one particular
point. Can a Bill be passed: without
there being a quorum in the House?

SHRI C. K, CHANDRAPPAN: What
is happening?

MR. CHAIRMAN: The bell is ring-
ing. We are walting for the division.

SHRI C. K. CHANDRAPPAN: 3
minutes have passed. :

SHRI A. BALA PAJANOR: I want
to go on record on one particular point.
The Government has asked us to co-
operate on many matters. Cannot they
at least issue a whip to their Members
on this Biil for which we are waiting
here? This is a very important matter.
We want to know. From your side
what are you going to do? 152 clauses
we have passed in just 1 1/2 hours.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): There can be
no division if there js no quorum.

SHRI A. BALA PAJANOR: You will
have to find out whether there is
quorum in the House.

MR. CHAIRMAN: That the division
result itself will show....Now, I find,
there is no quorum in the House.

As there is no quorum, we canunot
go on with this Bill. The House now
stands adjourned till 11 a.m. tomorrow.

18.45 hrs.

The Lok Sabha then adjourned- till
Eleven of Clock. on Thursday
Angust 24, 1078/Bhadra-3, 1000 (Saka) .



